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CENTEL IDMINISTJTIVE TPJBUN 
GUWAF1J.TI 13 

ENCH GUv;HKrI .5 

ORIGINAL APPLICATION NQ) 3,f7le--  9 0 
2f'• 	

-? q'?T 	•. • IPPL.ICINTS 
versus. 

Union of India &OX' • • • I  • • * • I.  • • 
Respondents, 

FOR THE rPLIC4j\ff (s) ,It7.p / -K 	LL47_ DVo C T E 	
2 -1-T'k 

FOR THE RES DPNr (s) 
	

cc~ 5 e,  - 

:;To;;: 

;o;e; 

of 	
;:::: 

Present ; The Hon'ble Mr 	stjce D.N. 
Chohury, Vice-Chairman. 

Heard Mr B.K.3harma,1ened cOunsel 
'on 	is in for 

'i bu 	te 
the appliai-its and Mr ?.Deb Roy, 1 	

t o  nat 	Pet 
learned 	.C.G.S.0 f or the respondents. 

•'d/ 	not 	,1d 	. 1 . 

- 

App licaton 	s adnutted. Issue usual 
Rs. 50/ 	St u p  notice. Call 	or the recor 	.ç d 
IPO/B 	No 	2% SD3f2i2  

Dated..... 
List on 24.11.2000 for written• state- 

-raent and further orders. 

Heard

Mr Sharma on the interjr relj- 
•ef prayer. Also heard Mr Deb Roy. 

• Issue notice to show cause as to why 
9A, 	I the interim order as praed for shall not 

• 
be grantd. Returnable by four weeks. 

List on 2411 .2000 for order. In 
the meantime the applicants shall not be 

SIVPro disengaged an 	the rn  respondents are 

directed to allow then to óonjnue in 

I  NO 4-_ ce—  1&eA04-G(  aecc( 
their respective sevjce.' 

1zs 1&An 
/ 	 '9 M •fJ 	v1c4' Vice-Chairr an  

/ 

H 

24.11.2000 Three 	ees 	time 	ganted 	for 
Cj  filing 	of 	writén 	statement. 	List 	it 	dn 

18.12.00 for orders. 
• 

c2 5,, &t- 
 

Vice-Chairman 
• 60 nkm 	U, 
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O.A.

ME  

 357/2060 

18.12.00 	No representation. List on 4.1.2001 

or further orders. 

b 	c 	
kZS p.t' 

i t'Q& 

b 	 c4 

Membe(A) Vice-Chairman 

trd 

- 

23.1.01 	NO written statement so far filed. 

List on 14.2.01 to enable the respoi 
dents to file written statement. 

Member 	
Vice.iChairnun 
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16.2.01 	List on 26.2.01 to enable the 
espondefltS to file written st•atnent. 

• 	 . 

Menber 	 Vice-ChairMan 

	

26.2.01 	Li8t' on 12.3.2001 to enable MA.Deb 

./ 
/ 

Roy,learned Sr.C.G.S.0 to file written 
statement. 

(. J • . 
Meml2r ViceChairman 1 

pg .1 

12.3.01 	tList on 14.5.01. aiongwith C 0P.N0.• 

44 o 	2000. 
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Order of the Tribunal 

24 5 ofli 

-W) 

lm 

5.7 .20C 

çL \v4 

On the prayer of learned couns 
or the parties case is adjourned t 

76,01. In the meantime the Mr0Ae1 
Sr.C.G..C* shà.tltake necessary ink 
tion on the matter. 

Member ViceaoCajrafl 

Heard the learned counsel for 

the parties. Hearing concluded. 

Judgment delivered in open court, kept 

in separate sheets. The application is 

allowed. No order as to costs. 

, 

Member 	 Vice_Chair 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAH1TI BENCH 

O.A./XX No. . 	 of 2000 

DATE CF DECISION 	
.7.2001 

.f±t Das and 15 others 	 . 	-. APPLICANT(S) 

Mr B.K. Sharma, Mr S. Sarma and 
1rU.K. Nair 

]D1C'F. P0,R In APPLICANT(S) 

VERSUS -, 

¶fhé Union of India and others 	
RESPOTTJE1TT(S) 

Mr ik. Deb Roy, Sr. C.G.S.C. 	 ADVCCATE FR THI 
- 	 RESpONDENTS. 

rirH.9NIELE MR JUSTICE D.N. CH0WDHUR, VICE-CHAIRMAN 

TEION'3L 	MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

1 

	

	.tthethr Reporters of local papers may be allowed to see 
he judgment ? 

2 'To be referred to the Rporter or not ? 

et.her their Lrdships w:.sh to see the fair copy of the 
iUdcntnt ? 

4 	'ether the judgment is to be circulated to the other 
enches 7 

H 
Judcrnent delivered by Hon'hle Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.357 of 2000 

Date of decision: This the 5th day of July 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Sujit Das 
Kajal Nath 
Kajal Das 
Badal Banik 
Naru Ch Das 
Paritosh Ch Das 

1. Shyamal Biswash 
Satyandra Kumar Das 
Ajay kr Das 
Paresh Malakar 
Paresh Das 
Pratap Malakar 
Parimal Malakar 
Sambhu Das 
Mainul Haque Laskar 
Sankar Roy 

. ......Applicants 
The applicants are working as casual labourers 	 I, .. 
under the Sub Divisional Officer, Telecom, 
Haflong. 

By Advocates Mr B.K. Sharma, Mr S. Sarma 
and Mr U.K. Nair. 

- versus - 

The Union of India, represented by the 
Secretary to to the Government of India, 
Ministry of Communication, 
New Delhi. 
The Chief General Manager, Telecom, 
Assam Circle, 
Ulubari, Guwahati. 
The General Manager, Telecom, 
Silchar SSA, 

Silchar. 
5. The Sub Divisional Officer, Telecom 

Haflong. 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

......... 
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0 R D E R (ORAL) 

CHOWDHtJRY.J. (v.c.) 

This is the third round of litigation pertaining to 

the granting of temporary status to the sixteen employees 

of Telecommunication Department. The applicants in this 

application claim that they were rendering their service 

under the respondents for years together from 1986 and 

1987. They moved this Tribunal from time to time for 

granting them temporary status as per the Scheme known as 

"Casual labourers (Grant of Temporary Status and 

Regularisation) Scheme, 1989", which provided that casual 

employees who had completed more than 240 days of service 

were to be given temporary status. By Memorandum dated 

12.2.1999 the benefit of the aforementioned Scheme was 

extended to those employees who completed the requisite 

period of service upto 31.3.1997. It was also pointed out 

that the provision for granting of temporary status to the 

casual labourers was extended to those employees who were 

eligible as on 1.8.1998 and regularisation of casual 

labourers with temporary status who were eligible as on 

31.3.1997. The Tribunal by order dated 31.5.1999 in O.A. 

Nos.163, 167 and 168 of 1999 directed the respondents to 

dispose of the representations of the applicants. The 

Tribunal also directed the applicants to submit 

representation within a specified period and the 

respondents to consider the case of the applicants as per 

Scheme or the prevailing guidelines. The applicants in 

terms of the aforementioned order of the Tribunal 

• submitted representations alongwith some documents. By 

order dated 13.8.1999 their representations were turned 

down. The applicants again moved the Tribunal by way of an 
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O.A. which was numbered and registered as 0.A.No.5 of 

2000. The Tribunal by order dated 11.1.2000 disposed of 

the said O.A. directing the applicants to file separate 

representations within a specified time and also to 

produce evidence about the period of their service. By 

order dated 14.3.2000 the respondents again turned down 

the claim of the applicants. Hence this application. 

The respondents filed their written statement. 

According to the respondents the applicants did not 

complete 	240 	days 	work 	in 	the 	Department 	of 

Telecommunication in any calender year and were not in 

engagement as on 1.8.1998. In their written statement the 

respondent reiterated the facts, save and except the case 

of applicant No.1, Shri Sujit Das, who, the respondents 

admitted, was found to have worked for 240 days in one 

calendar year, but was not in engagement on 1.8.1998 and 

afterwards 	in the Department of 	Telecommunication. 

However, his case was considered at the appropriate level. 

The remaining applicants were not found eligible for 

regularisation. 

we have heard Mr S. Sarma, learned counsel for the 

applicants and Mr A. Deb Roy, learned Sr. C.G.S.C. at 

length. We have also perused the documents furnished by 

the applicants, more particularly, the excerpts of the 

Muster Roll Register, showing the attendance of the 

applicants from January 1997 till the month of çctober 

1999. 	The document cited at page 9 1 	Memo No.X- 

2/CONs/ENQ/SDE(G)-HF/2001-2002/2 dated 8.5.2001 pertaining 

to enquiry in respect of the complaint from Sri N.S. 

Purkayastha, Office of the SDE (Phones), Haflong. In that 

case one of the applicants, namely, Sri Sujit Kr Das, 

Casual Mazdoor was ordered to attend the office of the 

Inquiry Officer, SDE (Grp.), Haflong, on 12.5.2001. 
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£rom the above documents it is difficult to accept 

the assertions of the respondents ruling out that the 

H 	applicants did not complete 240 days work in the 

Telecommunications Department in any calendar year 

preceding 1.8.1998 and the applicants were not in 

employment as on 1.8.1998. In our view the entire matter 

requires to be. re-examined by the respondents by 

scrutinising the relevant documents including the Muster 

Roll etc. We accordingly direct the respondents to look 

into the individual cases of these applicants by 

scrutinising the records including the records, which have 

been made available before us. The subject matter pertains 

to livelihood of persons who worked as casual labourers 

and who riave been agitating since 1999. Therefore, we 

direct the respondents to complete the exercise as early 

as possible, preferably within two months from the date of 

receipt of the order. If the applicants produce the 

documents, the respondents shall consider the same through 

the scrutinising committee and pass a reasoned order 

thereafter for granting/according the benefit of the 

Scheme for granting temporary status and regularisation as 

per law. 

The application is accordingly allowed. 	There 

shall, however, be no order as to costs. 

/1 
K. K. SHARMA 
	

D. N. CHOWDHtJRY 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

n km 
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Shri Su.jit Das & Ors. 	 ipplicants. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 	 N 

(An app1 i cat ic'n under sect ion 19 of the Central Admi nst rat ive 
Tr:ibunal Act 198) 

• .. 	 20210 

BE.TWEEN 

1 SUJIT DAS 

.1'. T/ 	MATU 
71 s.l 	.7

7 
 

' 	vrTr'.7 	T\" _i 

4. BADAL E{ANIK 

5 NARU OH DPI.$ 

Oil DAS 

7 SHYAi1AL. p cWPSH 

S. S(TYANDRA KUMAR D(S 

9. AJAY i<R DAS 

10.PARESH '1R 

:1 :1 PAF:ESH DAS. 

12 PRATAF MALAKAh 

13FARItiAL MALA}(AR 

14 SAMBHU DAS 

14 M1 T 1!i i 	tAfl1iE LA9:::AF: 

{k 

Wi 

All 	th(: 	lEappi ic3flt53.Y 	WoY1nl 	casual 	::ur 

udethe Sub Djv 	cnl OfficEr Telecc'm Halflcng since 15Cc; 

and 1987 Applic5 

2EFE3!JS 	 '5 
:L Union of lndi 	

) it' 
Re prentEd by the Secretary to the Gc.t India 
Minis :ry of C:ommunicaticfl, 
Sanc her Bhawan New Del hi 

2. The Chif General Manager, Telecom 
C r . 1 , u I uber i Suwahat I 

Sloe 	 cii 



3 The General ,Manacer, Telecom 	- 
Silchar SSA, S-i1char-1 

4 The Sub Diviionai Officer, Telecom 
Hal c1cnci 

F.:espcndents. 

PARTICULARS OF THE APPLICATION 

F'ARTICULARSOF THE..RDER AGAINST. WHIC:H THIS APPLICATION IS 

NADE 

This application is directed aairist the order. dated 

26920 by which it has been intimated that the :ass of the 

applicants have been scrutinised by 'a committee 'for, conferment of 

temporary status, however the said committee ci:d not reccimmend 

their ca for grant cf tempc'rary status This application I is 

also dire'ted aqainst• the action of the respondents in not qrant-' 

inq temporary status and reqularisation thereafter 'In total 

violation of the order ciatedi 11 2Q of the Hc'n' ble 'Tribunal 

passed in .  OA No!20 as well as' various sctemes preparad to 

that effect. 

2. LIMiTATION 

The aplicant declares that the instant apprication has 

been filed within the limitation period prescribed under section 

21 of the Central Ydministrative Tribunal Act198 

3 J.URiBDICTION 

The applicant further declares that the subject matter 

of the case is within the jurisdiction of the Administrative 

Tribunal. 
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4 FAC113 OF THE C:SE 

41 	That the applicants are citizens of India ands such 

they a rt entitled to all the Kghts, privilees and pri:itections 

as guaranteed by the Lonstitutitn of India and laws framed there-

under 

42 	That the applicants are pesently wcrkir 	as casual 

labour under the Department of Telecc'mmticatjon s:.nce 1986 and 

1997 and till date they are continuinci in the said post without 

any breaks The applicant No 2 1 3 and 5 entered the service of the 

respondents in the year 1986 and the rests in the year 1987, as 

casual workers. The applicants thrcuh this application has 

.prayd for granting of temperary status and regularisation as 

dire:ted by the Hon'hle Tribunal and in the light of the scheme 

prepared in the year 1999 and the subsequent slarificatiqns 

issued from time to timed The relief claimed by the applicants is 

common and the cause of action is also same Or all the tppii-

cants and hence they pray before -the Hon!ble  Tribunal tc allow 

them •- to join tog'ether in a single application, invokinc3 rule 

45: (a) cf Central Administrative Tribunal (Procedure) Rules 

1987 - 

The applicants for better appreciation of factuai. posi-

tior recardinq theTir. service particulars has annexed a list and 

same is marked as (4nnexurE---A 

43 	That the casual laboureri.  of the Depttof Posts pre- 

ferred a .i.rit petition before the Hon'ble Supreme Court claiminc 

the sirniar benefit'of regularisation like that of the present 

app! icants The Hcinrble  Supreme Court after hearing the parties 

was pleased'to all':w the said writ petition directing the re- 

-3: 
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spor ienT;s thereto to prepare a scheme on rat ional basis for 

absorbi nq as far as possi. ble the casual labourers who have been 

cctnt nuously 	wor:: i nc for more than one year in the Posts and 

Tslecjraphs Deptt. Claimi rig the similar benefit; some of the casual 

laboc.ers work mci uncle r the Telecom Department 	filed a wr it 

pet:iticri 'fide NoWrit petition (C)No.12BO of 1985 (Ram Copal 

OravsUO I & Ors) The HorYble Supreme Court on 1749 	was 

p:Leesec to disposed of the sal d wrIt pet It ion alonci with other 

connected matters cfi rect I nci  the respondents thereto to prepare a 

scheme on rat. ona.l basis for absorption of casual labourers who 

havec ont I nuously worked for more than one year in the Telecom 

Department 	For better apprec iation of the factual posit ion the 

cpsrat lee part of the sa:i d .judqmsnt and order dated 17 49 	is 

quoted below 

U 	 We find the though in par craph 3: of the 

writ petit ion it has been asserted by the peti- 

I oners that they have been work :i rig more than one 

year, I: he counter affidavit does not dispute that 

petition No diet I rct. i.on can be drawn between the 

petitioners as a class of rmpi ...yeas and those who 

were before this ccu .. ..in the reported dcc ision 

On pririci pIes tho..refore the benefits of the 

dcc i.sicn must be ta<en to apply to the pet :i liioners 

We accordi. nci].y direct that the respondents shall 

prepare a schE:me on a rational basis ebsorbinci as 

far as practical who have continuously wor:ed for 

more than one year in the Telecom Deptt and this 

should be cone within six months from now. Pifter 

the schema is formu I.e-ted one rat lone I bi s the 

claim of the petitioners in terms of 

should be worked out. The writ petit:iois are alec 

0/66 

I 
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• 	 dispoied of. accordfpçily. There will be no order 	s 

to cosi.s on accou{t of the facts tiat the respon-

dents ccunse]. has i:'t chosen to appear aid contest 

at the time of hear inq. thouqh they have filed a 

counter c1Tidavit 

A copy of the Judgment passed by te Hon'ble 

' 	Apex Court is annexed herewith and marked as 

' ANNEXURE- 1 

44 	That pursuant to the ,judgiient passed by tie Hon'bie 

Apex CoLrt the respondents have prepared a schene in the name 

and style 	Casual Labour crant of temPorary status and regular i- 

sat ion 	Scheme :1993 The aforesaid scheme has been ci r:ul ated. by 

an order dated 7 11 89 issued by the Dept. of Te]ecomiriunication 

- the said scheme it has been categorically mentioned that the 

same will effective from 1 i89 onwards and the same will be 

pplicable to the casual workers employed by the Dept of Teb?-

ccmrrunication 

A copy of the said scheme is annexed herewith 

and marked as ANNEXURE--2 

45. 	That the applicants beg to state that the applicant Nc's 

:2,3 and 5 were appointed as casual worker in the year 198E ad 

the rests qct their appointment in the year .i9S7 It is pertinnt 

to mention here that the ci :t the applicants priol to their su:h 

appointment the respondents have placed indent befori the Dis-

tr i ct Employment Exchange, Haf lcnc and the name of the appl I canes 

have been sponsored by the said Emptoyment Exchange. 

A copy of one of such sponsorship letter dated 3.4.87 

• 	 is annexed herewith and marked as Annexure-3 

11 

- -- ."-.-. 	-.-.--..." 	-- 	 1. ; 	• 	 •-.. 
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4,6 That the applicant hecjs to state that after issuance of the 

Annexure-3 letter dated 30.4.87 interview was he.d for the said 

p:st of Mazdoor .and they were selected for the said post by the 

said duly constituted interview boarth it is pertinent to men-

tion here that till date they are continuinq in their respective 

posts without any break and each year they have completed more 

than 240 dys of work in a calender yearn it is also pertinent to 

ment ion here that all of them were reci'ui ted prior, to issuance of 

the letter dated 71189 by which the scheme of 1939 for gront of 

Temporary Status and Requiarsation has been circ...tlated. in view 

of the criteria laid down in the said sc5eme the applicants are 

i.titled to Temporary Status and subsequent Reqularisation Just 

after 71i.89• ie, the dati on which the aforesaid scheme was  

circulatech The respondents however, iqnorinq their claim have 

'ocen denied the said benefit and till date they have not been. 

cnferred with temporary status and subsequent recuiarisaticn 

47 That after the issuance of the aforesaid scheme of 1999 the 

respondents have been issuing various clarifications in reard tc 

the 	cut-off dat.e mentioned in the said scheme 	To that effect 

mention may be made of letter dated 17 	1z 1'3'3 	by which the said 

benefit was etended to tke  recruitees of 33 1985 to 226BS' 

Thereafter some of the later recruitees apprdached the Hbri'ble- 

Central Administrative 	Tribunal, Erna!':uithn 	Bench, by Way 	of 

f il 	n O.A.No .75/94 and pursuant to an 	order 	dated :13 	3.95 

;:assed by the said Honbie Tribunal the respondents have issve 

an 	order dated i11190, extending the said cut-off date up "to 

recrui tees of 10.9.1993. 

The applicant craves leve of this Honhle Tribunal to 

produce the letters dated 226S8, and I 11 95 at the time of 

hearinci of this case 

6 
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48 That the appli:ant heqs to state that in view of.the afore-

said ciarifIcation., as well as the order of the Hon'ble Centr1 

Administrative Tribunal,, Ernakulam Ben':h referred above', they are 

entiI1*d to get the benelit of the said scheme of 19B9 It is 

further stated that the respcindents thereafter issued various 

orders by which it has been clarified that the benefit of the 

scheme shall be extended to the recruiters of 313.1997 To that 

effect Department of Teiecommunicatic'n issued a letter in the 

month of February, 1999, by which t'ie said benefit . has been 

extended to the recruiters of 3131 

The applicants in spite of their best efforts iciuid not 

collect an authenticated copy of the said order and hence prays 

oefore this Ho.n'ble Tribunal for a direction to the respondents 

to produce the same before the Tribunal at the time of hearing of 

this case . 

I 

49 That the applicants beg to state that claiming similar 

benefit the Union namely, All India Teecc'rn EmpLDyees Unicn,had 

approached the Hon'ble Tribunal byway of filing O.A.Nc's 299 

and 302 of 1996 The Hc'n'blè Tribunal on 13897 after hearing 

the parties to the proceeding was pleased to allow the said 

Original Application in favour of the applicants directing the 

respondents to extend the benefit of the said scheme of 1989.1t 

i pertinent to mention here that the applicant in the aforesai.d 

DAis have also prayed 'foi a direction to treat them at par with 

the casual workers of r -c!stal Deptt as the scheme prepared in 

their respect was more beneficiary than that :!f the Te]com 

Deptt. The Hcn'-ble Tribunal while disposing of the said OAs was 

also pleased to grant the afcresaidelief by directing the 

respondents therein to treat them at par with the casual workers 

. 7 	 .. 



of Postal Deptt 

A copy of the said order of the Honble Tribunal dated 

13897 is annexed herewith and marked as Annexure-4 

VIM 	That the applicants state that the said order. dated 

13.897 has been passed in respect of -the 	applicant No1 of the 

said Oriinal Application ie All India Telecom Employees Union 

and henc& the benefit of the said 'Judgment and order dated 

138.37 is also applicable to the mem5ers of the. said Union 

includiriq the present applicaits Needless to say here that when 

a judgment is pronounced by any court of law in respect if a 

particu]ar set of empic'ees, the principle laid down in the said 

Judgment is required to' be extended tot he other similarly situ-

ated employees of tht departnent On the other hand the respon-

dents being mcdei employer should deny the said benefit to the 

emp3.oyees who could not approach the dccr of the court for want 

of money etc•It is the duty of the respondents to treat all the 

employees of a part i cular group or grade at par wi th the other 

group or grade who ciot the benefit of certain Judcirnent in their 

favour 
01 

411 	That the applicants'beqtc state that even after 	the 

,judgment and order dated 138.27 the respondents have not done 

anything in regard to the granting of Temporary Status pursuant, 

to the scheme mentioned above as well as the clarifications 

issued by the respondents to that effect It is stated that being 

aqqrieved some similarly si.tuatedemplcyees like that of appli-

cants have aprcached the Hon'bie Tribunal by way of filing 

various Original AppUcations before the Hcnbie T'r ihunal and the 

Hc'nble Tribuhal after hearing was pleased to d-irct the respon-

dents to cons:ider their cases for grant of temporary status and 

J 
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reqL.larlsatjon. The respondents thereafter issued varicus orde-s 

by which d].rect ion has been issugf to the lcaL Head Ofices for 

urr-ushing particulars of the casual labourers working under 

them To that effect mention may be made of one of su'';IR order 

cated 278.98 by which partiulars of the ':asLai labourers like 

that of applicants have been as::ed for to grant Temporary. Status 

and Requiarisatjcn. 

A 	copy of the said letter dated 278.98 	is 	annexed 

herewith and narked as Annexure-5 

412 	The applicants beinq acrieved by the aforesaid action 

of the respondents for not grantirq Tmperary StatLe to them were  

constrained to move this Hc'n 1 hie Tribunal by way cf filirg O.A.  

No. 167/99. The Honble Tribunal on 31599 was pleased to dis-

pose of the said Oriq,inai Application with direction to the 

respondents to dispose cf the representat.on of the applicants by 

a reasoned order.  

A copy of the said Order dated 31.5.99 referred above 

is annexed herewith ahd ame is narked as Anneure-6. 

That pursuant to the aforesaid Annexure-6 order the 

pplicnts filed. detai-led representaticin individually on 1E6.99 

praying for grant of Temperary Status and Reulatjsaticn in the 

light of the Scheme of 1989 pepared by the respordents as well 

as the ilarifjcatjcns issuad from time to time. - 

A copy of one of such identical representations is 

annexed hewjth and marked as Annexure-7,. 

9 
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• 	 414. 	That the respondents after receipt of the reireseta- 

- tion filed by the applicants has Issued' an identical 'order to 

each appiioant on 138.99 by which the.i:idividual representation 

has been disposed c'f. In the said crder the respondents while 

rejecting the claim of the app!Ayants, ,  have mentioned five 

grounds and the applicants beg to reply the same as follows 

05 As regard the contention mentioned in the said order at 

- si. nci 1.- is that the npresentation filed by the applicants was 

vague and without requisite and vital information and, particu-

iars th6 applicants beg to qtate,that in. the representation 

filed by them contained,the letters dated 7.1.89 by which,, the 

scheme for grant of Temporary Status and Reguierisation has beeh 

i:irculated and the said order has been isud by the Assistant 

Director Generai STN to the Chief General Manaqer and all..  the 

Heads of Administrative Units.It is therefore not.correct say on 

the 'part of the respond-ents that the applicants have suppressed 

certain factual• matters in' their representations. 

(b)As regard the contention made in pare 2 of the said 

letter dated 13899 that the representations filed by the appli-

cants were not supported by documents, the applicants beg to 

tate- that in their representations they have mentioned the 

• letters and schemes isuedby the respondents 'themselves and 

hence there is no necessity to support the contention by do'u-

ments again and again. ]t is further stated that the contention 

is rot'true, - as in the above ndted-oriqnal application the. main 

supporting document has been the letter dated 71i.B9 by which 

the scheme of 1989 was circulated and the respondents cannot 

• 

	

	
shift their respnsihil'ity placing their ignorance about the said 

letter dated 7.11.89.. 
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:: As reards the coientic'n made i -- pare 3 of the said 

letter dated M3.99 the applIcants beg to state that fc grant 

of Tem.porary Status and Regulerisation the basic criteria is the 

date of en,gagement and the days of work in a particuar yearn To 

that eftect Annexue-2 letter issued by the Employment Officer,  

Haf long is quite clear rerding the date of engagement of tie 

appiicants. 

:d: As rerds the. contention made in praraph 4 of the 

said letter dated 13899 the applicants beg to state that non-

maintenance of Register or Records in regular basis is not the 

fault of the applicants rather same highlights the calicusnes of 

the respondents in maintaining the proper reccrds It is stated 

that the applicants somehc'w ccul d ccd lect some of the documents 

by Which it, can be ascertained that they have been wcr::ing since 

their date of •jo.n1ng without any break and each year they have 

4 
	 cc'cpieted more than 240 days' of continuous service under the 

respondents. 	 - 

(e) As regards t the contentic!n made in paragraph S cf .the 

said letter -dated 13.8.99 the applicants beg to state that in 

fact there was 'nci .bar on recruitment of casual labourers after 

331985 and the aforesaid fact is clear from the Annxure-'3 

iettr dated 3419E37 by which the name of the applicants have 

been sponsored by the local Employment Exchange. 

A copy of the order dated 13.8.99 is annexed herewi h 

and marked as Annexure-8. 

4.15. 	That the apl icants beg to state that from the above 

Annexure-'-S order dated 13.8.99 it is crystal clear that the 



- 
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respondents have not wa intained any record in respect of the 

applicants with reqard to their services which shows total non-

appli':ation of mind of the respondents it is ernphatiu:aliy stated 

that in fa':t there are various records in the office of the 

respnerts to show that the applicants have been workiriq since 

;her date of jciininq without any break,. 

The appl:Lcants after the issuance of nnexure-S order 

cated 139.99 collected certain documents which are as'fo11ow 

:1.. 	Letter N. MT 	J-17JM/9Hy dat:ed 1261991 issued by 

the Asistnt Director Telecom in top.riame of Area Dirctor 

Telecom Guwahati in which name of the applicants found place. The 

foresajd letter dated 1261991 has been issued. in reqard to 

ncn:-'payment of some arrears to the !:asual rnazdc'crsof Haflc'ng. 

i ::.. Letter No, M- 1/CM/SDQT/HFL/94--95 dated 17.8.94 issued by the 

SDOT Haflcnq. In the said letter clarification has been 'issued 

reaardjnq, the date of enqaqemnt of the 
' casai mazdcors and 

cd:,jecticns were also invited regarding ,alteration of tieir date 

of engagement if any. In the said order the name of all the 

steen- applicants fcund place alonQ with their date of ,enqaoe-. 

ment. and days of work till 1993 i.e. tii the date pf issue of 

the said order. 

ipart , from these itters, mentioned abzve, the appli- 

cats are in p.ossessjon of some copies of , payment bi is includinc 

• 	.C.G,-17 Pay Bill and attendance registEr counte siqned by the 

açthority concerned and pray before' this HorYhIe Tribunal to 

- produce the same before the Honbie TribLlnal at the time of 

hearinq.  

12 
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c:opies of order dctd 12.6.91 	and 171894 are annexed 

herEwith and the same are marked as Annexure 9 
and 1 

4.16. 	That 	the applicants beg to sta'e that 
	from a reliable 

sourte 	the 	could come to know that as many as 	90 posts - of 

regular madocr has been sanctioned by the Miristy of 
CommLtfli'cc3 

tior 	Departrneflt of Tlecommuflicati0fl to Assam Circie Telecom. 

It 	is 	also learnt from the said source that some of the 	posts 

have 	aIeady been allotted to the casual labourers like that 	of 

the 	appi icants under the respondents 
ignztring 	the 	c.taim 	Of 	the 

- present applicants. 

4. 17. 	
That the applicants beg to state that the contenticir, 

raised by th respondents in the impugned Annexure8 order. dated 

13.3.99 that the appi icants dc not ful fill the mnimurn criteria 

for granting Temporary Status is not based on records mentioned 

bcve. In fact the respondents have not consulted with the 

records maintained by themselves and issued the impugned order 

dated 13.9.99 without application of mind. It is pertinent to 

mention here 'that the respondents very recently issued anot,hr 

order dated 19.99 by which the benefit of the scheme of 1989 for 

grant of Tempcfrary Status and Regularisaticfl has 'been extended to 

the recruitees up to 12.2.1999. In view of the .s-fcresad order 

dated 19.99 the appl:Ucants are entitled to get the benefit of 

the said scheme even if their recruitment is not taken from 198b 

and , 187 . , In fact the applicants got their appoiniment in the 

year 1996 and 1987 as reflected in the AnnexureA list. 

A copy of the or der dated 1 9.39 is annexed herewith 

and marked as Annexure—li. 

4.18. 	That the applicants beg to state that after issuance of - 

13 	'• 
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the Annexure-8 order dated 13899, they 	preferred another 

representation hiqhlichted the grievences The said repesenta 

tion has been filed by the each applicant on'9.9.99 addressing to 

the General Manaqer, Telecom, Silchar. The said representation is 

still pendinq before the respondents and till date no reply has 

been coinmunicatedto the appiicants In the said representation 

the ep.plicant while controvertinq the statements made in the 

- order dated 138-99. has also enclosed all the relevant documents 

mentioned above; 	 - 

The ep.plicanta crave leave of the Hon'hie Tribunal that 'the.. 

contentions raised in the representation dated 9999 may be 

treated as part of the present Original Application 

A copy of the reprentation (identical) fiid by each 

applicant is"annexed as Anne>ure-12 

419 	Tht the applicants beg to state that as stated above 

at least 30 posts of Regular Ma:door has been allotted to Assam 

Circle, Telecom, and some them have already been filled up by the 

respondents-  ignoring the bone fide claim of applicants it is 

stated that therespondents by issuing the iffipugned order has 

•  sought to nullify the claim of the applicants only to fi]. I up the 

said poses by their nearer and dearer Presently move is going on 

to fill up the said posts of F:egular Mazdoors by some outsiçers 

and hence the. appi ican,ts having no other alterrstive pproeching 

the Hon'bie Tribunal praying for.setting aside of Anneure-S 

order dated 133.99 and for grant of Temporary Staks and Regu-

lariseticin in the light, of the Scheme as well as the clarifica-

tion issued by the respondents from time to turDer - 

MAP 0 
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4.21 That the applicants beinq apprehensive of their discontin"y  

üatior of service were constrained to rnve the Honble Tribunal 

by way.':f filinq ONo. /20, The Honbie Triburia1as pleased 

to dispose of the said OA by an order dated 11.1.200 directing 

the respondents to reconsider the matter. The Hohbie Tribunal 

whfle disposinci of the said OA also qve liberty to the appli-

cants file a separate representation and direct ion has. :been 

issued to the respordeits to dispose of the said representation 

by reasoned order. 

• A. copy of the oroer dated 111.2 	passed in OA No. 

5/2 	is anni.xed herewith and marked as Annexure-13 

4:21 	That pursuant to the aforesaid order the respondents 

• 	have issued an c'r;der dated 14.3,200• to each applicants by whii:h 

the representation filed by them has been re.jeced. In the • said 

order the respondents have taken all together 7 (seven) grounds 

for rejection of the representation.s filed by them. The respon 

dents in this time has shifted their plea with that of Annexure-8 

-  order dated 13.8.99. Some new plea has been taken in the said 

order dated 143,. The applicants thereafter, made verbal as 

well as written representations - to the respondents 

A ;:O/ of the order datei43,O is annexed herewith 

and marked as Annexure-14. 

- 	4.22 	That . the applicants beg to state that acting on thei •r 

•  representations the respondents have not issued any oder of 

termination at that time and the -responents have given verbal 

assurance that the matter will be looked into by a l  ':ommittee 

Accordingly the respondents have issued an order dated 26.4 

• 	•• 	
_-• 9• 	

1. 

- 	 - 	 •-•- . 	 •- 	 .- • • 	 - 
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V. 

directiriq the applicants to appear before the said cc'mnittee for 

scrutinisinc the records All the present applicants by the said 

order háve been directed to bring their initial appointment' 

letters or Employment sponsorship letters ; wcrkinc pariculars/. 

payment particulars till last working day if availtble; age 

certificate and two cop'ies of recent photcciraphs The applicants 

as stated, above were all appointed through the Employment Ex-

:hanqe and foilowiiig the due processes of law and as per the said 

lt,ter 'dated 26.4.2000 brought all the relevant documents as 

mentioned in the order incILdinq the photographs The respondents 

howver, 'did not verified the di:n:uments at the time o f 

scrutiny.The respondents 	cunly t o o k 
V 
 the photographs but the 

• records have been returned to all the appi icants 	 V  

- 	 V 

A copy of the order dated 26.4.2000 is .anne;ed 'herewith 

and marked as Annexure-15 	 V  
e 	- 	 V  

423 	That the applicrts thereafter have been continuing in 

their respective service witft the hope that their services would 

be requl'arised in de course of time along with the other sim-

larly sjtuated employees like tat of theme But, the respondents 

contrary to thir legitimate expectati':ns have issued the im-

pugned order dated 3692 rejecting their claim for grant of 

teimporary status and regui'ari tonon the grounds that they have 

not ' completed 24 days of service in any calender year and they 

were not in employment as on OlvS.98. In fact all the appiicants 

are still working as caSLkCI worker- under the respondents and. each 

year they have completed more them 240 days of work in a calender 

V 

	

	
year. The applicants being the casual 'worker never allowed any 

leave and they had to work even in the holidays and some are :  even 

• 	 in nights 

N-4-(*M 	"-'' 	 T •. 	,....... 
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• 	 A copy of the Drder dated 200 is annexed herewith 

ant) marked as Annexure-16. 

424 	That the applicants beq to-ata.te that the respondents 

have issued a].l. •toether three order three ordefs re.jectinq their 

claim for cirant of temporary status in the light of the 1989 

•  sherne and ics subsequent clarifications issued from time to 

times Each three occasions they have given diffe-eñt ctrounds and 

from the same the arbitrary action on the part of the resiondents 

can be seen clearly in fact the respondents have failed to apply 

their mind in issuing the impugned crders In the last order i r e, 

the order dated 26.9.00(Annexre-16, : they have stated oniy two 

grounds i,e y  1. That they have not completed 240 days of service 

in any particular year. and 2 That they wre not in empiOymer;t 

as on 1.8498.  

- 	The applicants craves leave of the Honble Tribunal to 

pràduce all the relevant documents at the time of hearing of the 

case including the payment reqistrr. 

425. 	That the appi icnts beg to s-ae that after issuance of 

the said irder dated 26900 (Annexure16) now they have no other 

alternati.e than to approach the Honbe Tribunal, • The appli-

cants because of issuanceof the aforesaid impugned order dated 

2. 9 00 (Annexure-16), coupled with the fact that the admi ristra-

tive control have subsequently been changed to the "Nigam" now 

I apprehends that their service may he terminated at any mi:tment 
They are still in employment and because of the aforesaid deveT 

iopmets their servies may he dijiensed with at any moment • and 

hence they pry before the Honrble  Tiburai fct aa interim order 

directing the respciidents not to hisenyge them from their pre-  

17 
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sent enployment . till the dispcsal of the O 	It is further 

stated that the respondents have filled up all most 600 posts and 

till date abott 200 posts are beinq filled up and in fact there 

are as many•as  29 vacancies under the respondants.np 4 and hence 

there would be difficulties for the respondents in implementing 

the interim order as has been peyed for in cas •e the interim 

order as has been preyed for is not granted the applicants will 

sffer irreparab.leloss and injury 

5. SROUNDS FOR RELIEF WITH LEL PROVISiON 

For that the denial of the 

applicants in the instant case by the 

iliegal arbitrary, and violative of 

C:cnst.ituticn and hence. the aIticn of 

to be set aide 

eref it cf the scheme to the 

respondents is prima facie 

rtici.es 14 and 16 of the 

the respondents are liable 

For that it is a settled principie of law that some 

prin:ipies have been laid down in any .judment extending certan 

benefit to a set of employees, same is requiret: be extended to 

c:the similarly situated employees withcut requiring them to 

appioach the doors of the court again and again 

I. 

For that For that the discrimination meted out to the 

appiicants is not based on any intelliibie differential and th 

same is violative of i rticles 14 and 16 of the Constitution of 

Irda 

For that the benefit which the casual labourers wort::ing in 

the Department cf Posts are deriving .having beei based- on Supreme 

Court .judment and the similar judgment relyIng on the said 

18 
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judqment havinq been delivered in the cases of ;::asual Labourers 

of, the DepEtrtmertt of Telecominunicat ion and mdre so, both the 

Dejartments are • under the same Ministry, there is no earthly 

reason as to why the said benefit shuid not be e;tended to the 
f 

present appi icants. 

55 For that the issuance of the order dated 26 	is illegal, 

arbitr.ary and the. same depicts non application of mind of the 

respondents and the respondents have shown their inconsistence so 

far the. grounds of rejections of the cases of the applicants 

whici is illegal and arbitrary.  

5.6 For that the contention raised by the respondents in the 

rnexure-16 order dated 26.90 by 'hich the representation 

claiiiing grant of Temporary Status has been rejected is not at 

all tenable. in viel of existen::e of the rec :irds and thesame is 

liabLe to he set aside and quashed. 

57 For that the contentions raised by the respondents in the 

Pinnexure-16 order dated 26..900 regarding non- fui.fiilmen-t of 

minim requisite qualification as prescribed - in the Scheme for 

grant of Ternporaiy Status and Regula-risation is not sustainable 

in view of existence of order dated 1.9,99 issued by the Depart-

ment of Telecommunication and hence the same is not sustainable 

in the eye of law. V 
-• 

5.5 For that the contention of the respondents in regard to ban 

on recruitment as mentioned in  the impugned -order dated 20.0 

A z  not susta nablE as tO respondents ttiemseives hive placed the 

indent for filling up the said post of casual mazdcors to the 

local Employment Exchange and now by issuing the said impugned 
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order and raisinc the claim of ban on recruitment, the respon 

dents.cannot shift their responsibility, and therefore the entire 

action of the responderts are liable to be set asida and quashed 

For that in any view of the maf.ter the acticin/inact ion 

of the respondents are not sustainable in the eye of law and 

iahle to set aside and quashed 

The applicants crave leave of this Hcin?bie  Tribunal to 

advance more grounds both factual and 'egal at the time of hearT 

ing of this appiicatin. 

6DETPfILS OF REMEDIES EXHALJSTED 

- 	
That the applicants declare that they have exhausted 

all the remedies available to them an there is no alternative 

- reffiedy available to them 	. 

7. MATTERS NOT PREVIOUSLY FILED OR F'ENDiNi IN ANY OTHER C:OURT: 

The appiicnts further declare that they have not filed 

previously any appiicat.lcEn, writ petiticun or suit reardinq the 

grievances in respect of which this application is made before 

any other court or any 4:ther 'Bench of the Tribunal or any other 

authority nor any such appi icatic1n , writ peiti.on or suit is 

peninq before any of' them - 

S. RELIEF ..SOUaHT FOR 

Under the facts and circumstances stated above 	the 

appi cnt most respectfully pray that the instant application be 

20 
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admitted records be called for, and after hearing the parties on 

the caus or causs that may be shown and on perusal of recos, 

be want the following reliefs to the appiicants- 

8.1 	To set aside and quash the Annexu.re16 order dated 

26 and any other such orders with a fiArther direction to 

the respondents to extend the benefit of the said schenie cii 1989 

as well is the subsequent dan ficatic'ns issued from time to time 

for grant of Temporary Status and Regularisation 

8.2. To direct the respondents alic'wthe applicants to work 

con±nuously and after granting the Temporary Status t 	reguiar 

ise their service' with all consequential service benefits. 

9.3. 	C:c,st of the application. 

8.4. 	Any other relief/reliefs to which the applicants are 

etxtled to under the facts and circumstances of the case and as 

may be deemed fit and proper by the Hc'nble. Tribunal. 

9. INTERIM ORDER PRAYED FOR 

• 	 Fending disposal of the application the applicants pray 

for an interim order directing the respondents not to disengage 

them from service and alloW them to work in their respective 

• 	 post. 

i. - 	This application is filed thrciuh Advocate. 

11. PARTICULARS OF THE I .P.O. 

I.F.O. Nc. 

Date 	 OOo 	 ' 

Payable at 	:';3uuahati. 

12. LIST OF ENCLOSURES 

As stted in the index. 
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VERIFlCTION 

I, Shri ,Su.jit Das, son of Ananta Das, aged about 31 

years, at present workinc as L:asuai Mazdoor, under Sub Divisional 

	

• 	
Officer, Telecom, Hafionq do hereby solemnly affirm and verify 

'that 	the 	statements 	made 	in 	para- 

• 	 graphs I).21&  K!it 	 are true to my 
A- 

knc;wiedce and those made in paraqrphs. YYi MANY are 

, also true to my legal advice an d the rest are my humble submis- 

• 	 sicn before the Hon'bi.e Tribunal I have not suppressed any 

qateriai facts of the case. 	 0 

I am the applicant Nc'. 1 in the instant appli':tion and well 

• 	' - ' 	acquainted with the facts and circumstances of thy case 	nd am 

	

• 	competent to sign this yen ficat ion on behalf of other appl i- 

:ants 	 • 	- 

And 'I sign on this the Verification on this the Akday 

of 	of 	on author isation by the others, 	 - 

	

• 	

0 	
• 	 Signature. 

/ 
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ANN..EXURE - 

SL NO NA ME - 	 WOF.:KI NG UNDER WORK i 	. s NrE  

 SUflT DAB 11B7 

 KAJAL NATH --DO- 1iB6 

• 

3 KAJAL DAB -DO- 11B6 
- 

4 ADAL BANIF( -DO- i1B7 

5. 

 

NARU OH DAS. -DO-- 11S6. 

• PARITOSH C:F-1 DAB-DO-- 11.B7. 

7 SHYAMAL BISWASH -DO-- 11.87 

e. • SATYANDRA DAB -DO- i187 

• HAJY KF DAB D0 	• 1187. 

1 FARESH MALAKAR -DO- 1 	1 	87 

11. PARESH DAB -DO-- 1iS7 

i2 PRATAF MALAKAR -DO- 1.4.67. 

13 FAF: I MAL MALAKAR -DO- 

• 

	

14 

1 	1 	87 

SAMBHU DAB -DO- 1187 

 MAINUL HAQUE -DO- 	 • 1iS7 

 BANKAR ROY -DO- 11.87. 
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ANNEX URE-1. 

bsorption of Casual Labours 

Supreme Court directive Department of Telecom take back all 

Casual Mazdoors who hvbeen disengaged after 30.3.85.  

in the Supreme Court of India 
Civil Original Jurisdicticn 

Writ Petition :c:. ND 128 of 1989 

Pam Gopal I ors 	 Petitioners 

-versus- 

Union of India & ors 	 .Respc'nderits 

With 

Writ Petition Nos 1246, 1248 of 1986 176 , 177 and 1248 of 1983 

Jnt Singh & ors ,etc etc 
	

Fetitioners - 

a 	
-versus - 

Unicun of India & c'rs 

ORDER 

We • have heard counsel for the petitictner-. 	Though a 

ccunter affidavit has been filed no. one turns up for the Union of 

India even when we have waited for more then 1. minutes for 

appearance of coLinsel for the Union of I ndia 

The principal allegation in these petitions under Art. 
32 of the Constitution on behalf Of the pet itic'iers is tht they 

are WOrk1ig under the Telecom Departcrent of the Union of India as 

Casual Labourers and one,of them was in employment for more then 

four years while the others have served foe two or thre 

yearsInstead if regularising them in employment their services 

have been terminated on 30 th September 1988. It is cc'ritended 

that the principle of the decision. of th1. Court in Daily Rated 
Casual Labur Vs. Union of India & ors 1988 (1) Section (122) 
squarely applies to the petitioner though that was rendered in 

case of Casual Empicyes of Pcsts and Telegraphs Department It, 
is also contended by the counsel that the decision . rendered in 
that case also relates to the Telecom Department as earlier. Posts 

and Telegraphs Department was covering both sections and now 

Telecom had beccime a separatC department. We find from Daraçiraph 
.4 of the reported decision that communication issued to General 
Managers Telecom have been referred to which support the stand of 

the petitioners. -. 
By the said Judgment this ;::csur -t said 

We direct the -respondents to prepare a scheme on a 
rational basis for absorbig as far possible the casual lbcurers 

who have been continuously wcking for more than one year in the 
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posts arid Teleciraphs  Department 

We find the thouqh in paraqraph 3 of the writ 	petftion, 
it 	has 	been 	assertedb' the petitii:'riers that 	they have 	been 
workinq 	more than one year, 	the ccuntr affidavit does not 	dis- 
pute, 	that 	petitiop4 	No distinction can be drawn between 	the 
petitioners 	as 	a class of employees and those who were 	before 
this 	court 	in the reported decisicin. 	On, prirtcipies therefore 
the benefits of the decision must be taken to apçly to the 	peti- 
tioners. 	We accc'rdinciiy direct that 	the responderts shall 	prepare 
a 	scheme on a rational basis absorbing as far as practical 	who 
have 	continuously worked for more than one year in the 	Teleccim 

-Deptt 	and.this should he done within six 	months from nc!w 	fter 
the 	scheme is formulated on a rationa.l basis, 	the claim 	of 	the 
petitic'rers in terms of the scheme should be worked :ut 	The writ 
petitions 	are 	also disposed of accordingiy. 	There will 	be 	no 
order 	as to costs on account of the facts that 	the repcndents 
counsel 	has 	not 	chosen to appear and ct:ntact at the 	time 	of 
hearinq though they have filed a counter affidavits 

Sd!- 	 Sd!- 

( Ranganath Mihra) 	J. 	 ( Kuideep Singh) 	J.  

New Delhi 

pril 	17, 	ISSO. - 
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- 	 NNEXUF:E-2 

CIRCL1LPR NO I 
5OVEF:NMENT OF INDIA 

DEPARTMENT OF TELECOMMUNICATIONS 

STN SELTiON 

Nc. 269-10/G9-STN 	 Maw Delhi 711S9 

To 
• 	The C:iief General Managers, Telecom Cicles 

• 	MTHI New Delhi/Bcmbay, Metro Distjladras! 
C:a1cutta.. 

• 	Heads of all i:'ther Administrative Units 

Sub jct i Casual Labourers (Grant of Temporary Status and 
Reciular1satin) Scheme. 

Subsequent to the issue of instruction re-ga:-ding regu-
larisat ion of casual labourers vi - de this ciii cc letter No269-
29/87-STC datd 18 11.83 a scheme for conferring tempcirry status 
on casual labourers who are currently employed and have rendered 
a continuous service of at least one year has been approved by 
the Teie:om Commission. Details of the scheme ae furnished in 
the Annexure.: 

2. 	 Immediate action may kindly he taken to confe 	tempo- 
rary status on all eligible casual labourers in accordance with 
the above scheme. 

:3. 	 In this conneiticn 	your kind attention is invi ted to 
letter No.27--6/E4-STN dated 30,5.85 wherein instrw:ticins were 
issued to stop fresh recruitment and emp.oymerit of casu.l labour- 

• ers for any type cii work in Telecom Circles/Distritts. Casual 
labourers could be enaqed after 303.85 in projects and- Electri-
f icaticn circles only for speci iii: works and on iompleticin of tha 
work the casual labourers so enqacjed were required to be re- 

• trenched. These instructions were reiterated in D.O letters 
No.270-6/84-STN dated 22.4.87 and 22.5,87 from memberpers.and 
Secretary of the , Tplecom Department) respectivey. According t: 

- the instructions subsequently issued vide this office letter 
• 

	

	Nc'.270-6/84-STN dated 22.6,68 fresh speci fic periods in Froiects 
and Electri f icat ion Ci rcies also should not be resorted • to 

3.2. 	In view of the above instructic'ns normally no casual 
labciurer engaedaf-ter 20.3.85 would be available for considera-
-tion for conferring temporary status. In the un-likely event • of 
there being any case of casual labc'urers engaged after 3043.65 

•  equi r i ncj cons i derat ion for ccnf.erinent of temporary status. Such 
csas should be referred to the Teleccith Commission with relevant 
details and particulars regarding the acticin taken against the 
officer t.nder whose authi:trisation/approvai: the irregukar • engage-
m.ent/ricin retrenchment 'was resorted to. - - 

• 	 No Casual LabciLter who has been recruited after 30.3.83 
• 

	

	should be granted temporary status without sped lId approval from 
this office. 

4. 	- 	The scheme final iced in the Annexure has the concur- 
rence of Memhr • (Fina.nce) of the T.eleccim Commission vide No 

27 
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-. 

SMFI'79/9E3 dated 279.89. 

• 	 5 	 Necessary ins.tructjctr1s for expeditious impiernentat - r 
of the scheme may kindly be issued and payment for arrears of 
waqes relatinq to the period from 1. i89 arranqed before 
31.i28'3. 

sd/ 

ASSISTANT DIRECTOR GENERAL (SIN) 

• 	 C:ci p y  

• 	 P;S. to tIDS (C) . 

PS. to Chairman C:ommissjc;n, 

• 	 Member(S. / Adviey (HFD). •M .iR. for information, 
MC:G/SEA!TE_Ii/Ipg/Admn I/CSE/PAI/SFE:-i/Sp Secs 

• 	All recoqnised Un1cIns/As5cc1at1ijns,Federatii:in,_ 

sd/= 

ASSISTANT DIRECTOR GENERAL (SIN). 

"S 
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V 	 V 	 ANNEXURE 

C:ASUAL LAEIOURERS GRANT OF TEMPORARY STATUS AND REGULARISATION) 
SCHEME. 	

V 	

V 

1 	 This scheme shall be called "c sual Labc'ureVrs( Grant . of 

Tempc;rary Status and Regularisation : S':he cf Department of 
Tile:cmmuni cation. 1989" 	V 	

V 	
V 

2. 	 This scheme will come in lorce with effect from 
1.i89. onwards. 	V 	

V 	
V 

V V 3 	 This scheme is applicabletci the casual labourers 
employed by the Department ofTelecothmunicatins. V• V 

4 V 	 The provisions in the scheme wou].dbVe.as under. 

Al) 	Vacancies in the group D cadres in various offices of the 

Department of T e l ecommun i ca ti ons  would be exclusively filled by / 

requiarisa.t ion of casual labourers and no outsiders would be 
appointed to the cadre except in the case of appointmrtt on 
i::ompassionate grounds, till the absorption of all ex1stingasual 
iaboirers fulfillingthe elicji.b..lity qualification prescribed in 
the relevant Recruitcent Rules. However recular Group D staff 
rendered surplus for any reason will have prior claim for absoYp-
tion aqainst the existin/future vacancies.In the case of illit- 

• 

	

	erate :ual labourers,the reuLarisation will be considered only 
agant those posts in respect of which illitracy will not bC an 

ipediment in the performance of dties.They wc'u3.d he  allowed age 
relaxation equivaient to the period for which they had worked 
cntinuouiy as actua' lab:'ur fok the puip:e ;f the ege limi 

• prescribed for appointment to the group D cadre, if required.Out 
side rec'uitment for fiiiinc up the vaancies in Gr. D will be 
pernitted only under the condic'n when eligible casual labourers 
are NOT available. 

V 

E) 	Till regular Group D vacancies are available to absorb all 
the casual labourers to whom this scheme is applicable, jhe  
casual labourers VwcLid  he conferred a Temperary. Status as per 
the detairs given below. 

remporary Status. 

: 	Temporary status wcul d be c;:;nferred or all the casual la- 
bourers currently em pl oye d anVd who have rendered a continuous 
service at least oe year, out of which they must have been 
engaged on work for a period of 240 days 206 days in :ase - of 
of ii ces observing five day week : • Such casual labourers will - be 
designated as Temporary riazd:ictr, 

V 

ii. : Such cónfermènt of temporary status woul8 be • wi thc'ut re -
ference to the creation / availability f regular Or, D posts. 

V 

V 
 ii : Corferment of temporary Stat- US on a casual labourers would 

not involve any change in his duties and responsibilities. The 
V  enagemert will be on daily rates of pay on a need bas-is. He may 

be deployed any where within the recruitent unit/territorial 
circles on the basis of availability of work. V 

iv 	Such casual iahoure'rs who acqtire temporary status wiii not, 
however .e brought on to the perma:nent establishment unless they 
are sele0ed throug -  regular selection prcTces for Or. posts. 



G. 
	

Temporary status would entitle the casual labourers to the 
following benefits 

Wafles at daily rates with reference to the minimUm of the 
• 	 pay scale of reo,tlar •i3rD officials includinc DHRA, and CC. 

±: Benefits, in respect of increments in pay scale will be 
• admissible fc'r every one year of service yubject to performance 

of dut:y for at iest 240 days (26 days in administrative offices 
observing 5 days week) in the year. 

Leave 'intitlemeot will be on a prcr-rata basis one day for 
eve - y 10 days of week .Casuai leave or any other leave will not be  
admissible. They -iii also be allowed to carry forward the leave 
at their credit on their regularisaticn. They will nit be enti-
tied to the -bnfjt of encasement of leave on termination cf 
services for any reason or their quitting service. 

L:ciuntinq cf 	% of service rendered under Temporary Status 
for the purpose of retirement benefit after their 'regularisticn. 

) 	Aftr rendering three years c'cntiruc:Lts SErvice on attainment 
of temporary statLs the casual, labourers would be treated at par 
with the regular Cr D employees for the purpose of contribution 
to t3ereraj - Provident Fund and would also further be Ci iqibie for 
the grant of Festival Advance/ ftod advance on tho same •i:ondit i -on 
as are appi.icabie to temporary GrrD empiciyees prc'vi-ded they 
furnish two sureties from permanent 3ov.t servants of this Dc- 

	

- - 
	par L cnent 

vi) Until they are recuiarised they wi). 1 be entitled to Frc'duc-
tivity linked bonus only at Yates as applicable tc casual iabcur 

7. -  'No benefits cithr than the specified above will he 
- 	admissible to casual labourers with temporary status 	- 	- 

Despite conferment of temporary status the offices of a-
':asu-i labour may be dispensed within accordance with the r.eie; 
vane provisions •cf the industrial Disputes A-ct 1947 on the ground 
of -wai lability of work. A casual labourer with temporary status 
can quite service by qivinq one mcnths notice. 

	

- 	 If a iabc:urer with tempc'rary status ccimm:its a miscon- 
• 	• 	duct and the same is proved in an enquiry after giving him reasb- 

rable c'pportun'i tv his services wi I I be disp-nd withy They will • 	' 	not be entitied to the benefit of encasennt of leave on •t'ermina- 

	

- , • 
	ticin of services 	- 	- 	 • 	' 	-• 

- 10. 	' The • Department of Teieccnui:atjors will have the 
• 	pc::wer to rnake-amendments in the scheme and/or to issue 	instruc- 

tions 	delails Githin the frminq of the scheme.  

	

• 	 -, 
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fr: ' GOVT. OF ASSAM 
PARTI"A1NT OF LA1OUR & JPLIthN DIT$.IcT PLCJ1IJL"T EXChAC,1t 

F I. 

 '' 
 

1 	

4 

Haflongj the  

I 

s'/srj 	2.tLL1j __ 

th 	
'.:\c s  * 

N' 
Recrujtiie 	of 

njy t'the re of : - ' 

A 	
YQur Particulars have been f°arded to th 

'against the post of' 	 - 
The i7vew w,j1] be he34,o 	 ___ at 

Your are thereoi-e 
directed to appear for ifltui-view to the 

employer on the date and time and 
at the venue iflcated above with 

the gp oymerit RegiS . 
tration Card, this  let.ter ori ginal Fertifjcats 

and testjmonj1s etc sharp in time. 

No T.A./ 'A. is admissible forthe the journeys 
in this Connection, 

Yours fht f11 

t JnPl0YfflOI t OLCj c or, - .LCt iznpJ.Oynien t 
-' 

I 

11 

I 

V 

S 



ANNEXURE-4 

C:ENTRAL ADMINISTRATIVE TRIBUNAL 
- 	GiUWAHATI EENCH 

Oriqinai Appi ication No299 of 1996 

and 

32 of 1996 

Date of order : This the 13th day of Auqust,1997 

Justice Shri DNBarLah Vi ce-Chai rman. 

0  A No 99 o f 1996 

All India Telecom Employees Union, 	 - 

Line Staff and roup-D, 

Assam Circle, Guwahati & Others 	 Appli:ans. 

Versus - 

Union of India & 0rs. 	 Respcindents. 

C.A.No32 of 1996 

A1 India Telecom Employees Union, 

Line Staff and Srctup-D 

Assam Cirie, .i3uwahati & 0ther 	 Applicants 

- Versus 

Unon of India & Ors 	 Respordents 

Advocate for the appi icant :Shri BK Sharma 

Shri S. Sharma 

• Advocate for the respondents 	Shr i A ( C:hcudhu - y 

Addi 

ORDER 

BARLJAH J 	c. : 

- 	Both the appi icat ions involve common question of Law 

and similar facts in both the appl cticns th4 applicants hav& 

31, 
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prayed for-a direction to the reponder.ts to give them certain 

.enef its whi-ch are beinc qiven to their ii -unte'r parts workiriq in 

the Postal Department The facts of the cases' are 

O.A.Nc'32/96 has been filed by All India Teiecoi 

Employees Union, Line Staff and iroup-D, Assam ricie uwahati 

represented by the Secretary Shri iNMishra anJ also by , Shri 

Upen Pradhn, a casual labourer in the office of the- Divisional 

Enqineer GUWahati, in O.A. 259/96, the case has been filed by 

the same Union and the applicant No2 iq also a casual ).abourer.  

The applicant Nci in O.A.No299/96 represents the interest of 

• 	the casual labourers referred to Annexure-A tb the Oyiqifla 

• Application and the applicant No 2 is one' of the labourers in 
/ 

• 	Annexure-A, Their qrievances are 

2. 	 They are working as 	sal labourers in the Department 

of Telecom under tinistry of Communicat ic'n They are simi i'arly 

situated with the casual labourers working in the Department of 

Postal Department under thT same Ministry, Similarly the memb?r 

::ii the applicant No 1 are also casual labcurars working in the 

telecom Deprtment They are . also simflarly situated with their 

counterparts in the Postal DepartmntThey are w:irking as casual 

iaboLrers 	However •the benefits which had been extended to th 

casual labourers working in the Postal. Departnent under the 

- r4i nistry of tommunications have not been given to the casua 

labourers of the applicants Unions The applicants state that 

pursuant tc the judgment of the Apex Ciurt in daily rated casua 

labourers employed under Postal Department vs Union of India 

Ors 	reported in (1958) in sec122 the ApEx Court directed the 

department to prepare a scheme for absorption of the casua 

iabourers wt-fo were - continuously working in the department 'for 

more than one year for. giving certain bene'fits 	Accordingly a 

scheme was prpared by the Department of F:i:ists granting hene'fi 

4) 	 - 
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to the casual lab:iurers who had rendered 241 days of service in a 

year. Thpre .afiev. mAny wiit petitions hd been fiid by thCaSLl 

labourers working undet the department of Telecommuniction 

before the Apex rourt praying for dire:tinq to give similar 

benefits to them as. was extended to the ':asuai labourers of 

Department of, Pc'sts. Those caseswere disposed of in similar 

';erms as in the judgment of Daily Rated i::asuai LabourersSupra) 

The Apex Court, after considerirc the entire mattr directed the 

Department to give the similar benefit to the cauai labourers 

• working undr the Teieccm' Department in similar manner Pursuant 

io the said judgment the Ministry of Communication prepared a 

• scheme known as 'Casual' Labourers (rnt of' Temporary Status and 

egUlarisation)Scheme on 71189 Under thi said scheme certain 

benefit hd been qranted to the casual labourers such as i:nfer-

ment of temporary Status, Wages and Daily Rates with referertce to 

the minimum of the pay scale etc Thereafter, by 9 letter dated 

17293 certain clarification was issued in respect of the scheme 

in which it had been stipulated that the benefits of' the scheme 

should be -  confined to the casual labourers engaged during the 

period from .3131985 to 2261933: On the other hand the casual 

• ibc:urersworked in the Department of Foss as on 21 11 'i9S9 were 

eligible for temporary Status. The time fixed as 21.111989 had 

been ' fur thr 	 cr ' r4- 
' 	

f. 	 rI- 	 ..-.f 	-k r' 	 -- 

Sench of the Tribunal dated 1331995 passed in £ANc'750/94 

Pursuant to that judgment, the I3ovtof India 'issued a letter 

dated 11195 conferring the benefit of Temporary Status to the 

casual labourers, The present applicants being employees, under 

the Telecom Department under the Ministry of Communication also 

urged before the concerned author itis that they should also be' 

given same' henefit 	irr this connection the casual. employees 

submitted, a representation dated 21219 befcie the Chairman 

33 
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?Te:cm Commission, Naw Dlhi but to the knowledge of the ppli-

c?.11t the said r rcesert.a 	has not beer. Ji'pcised of. Hence the 

prenept * applizatibr, 

3.. 	OA.299/36 is also of similar facts. The qrievances of 

the applicants are also same.  

heard ooth s.rJas, M3. 1 :..Shoma, 	inaraed 	cnsel 

ypear 1 q on hehal f o ftVa appli:ants 	bth The cases submits 

that the Apex Ccrt havir.g been granted the benefit of tecrporary 

sbatus and reqularisaticn to the casudi lbc.u:r3, should also be 

made available to the casual labourers wcrir.c, under Telecom 

Department under the same MinAtry. nrAharma Ourther submits 

that the action in not c..ivinci the beneits to the appl icar,ts is 

unfair and nreascinable . . . v: .J:::iLhLr, cJd1 .0 

'cr resp':'ndents d':es not dispute the suhrnissic 	Mr.Sharma. He 

s5nibs that the e.ntire .oatter relatinq bc. the reularsation ;f 

casual labourers are biro discussed in the i.c.r level at New 

Delhi, however, no disciion has yt been ta-.:n view of the 

ab.vE, I am of the opinion that the present appcants who arc- 

similaily Atuated ae alzo :titled tc et thm benefit of the 

:heme of casual labourers 'crant of terrpc.rary ttus and Regu-

larisatic'i) 	prepa'ed by t' Departrnenb 	lec:n.. Theref.:re, 

direct the respondnts to give the similar 5ercft as has beer 

extended to the :asual labourers working inder the Department oF 

Posts as per Hnnexure-3(in O.A.302/9E; and Annexure-4 	Or 

O..No.93/96) 	to the app'.i.ants repect'1l' •'d this 	nut bu 

done as early as possible and at any WE 6ithin a period of 3 

mc.;iths from the date of receipt :cpy of bhis :rder.  

However,considerjnc the Entire facts and circumstances 

of the case I m&e no order as to czs 

SJ/-- Vice f:hi - m.m',. 

34 



/ 

Department of Telecommunications 
• 	Office of the Chief General Manager, Assam Telecom Circle, 

Ulubari, Guwahati - 781 007 

:; 	•' 	No. ESTT-9/12/ 	 Dated the 27th Aug., 1998 

LH4LTo H 	 V  
V 	 1: Sri J.D. Yadav, GM, Kamrup Telecom. 01st., Guwahati. 

- 	2, Sri S. S. Ghosh, TL)M, Bongaigaon. 
Sri B. K. Goswami, TOM, Tezpur. 
Sri B. N. Singh, TOM, Dibrugarh. 
Sri K. Mani, TOM, Jorhat. 	 . 
Sri S. Rajhans, ] UM, Nagaon. 	

. Sri S. K. Samanta, TDM, Silchar. 

Sub:- 	Case fQr grant of Temporary Status of the Casual Mazdoors 	 V 	

V 

(full time) working the SSAs. 

• V 	 Kindly submit the inlormation regarding the number of casual 
labourers working, not yet conferred Temporary Status, for a period of more 
than 240 days in your SSA as per authenticated records in the enclosed 
proforma. The detail particulars of such casual labourers may also be furnished 
as indicated below:- 

V 

V) 	

V 

Name of Casual Labourer 	: 	 V  

Fauther's Name 
V 	 3 	Educational Qualification 	: 

Date of Engagment 
Whether working in the job of 	 . V  

regular nature or casual/ 	 . 
seasonal nature 

V 	
6. 	Date of sponsorship 	V 

V 	
Official/officer who engaged 
the casual labourer 	 : 

V 	
8. 	Particulars of service rendered 

since engagement, 	 : 	
V 

Year 
Total no; of days worked 

You are also requested to furnish a certificate signed by IFA 
V • 

V 	
and Head of the SSA to the extent that it has been verified/checked from the 

	

V 	
authenticated records for the enlisted casual labourers for the period, they 
worked in the Department. . 	. 	 . 

• 	 V 	 The information must be submitted latest by 9.9.911. 

V 	

V 	

• 
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• 	11N13T RA'I' IV1 'rREUU 1U.J 

GUWUIJ\.TI L3NCk1 

originalPP1iCati9.n oo 163 of 1999, 167 of 1999 

168 of 199 9 . 

Date of Orde$' This the 31st Day of may 1999- 

}O3L1 MFt.JUSTICE 	 oBARUAH'VICE-CHAIRMAN  

Ho1IE MR.G.LSANGLYINE, 14IwIsTRAT:rv 11EI1UER 

. 	'o.A.3.63 of 99 

Shri 	
Casual Uorker. 

•At present ,orking under Microwave Project. 
4DivisiOfl Shilloflg, N.E0T8sk Force) 

tii £ndia 'r10c0m rnp1OyeS Union. 
Line Staff and Group 'D' employeeSi 
Assam Circle, 0uwahatio 

nibniof India & Ors. 	 -- 

BvOate Mr 0  K B,.Sharrfla, Hr.S.,Sarma for the applicant 

By_JOcatOMreCat 	AddloC.G.S.Co 

I: 

•' 	
à.A.Nooi67 of i999 

'o 
shri Sujit Das  %pplican ts,  

:cauual Worker,  

At present woricing.under S.D.O.T. Haflong, 
(S..P.Si0na1 officer of the Telecom) 

2. 	Afl,• IndiaTeleCOm 'mployee5 Union, 

.Line Staff and Group 'D' anployeeS, 

hssaji Circle, Guwahatio 
(Represent by Shri J 0 14.Mishra, Circle ecretary) 

Union of India & Orso 

14r.B.K.Sharlfla, Mr.S,arU\a, Advocate 
for thtj respondents. 

L4r.b0C,Pathak Actdl.C.O.SC. for the respQndflt 

0.p..i'o.168 of 99 

1 0 3flri  liaba. Kumar Das 

Sri Kandarpa Das 

3, shXi Tinku 1,1andal 

4 	Shri Kami Kalita. 
All of thein are presentlY working as Cisual orker, 
tunder the Divisional rigineer. 

i. Union of India & Ors0 

H: 
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y Advocdte mr o BKosharma, mreSo 6arma.  for the app1icaflt 

'. 

 

by 4 dvocate Mr.BaS.asumatarY, for the respondents. 

0 R D E R0 

I..  

• 	
bP 

IIARUAI-L J(vc): 

.4 T1iese0riginal Applications involve cnmofl questions 

Qaw.:andsijnilar facts. Therefore 1  we propose to dispose 

k/these application by this ccimon order0 The applicants 

re casual labourcrs in the Department of Telecorrtmulicatiofl 

and.postedat different stations in the \ssam Circle and 

N.E.Circle. Some of th& applicants have been working for 

more than ten years. The Government of India prepared 

a scheme for granting temporary statu3 to the casual 

labourersThe.schemeis known as Casual Labour (Grant of 

Temporary Status and Regulariscttioii) SCLIfl', 19B9. ks 

per the said scheme those casual employees who had completed 

7 . 

more than24O.days of service should be given temporary 

status. Laj.er on, the Office Memorandum dated 122-1999. 

uinexure 10 in O.A.Io0l63of 1989, was issued extending 

the ben.efjt. of the said scheme to those persons who 

completedthe requisite period up to 31-3-0974- As per the 

said office Memorandum dated. 12.2.99 the applicants who 

had completed requisite period of service in 1997 are also 

entitled to get the temporary status. The applicants 

grievance iu that thcrj have not been jr<inted. txai.y 

status. Accotding to the applicants as per the. Office 

( M •andurn dated. 12.2.99 the applicants are entitled to 

get the temporary status and subsequent recjularisatiofl 

of their services. As the applicants were denied temporary 

status they have approached this Tribunal without subnitting 

any representation. 

P t 	 • contcui'- 

-. 	 ,• 	
I, 
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. 	
We have heard Nro S oarma learned counselfor the 

applicants and MrOBoC,pathak 
leaed dQC.G.S.C. as well as 

for the respondeits, A per, the deciioz1 
of the Apex Court dated 174-99(Annexure 1) the case of the 
applicants.. s required.to 	cOded. The applicants 
have aPPrcTched this Tribunal without SUbMitti ll r any 
representation Normally this Tribunal may not entertain 

any application if departmental rnedy is not exhausted. 

the facts are not ava±labJ before 
US We disps Of thc 

	

: 	 - 

pplicatjons with direction to the applicants to sunit •\.• 

ithin a period of One month from to-dayG 

	

-. 	•,.., 	Ic• 
j )If such representation is filed the respondents shall • — 	J, *I.. 

consider 
the same aser observation3 made above. If the 

17 applicants are entitled to get the tpora 	stan a 

under the she and or,any guideljne they shall consider 
the same 9  This must be done as er1y as possible at any 
rate within a period of'3 months from the date of receipt 
of this order0 	

\Z' 
plicatjon is disposed of, No order as to costs. 

........... 

crt1ficd to be true Copy 
• 	 • MAU f1rfk 

I Secilon OtlIcor (.3.) 

•rr 
rflrd AInIflhst*HtjV. TtItu,ia 

'u 	rmfiq aflvi 
'uwahatl.B.nch, GuwhaU. 

• I 	 !N1I(l 	 iii 

Sd/... VI CE HA1Rq 

Sd,/_ r1EJ&Jl (ivitn) 

- 	 II 	-. 	- 	 • 	- 	- 



To, 
the Chiuf i3enural Managor ,Ti 

Sub &- Order ciiited 31.99 passed in O.('i. Nc's 163,. 167 	168/99. 

Sir, 	 WE 

With ciue riefernce and profound submission I beg to 
state the few o11c.wii lines before your Honour for kind cc'nsid-
uratcin arid necessary action thereof. 

That being aiqqrievecj by the non aranting of temporary 
status and regularlsatjon of my services, I was constrainied to 
move the Hc'n!ble Tribunal by way of filing U.A. mentioned above 
with a prayer for grant of ternporary status and regularisati':.n. 
The Hon'ble lri:bunal havinfciund prima farie case was pleased to 
dispose of the said Os with a direction to dispose of the repre-
sntation with a speaking order and hence this. 
representation - (opy - enclosed). 

l'hat!I am a casual worker workjnqund 	yourirQanjsa- 
tion Since l'ng . Ny Juniors have been uranted with temporary 
status asper the scheme of grant of temp':irary status and rgu-
larisaticin. It is pertinent to mention here that some ':'f the 
casual workers have already apph:'ai:hed this Hcin'ble Tribunal by 
way of f i I i ng various O(s and the same has been allowed by the 
Hon'ble Tr I bUnal Even some Junic'rs mainly under the SDUT Kamrup 
as well as SOOT Rangia have 

been granted with temporary s t a t u s 
and therefter. their service have been reqularised much before. 

That in this ':nIe: t i on ment i on may be made c' I s':heme 
circulated vide 7.11.83 letter issued by your Hon':'ur by which ternp:srary status has been granted to many of US excluding me. My 
office record/as well is documents pertaining to my date ':'f 
erlgagemerl,t has been 

produced In the ':':urt. F'r':'rn'.t)ie same it is 
crystal clear that my case is required to be considered against 
the said scheme, it is pertinent to mention here that now a new 
order has come and as per the said order dated 12.2.99 my case is rec.jired to 'b 
regu1arjatjC considered for grant of temporary status and .on 

That In view of the aforesaid facts and circurnstan,:es I 
pray befi:ire your' Hon:ur to consider my case for grant 

of tempo-
rary status and re-gUlarisatic-n with immediate effect. 

ihank i nq y':: 

b'incerely yours. 

1. The L)irel:tcir dept. of leleccm,Ilunli,:atic,fl 
San';har LThawan New Dlhj • 

S 	 1 
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GOVERNMENT OF INDIA  
DEPARTMENT OF TELECOMMUNICATiONS 

OFFICEOF THE GENERAL MANAGER TELLCOM 
SILCHAR SSA: SCHAR -1 

fr 

No, E-20/SK9i13 

To 
\/At St/L t-bk 

Ref: Your representation dated 1699. /S-&7. 

Dated at Silchar, the 13 0' August'99 

Sub : Grant of Temporary status 

With reference to above, you are hereby intimated that your representation has been 
examined thoroughly in view of the judgement and observation of Honourable C.A.T. Guwahati 
dated 3 1-05-99 in O.A. No. 167 of 1999 and observed that :- 

Your representation dated ........ ..4T?. 2 .....is vague and without requisite 
and vital information and particulars. 
It is not supported with copies of documents filed befQre the C.A.T. Guwahati in 
connection with cited case. - 

i_Available records at this end do not flulfil the minimuuu criteria for granting you as 
__temporary status. c_No register or record in regular basis is maintained foil casual Iabourers.jHence, in 

absence of concrete documeptary evidence, it can not be checked and tross - 
checked at our end. 	 . 
Ban on recruitment of casual laboirer after 30.3.85 still in force. 

Under the circumstances, stated above your request for grpt pf temporary status can not 
be entertained and as such your representation St ds rejected. 

J General Manager, Telecom 
Silchar SSA, Silchar-788001 



( 

- 

/ 

.- 	
- 

•.• \/ 	\ 

xx 
(]T. OF 1IDl J 	DEPAfl[t.EUT OF TtOMM. pWII ROAD, UWIAWTI, PC  

'OFFIC's OF iut  

I 	 (JtJNA)IATI -7UIOC7. 

	

NO. A/VU17/1WCW99 	
bated at Cuw1tati the 12/6/91. 

f TO 

The Tolcum. 1)1st. Eg1neer, 
Slicliar. 

Sub s- 	n-rfl'nflt o aroor to thu Ccuol maztloor uncr 
A., filrelv8s, tlilflonçJ. 

Ref *— 	c.G.M.T Letter lie. tI11St_2/VCL-I11/90 Dtd.nt 
Ouvahatthe 20. . '1. 

(1 

I m directed to intimate you that telophoniC 
conf1rflti0fl 

by you reoarding pt.yineiit of arear to cucual mazdoox' under A.E. , 

Ilaiflong is not correct. 

As per VIO.'S report the following casual rnazdeors under 

the control of A.E.'IirU1C8 Ilaiflong wore not puid orcor for which it 

is iluded In the aend( of iwcu Meeting. 

So, you are herety rcqueotni to mate the pnyinoiit of j,efl(11flJ 

oroor of tho C/Mazduors unch'r A.6.Y41ro1099,) 	 tnnodi'tOlY of 

proper varificatiOfl of the ciw nun 	
I fi rrn/tU1egrhri0a1lY • M3ttr 

moo uxont. 

Sri Uol',ram Roy, s/o sri flipul lIoy Dec. 01. 

" Oari.in Cli. 1arkar, s/o !'r1 Stitish 1-h. Srknr, Dcc. 131 & thr)a Ut 

' i1ar133 Roy, S/0 lato £atisIt Ch. Jk,OY, March /133 

ft Komaruddin Barblidya "/0 Sri Magbai AU. 

I3arbltulya for. 3/C1, 7/87,8/87,9/87,10/87P 11/137,12/87,1/80, 

2/00, /80 under Mustering officiQi Sri M.S1ngh(I/l) 
 4/07,5/87. 

6/07, undox mustering crucial Sri L,K. Goavdawi 

. Sri Yajai CR, J3as s/o ri Kirtirala Das 	for 6/87. 

Kajal Ilath /O Sri. flipin Ch. flath for 12/07. 

7. 	Ma(iliab CR. Paul s/o Sri 00116111 Paul, for 12/07 

6. :?6 11,aredi  Ch. L)au 5/0 )ri PronLd t!h. 1)30 for 3/1313 

N Pariton' Dao I '/o Sri Sardu Dos 5 	s/uT 

ioI-" Itomjan Khan, iSA Sxi Alinudin Khan 9/OT/12/13'T 

1 . 	Satyuiidia 1 'o 	s/o Sit Lull t Mohon I)nx for 

120 	Subodh 	h, 5/0 SrI swivinta Nath fr 17/07. 

430 fl 'uJ.i1 C, has /o Sil Uoposh CR. hs. for 9107.'.10t3 

14, " Sri 5111- ;\i, Uivias /0 Sri Basznt9 13sysa for 12/81. 

.... 	

. 	;• 	.c/ 	 ,, 
/ 	/ /' 	\ 	

tnstt. irectur Telecon.YPi) 

\ 	
For Aros htructox' TolccoIJUVI)ti 

le 
I 

fl 



.ng clerifIcatI.n ubjectton 
jvj2ton. gt4t*,I '..i::;, hlo.j 

.f' 
ta this ,f(,.,rt m4f he , 
94 !r fur.tr 	'itiiy. 

I, 
C AT tori 
PAL' 1 i 

- 

IA 

ectt1WJ46 U 

- ) 2- 	 GO"l 
I 	 CE PAR T1Et OF yr 

2FL'XCE 

With reference to 	'/Silchar lttez' Nd.E-20Xr 1 Y 

Atterti.,z are irivttd for 3taff and C.M. redr 
aga1itt th, particularo of rigageat C.t. Le3t3LtSi 
w.,t, 85  to  till dat,. 'f  -. 

The bjcttoi clari!ictior or any,  thi quarf 
f2riarded to this ,a1.fLe in vritt9rt ai or Ief-ora  15.1 

J 

owl- II 	 - 

	

1 \ 	14,1 -'-i/C 11/DOTfIWLf94-55/ - Pted at Mfl the 17,8.94 

3ub-U1t ttlIJt *JL riraph 

l.ame ot Caua-I 	CastelUal, Q 	 f days afork c! d 	 a i,, 	t'Tf 
jLabourer 	I 	Birth tar 	 TT88fT991 99TfTTj I92j I 3[T994[-i4ifi 	 approved 	I 

Jsri Sankar R.7 I1i!3du 31 .107 87 .5 247 ; z6 1 250 242 t252 	4ut 
July 

- 	 -- 
 

2. iSri Ajoy Kr.Daa 1-{i1-il 27.10.6, Jan'871  320 281 1 268 1323 ) 	251 129 	64 	 A I1-';i- 	----- do 

-. 	 ---------- ---.- 

•I---------------------- 
3,, 	Srj P8ri.a1 - 	+1i-tdiil 1-7-67 1 Jan!87 [ 269I24 	289 :272 268 254J:c4 	1.I')/. 	III I 	Ma1kar, 	S jC 1 	 ' 	 - ! 4  

4.' 	I Pratap1alka th 22.11,7 1J' 271 j245 1269 j245 1243 	T j25 

--;- 4 - 1VC 

	

7[i36 240/C7 	I) ,rt I s ji,c s n t 	!IiFL 
2 	 _L 	-.- -. i .i -!_ 

jL_ISaus 	 iIinduf 	iI,'ay iz 
 

-------

L-----  
I-parit a six faa 	Hindu 	 Jan' 244 247 323 1 248 265 1 270 255 ~56 	- I 	 ---dofr1H  

- 	 - 	 I 	 - 

J 	- 	 I 	 - 	-. 	 - 	 - 	

I 	 - 	 -...- 	
..• 	; 

	

I 	
- 	 _____ 	Dtd, 17_- 	, • 

- 	I 	-' 	 I 	 , 4-_-- 	 - 	 - 	- 	 -- 

• 	Capt t*: 1 	tic* B4. 0/0  the  OVH -!. ', 25 fica &I. r.1.pn.n. Xw/U on3)J TO(T)/'7t 4) J.T.o-)7 -r_ 	4 
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verrrnent :f india- 
Departmont V Teiecc'rnmuiic.ticr's 

Snctr B'wa. 
STN--iI S.ci:n 

New Delhi 

Dated 13;39. 
ism 

All Ohief 3eneral Managers Tel?.:z'n C:i:ls, 
All Chief General Mnccrs Telephones Dct::t, 
All Heads of c.ther Adminiatrativa Cfics 
All the 1FAs i n  TajwCoo. 01 ie/DLLcts an 
other Administrativ9 Uflits. 

SuLt Reçiularisation/qrant of temporary wtatus to Oui 
LaDcLLes rgar. 

I am directed to r9f- to letter Nj:. 594/9-3TNII 	Ja•J 
12.2.93 circulated with letter Nc259-13/93--STN-I dated 12.2.35 

the sbJct mert.od above. 

i n the abc've refr; - cd letter this ..ff 	has c...nveyed apprci- 
vl on the two items, one is grant c.f 	mparary status to th2 

\ \ :1 Lbcijrers Ci 	i!lc as on I 8.99 /d r':the-t on regulari- 
sation 	SL1 Labcue -rs with ternpo'ary sta w ho are 91 gi5.e 

\ \ as on 31.3.97, Som6 doubts have been raisee rega , ting data of 
\ \ effect of these decisi;n. it W thereforoc'or.f Ld that in •se 
\ \ 

 
of grant of temporary status to Lhc CL;Lal Lb:':es 	the 	rder 

\ dated 12.2.39 will be effocted w.e.f. the date of issoe of this 
\ \ode' 	an 	in case of rtlarisation to the tep:trary s0tLt5 

Mdccrs eligible a5 c-n 21 .3.97 , this :irde 	ii II 	be effected 
1w.Ef. 1.4.97. 	 V  

YOLLIS ftflly 

.. PArD' SIr3H:) 
Ai3SISTNT D:E070F: GENEALSTN). 

All recognised Jr,:n/FLen/Aceiatiorm. 

<HAF2AS SIH) 
ASSISTANT J1F:ECTOR 3ENERAL :STN: 

25 
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or - 	liv 

• Ti::, The 

1 Mil I 	er, 11? 1 tc i:im, 
S 	ichar 	9, Si lchar 7131.301 

Sub Grant ':'f 	tefnpirary status and regular isat ion. 

: 	Order vid 	NoE-2c/sKD/13 dated 	138,99. 

Sir, - - 

qk. 

• 	With due deferen,:e and.profound submission I beg t'5 state 
the fw f':'llc'wing lines bef':'re your honour for kind consideration 
and ne':essary action thereof. 

That I am a ':asual mazdc,uDr, working under your organisa-
Scion since icing 1987 and my ':ase is covered by the scheme of 
grant of ternpi:irary status and reqularjsatj,-,fl• It is pertinent to 
mention here that since icing I have been requesting your honour 
for my req1j5j,:,fl as well grant of .temporary status but my such 
.)rayer was nevc?r a':cedd ti:. I Sc Is pert inent to mention here also ha F,  beinci aggrieved by the said non regulj5j,:,11 I was ':c'n-
;tr.i ned to ml:lve the doors of the Hon' ble Tribunal by way of 
fiinci O., No 167 of 1999. The Hon'ble Tribunal while entertain-
i ng 

t', such appi i cat ion was pleased to pass an order di re':t ing me 
cfii c a representatj,:,n and at:ct:rding1y I have filed a represen-

taticin in the month of June 1999 praying for my such reqularisa-
ti':'n. 

That on reu:eipt of my su':h representation, the aforesaid 
order on referen,:e has been passed rejecting my prayer made on 

said representati,ri My parawise reply t 	the said order dated 13.3.99 is as fol l':'ws. 

That my aforesaid representation pursuant to the aforesaid 
order of 1hc? Hon 'tile Tr I burial was not Vague. In my said represen-
tation I have :a cs  

tegrj,:y mention my year of engagement as casual madc, c,
r which is the basit: criteria for grant of temporary 

status and requijrj•j,-, under th scheme Of 1999 as well the 
ciarjfji::,tj_,n mentioned in the oder dated 17.12.93 and the 
rrcenSc order vide N':' DOT N': 269-4/93-gTN  - if pt' dated 12.2.99. It isi Pe rtinent. Sc':' mention here that the last order dated 12.2.99 
issueri by the DOT i very clear that employees who have completed 
lfl yers ':'f service as on 31.3.97 will be regular ised a on(- time 

I havp '::'mpletecl more than 14 years of service and hence 
by any of Jie aforesaid cir' - ulars I am entitled Sc':' get the biie-fit of the same. 

b) 	
That in support of my aforesaid cajm I am enclosing the order rJaJ;pd 12.2.93 issued by tI 	D.O.T and some cf the documents 

tny service period including Muster Pciil Ncus.and the 
n':'tjc? dated 17.5,94 wherein some of the servj,:(, partic((iars 
are mentjDnpd. On the other hand several documents have hn pr ,::idu,3d 

be fore th auh:,r i ty ':oncprnpd when my name was sought T:u 
be sen+; for requiarjsf ion. It is also per Sc I nerit c':' nienticin here that the muter r''1l register and pay bills may also be 

perused ti: show my ervice period. Fromthe above it will be ':rystal 	':lpar  
Mazdc,i:, 	 that I have been•wirIinq sInce 1986 as casual r 	 - • 

 

That ttle.aforesalci records slbmitted by me 
Will show that I am..  worl...irlo sin':e 1987 as Casual n

:adoor and hence I am entitled 

• 	 • 	 .. 

•1 



I  1~e 
to iet the benefit of the aforesaid schemes for g rant of tempo -

/ 	ary stal;us and requ1ari;ai; ion. 

That from the above order dated 13.8.99 it is crystal ':lear 
that in our case office has not mal htained any record or regi ster 
and the af':'reid abseni:e has ':aused a serious harm to my servi':e 
career. H'...'wever, I am not at all liable for the said maintenance 
of records and for the mistake of office I may not be made to 
suffer as has been done in my case., It is also pertinent to 
mention here that from the available records maintained by me the 
afc'resad difficulties can be sorted out and relying on those 
documents I may b allowed the afc'resaid benefit of temporary 

tctLtS as well as regularis a tion according to the aforesaid 
ss:heme and D.O.T's order. 

That as stated in the circler dated 134.99 that there was ban on re':ruitment of Casual lab'iurer after 30.3.8, I beg to state 
that my recruitment was done by the Asstt.Engineer Wireless 
Halfiong and the said appointment was pursuant to an interview and my 'name was sponsored thrciuh the local employment ex':hange. 
Ti:' that effect one of the initial order dated 30.4.1987 of ap-pointn)er,t is enclosed for ready refereni:e. From the above order dated 30.4 .87 it is clear that re':rui tment to the p':'st of casual natcJoor was also in prc'clress after the,sajd cut-  of date i.e. 

In view of' the afc'resajd facts and circuu;tan:Es I pry b 'i':'rc? Your 	Honour to cc'nsi der my ':ase 'after s':rut i nisi ng the 
foresajd recu:'rds en':l':ised in this applicatii:n as well as the available re':c'rds maintained by the office and with a further 

prayer to grant temporary status and subsequent regular isaticin. 

I hope that Your Honour would be kind enough to grant t'.e the .aforesjd relief. 

Thanking YOU. 

Sin':erely yours 

On y t 

I. The D ireI:tor,Departiei .it of Telecommunj,:atjc,n 
Sani:har Bhawan,, New Dlbi 

2. The Chief '3eneral Manager, Telecom, 
As; am Circle, (Jlubari, Guwahatj-7. 

r 
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FORM NO. 4 

<Y ; 	 ( See Rule 42) 

luab"The, Central Ad Wnistrative 
GUWAHATI BENCH : GUWAHATI 

• 	 ORDER SHEET 
APPLICATION NO.  

Lk 

Tribunal 

OF 199 

Applicant(s) 	 a 	, 

Respondent(s).  

Advocate for Applicant(s) 	.. f 	'2 ,'R4' 

Advocate for Respondent(s) 

Notes of the Reistry 	
Order of the Tribunal 

Present: Hon'ble Mr.Justjce D.N. 

Bar.jah, Vice-Chajan aid Hon'ble Mr.G0L. 

Sanqlyine, dmjnistrative Member. 

16 applicant5 have approached this 

TrJ.bunal by filing a single petition. 

They have prayed for permission to join 

in this single application under the 

Prc&isjoh of Rule 4(5)(a) of the C.A.T. 

Procedure Rules 1987. Heard Mr.a.K.Sh aia  

learned counsel for the applicant and 

Mr.t.G.pathak, learned Ad d1:c;. 
Pra /  er Is granted. 	.. . ...... •• 	i' 

I 	 ' 	 . 	 •.. 

• 	tils app].1,atjon the ap,1jcants 

.hava challenged the Annexure 9order 
t I 	I 	I' 	4 	I 	 • 	

. 
	 'I 	I 	I - 	 4 

cat.t 13.8.99 by which the represcnta 

ti of the applicants was rejected. The 

case of the applicants is that they have 

beej working since 1986 'or1987. But the 

Annexure 9 order shows that the authority 

doe, not have any record to show that the 

app..jcants have, been working as such. 

COrltd/_ 

1-20001 
I.- 

co 

I 	..... 

-. 	.• 	 ,• 	'I 	 t. 



O.A. 5/200 	
' 

• 	 I. 	 • 

S. 

.iotes of the Registry 	Datef 	, Order of the Tribunal 	
IL 

11-1-20 
Mr.B1K,Sharma submits that this clause 

lé cbfltrary 	Annexure 11 ichart which 

loqund.y spéaks about their working 

i: )  
since 

I • 
J9B6. Mr.Sharma also submits that 

; 	j(  
.they,ctil1 working0 We have heard 

Mr.B.C..Pathak1, 'learned Addl.C.G.S.C. 

also. 

On rearing counsel for theparties 

we dispese of the application with direc-

tion to the respondents to scrutnise the 

case and consider the same by giving a 

reasoned order. The applicants may file 

separat representatiorisgiving details 

o±their case within 15 days from to-day. 

They may also)produce'evidence. that they 

have been wthrking since 1986 -87. If 

such representation is filed that should 

be considered by taking into considera-

tion of Annexure 11 chart and then 

dispose of the matter by a reasoned 

order. This must be done within a period 

of one'rnonth from the date of receipt 

the repaçsentatiQfl. 

Apg.1icatiOrz is disposeu o1. No order 

as to costs.: 

Till disposa1 of the representation 

sttus quo O on to-day shall be 

ma4ntained. I 

Sd/-VICECHAIRMAN 
Sd/MEmBER (A) 

• .. • i .•,  
:.. 

1' 	 4.., 
ho 

r 

•:I -' 	
r, 

Dated 
C 7 opy for information and necessary action to : 

Shrj Sujit Das, 'S/s Anantf. Das, working as Casual Mazdoor, 0/s the Sub Divisional Officer,Teiecom Haflong, 
2. Mr.B.C.pathak, /d 1 .C.G.S.C.,C.A.T. ,Guwahatj Bench,Guv,ahatj, 

- 

DEIUTY HISTBAR. 
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GOVERNMENT fl1' rr,r 

DEPARTMENT OF TELEC()MMjrj.r:I i I OFFICE OF THE GENERAL, MANA('}E! 
S1LCH, SSA SllX}L.j 

N, E-20/SKD124 

	

tt e at S1.i 	th. I 4-03-20o) 

To 
sj 

I -Jaflong fekpho1 Ec.haiige 

N C. Fiji is. 

Sub: - Grant of Temporary status Mazdoor, 

Ref - 	Your reprcscntatjcn dtd, 

2. Hon'b CAT/Gu\hati order thd. I 1-01-2000 in OA N 52030 

With cC14tR:e 10 Y 0 Fappiictioii chd. Nil FCCjvd Iy thi O 	
a 

\erox tWe copy of the. cou order dtd. 11-01-2000 you a:e heresy in H .d !t'UI : 	: senttion has hen thoroug1ly examined & engaernent paicu)ars thoroui 	CJtlsed 	vw of .ih judenient and observation of Hon'hle CAT/Guwahati dtdi-:.ô in 
obseRed that: 	 5/çO arid - 

I. Your represcntatjo,i 	1. does not contain vif 
 for the disposal Orthe present case. 

rt Is found that your representatjo:i is :101. Suppoed with •:opie 	:e"s wiih ate 

	

Annextsrs aoni your application efbre the Ho( 	Made 
You have r - t puoduc 	Jocuni&nta evid ic  too n up- 	

1 	': dire ion of' the I lon'b e l'ribunaj 
Ban on i ccn1itnj 	of cisual 1abou1-c rifler 30-03.- IJ$5 is jjt in 
You were engaged, time to time, for works purely on caua h 	: ;d 	r os o in mfttnt nature on \erha re9u$jtjon '.hicI do:ot it sc!f CVC;tt any right over h• '.'thH'i tttion . You had never been appiined as casual ruador y any fe!eco:: 

it 7 . Your enga ,,&nj  

	

ent paicu1ars do not fulfil the eligibility criteria 	r :raiunc ou a Status Madoo -' as per noiin & records available at this end. 

Under the 
circut11stance stated above, your request for grantii of le:np c s ry ttu 	in not 

Gcnj Mner !ieo,n 
SA ci!char.  

OPbr, ul .%/igr 7!a 
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Government of India CA 

Department of Teleconmw,jj0. 
Office of.tI:e General Manager Telecom Slichar SSA :Siic/u,r 

Dated at S11':1mr264 -2K 

TO 

................ 
Sb 	,. 	. 
Viii 	 /( 
PC)........) 
Dist......... 

Qf crsqglMaf(,ors. 

You are her*by requested to appear before the scrutiniziri 
committee on ...... ./.' . with the following documents 
/piicutars., in criina!, on the pei1ied date, time and at the SpifiLd 
venue given 1)Blnw 

Initial e;gaernent pai't,eularsas casual mazdoor, appointrnnt order 
/e iorship of einplovmem exchange in your possession 
All documents i.e. working particulrs payment particulars till !ast 
working day, if any, available vvitl, you. 
Age proof certitica. 
J.6copies of recent passport. size photographs. 

Venue :- I [otel ludraprastlia Regency,." 
Lochan 13airagi Road, Ground floor 
Silchar — 788005, 

1• . •--'-- (t. R. PAUl - 	 r 

Member, SermThizing Committee 
L)iriSjouaJ Tngineer(P&A) 

- 	O!o the G.M.'Iekcomj'Sjlcliai 
Silchar SSA Si1chr 



i&- \ Z GOVERNMENT (WINflTA 

DEPARTMENT OF TELECOMMUNICATIONS 	o 
OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR 

Tj 

SILCHAR SSA:: SILCHAR  

No, E-20/TSM Rcgularisation/SC/ 05 	 Dated at Silchar, the26 - 09 -2000 

To , 

Sri 

.0 

• _____________ 

A/ 	. #—''/, 

Sub: - 	Grant of Temporary Statu' Mazdoor. 

Ref: - 	Your case in CAT/Guwahatj in OA No 
	7A 

'I 

With reference to the abve, you are hereby intimated that as per the instructions of 
the Hon'ble CAT/Guwahatj in the case in OA No. referred above, your engagement particulars 

were thoroughly scrutinized and examined by a committee in consultation with the records. The 
committee was formed in this SSA as per the instructions of CG1T,Assam Circle, Guwahati vide 
Memo No. Estt-9/12/PART-1/23 dtd. the 28-03-2000. 

The committee after through scrutiny and examination of records submitted its report 
to the undersiQned. 

As per the said committee report, you were not found eligible for conferment of 

Temporary Status Mazdoor under any scheme or order of DOT, including one time relaxation given 

by Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement records, as 
you did not thifil the minimum eligibility criteria i.e. 

1) You did not complete 240 days work in Department of Telecom. in any calendar year 
11 	peceeding 01-08-1998. 

7 2) You were not in engagement as on 01-08-1998. 

The committee did not recommend your\name for conferment of Temporary Status 
Mazdoor. 	. 

Under the circumstances stated above, you request for granting Temporary Status 
Mazdoo cannot be aceded to and as such your' representatin stands, disposed of, 

	

I. 	\ 

General Manager Telecom 
Silchar' SSA:. Silchar. 

Ceneu Manager Te1c' ." 

SLCH)R 
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UVJiHAT I BENCH 

O.A.No . 3 57/2000  

Su.jit Des & Drs 

- Va--. 
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fl .L  T & Ors.  

That the appi i ':ants have received the copy of the Written 

Sa4ement and have qone throuqh the sameK Save and ex:ept the 

sa{iment which are not ape: icily admitted here in below, rests 

mybe treated as total denial The statement which ar not borne 

on rec:rd are also denial and the respondents are put to the 

striI:test proof therei:tL 

That with reqard to the statement 'made in pare....I of the 

w it ten statement the appi i cents offei no comment on i t 

That with reqard to the statement made in para-2 of the 

wri 1 ten statement the applicants deny the correctness of the same 

ad beq to state that from the date of enqacement they have been 

wrk'i nq as casual worker till date without any break 	it is 

ncte curthy to mention here that sometime even in Sundays &md 

J 11.1ays  the respondents enqaqed them for the work - The aforesaid - 

factl 	will revealed from the Reciister maintained 	by 	the 

rdsp_undents 	
. 	

:. 

The applicants crave leave of this Hcfn' ble Tribunal to 

podUce the a foresaid rec'::urds at the time of hear :1 nq of case 

A That with reqard to the statement made in para-3 of the 

writ.en statement the applicants beg to state that there cases 

arL' Jovered by the ,judciement of the Hon' ble Apex C:ourt wherein a 

L 
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rect ion has been I ssued to the rspc:ncr:s to pepare a scheme 

a n i- at ].EDna i basis I n to cc'nsi drat ion one year continuous se v .i ce 

Qrsuant to the sai ci .juctqement the schme c 1 1989 c:ame i n to 

ft••ce iayinj down the guidelines and al I the appi icants ful fi 1.1 

L- 

1

e s.si d cr it.er :ia The respondents ouht to have q1Ekntd the 

35f I t of the scheme the prss:nt appi i cants mL.1':h ear I ier sInce 

iEy were i ni t I eI re: ul ted I n the year 86-87 But the respc'n-

:ints wi '... •IUI ly and del i brate ly have v i olated the •judgement of 

;e H':n bie (pe:: Cc:uv t as ei I as guidelines Of the 1989 5ch5rr! 

jid :1 te sLtbs?quent clarification I ssuc fr om t•  e to t .1 me 

: 	 •fha t w I t; Ii regarl to t !e st 1:*•cne c 1;  mck:: :1 n p r • t r f t: he 

i :1. 1.;ten st•teien•i: 	the appi i c•nt••s state that 	t hel r 	::ases 	are 

:cvered by the scheme of 1989 and it 	subsequent c lar:Lf I cat ion 

Jued by the Ministry concer nod from t [me to time, tat:: :1 nq in to 

:qisi deret. ion the date of enqeqement as wel :t as nLurber of wi:r k i nc 

in , a par t i cu lar year.  

11 	That with r eqerd to the statement made in pera-5 of the 
rl'i t ten a t:a t ement: t ha app 11: ants deny t he cc r re: t fle5S 0 f the 

and beq tost ate that pricr to their initial engagement the 

aEpondants have placed thai r indent to the local Employment 

:x ; hanqe Pursuant to the aforesaid indent placed by the respon 

iets the local Employment E:;chanqa sponsored the names of the 

i cents in the year 	87 and since then they are work i ncj as 

•uc h without any break 

That with reqard to the statement: made in para-"6 oft he 

ri t tan statement the applicants deny the corre: tnass of the same 

nal bee test ate that r a: ords wil i reveal the fact that the 

rsent applicants are still cent inui nq in thai rr aspect. ive 

elvice till ciate 

E:i nce the respondents in thai r written statement have 

C 	produced the Mus tar Pc 11 Register, the app Ii cents crave 

43 
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th:i a Hon ble Tr:i L:unal to produce the extraci; of the 

ueter Rcl 1 Recister at the t ime of hear I nc of the case 

That with reqardtc the statement. made :1. n pars7 of the 

rikiten statement the aç:p]. ri cents deny the cor rec tness o f the same 

beg to state that so far as .judement of the Apex Court as 

I as scheme of 1339 iecncerned 	all the eppi icarits are 

it it led to ciat: the bane lit of the sc herne as well as it a subse- 

c lar :i fl cat ion namely one dt .I .333 (nnexure :1? 
: 

3L. 	That with reqer d to the statement made in pars-B of the 

I ten a •'rnnf the appi I cents beq to state that c.ther sim:i 

lSr y si. tuated employees ii ke that of the present applicants have 

al rady been granted with the benefIt of the scheme of 1383 

Hw ever the r easo ns beet k rcwn t: C. the respondents the as I ci 

bn Ii t has not been extended to the present 'app ii cents I thouc- h 

lei ae entitled to the same on the date of it a commencement 

I a : 1 :1 B 83 (l I the applicants were in employment in the year 

i93 87 and I IB.83 all of them had completed 248 days of contin- 

work and the respondents ouqht to have granted the benof I 

Of Uhe sa I ci ac hama I n t. ha year 1383 1 tee if. 

That with reqard to the statement made in pars....3 of the 

WIPtlen statement: the appi I cants of far no comment on it 

I 1 That 	with raqard to the statement made in pars-I B 	and 

11 oi the written statement the applicants baqtoral terate 	and 

sff i:rm the 	c,tpfiri 	made 	ai::iove and as well as 	in the O .A.  

That w I t h reqar d to the statement made 	:i n 	pare....B 	Cr f 	the 

wrh. i t rt:en statement the appl i cents rei terat.e and reef f :1 rm 	the 

t in 

s;4mnf: made 	in above as well as in the OA and bec 	to 	state 

~i I n 	1: he Cr r de r 	de a ci 	1 3 B 93 t he reasons q i van by 	t he 	res po ii .... 

1 
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dahts are ma i lily (1) No. Reqistr or cist..a 1 laboLtrEn . 	Jen':e 	:1 n 

c• f ::cr1:rte c!o:umertary vi dr:;E 	it can not DE 	checked 

ikr4:J cross chc:::ed at csual labour .fter . 3?J 3 85 st i I 1 1 n force 

I n reply to the aforesaid :::nt.ent. ic!n:; the appl i ::nts 

SajE 1: hat; as per t. he gu I cJe I i res of DOT respondents are ck.ty b':und 

to maintain a comb i ned- sen i cr :1 ty 1 :i. st o 1 al l ret renc bed csu 1 

orkers However , I n t he present case sir ::? the resperdent.; have 

no iTai ntai ned any record the record r:ertai ri rg to the Muster 

Fc 1 Req:ister w:i 11 h:::ld the field to show the continuation of 

thi r services 

That apart so far :itr elates ban on rscrui tment of 

caz.ta I labourer after 3 it is not true tak :1 nq :1 n to con'-

;i Usrat ion the or der dated 17. :12.93 and cnnexLtre '11 order dated 

WAY 

131 	That with recard to the statement made in pa' 14 of 

wri"Uh.C.2'n statement the app-i i cants 	re:i. terats and reaffirm 

at.tement made in the Oc 

That with reqard to the statement made in para --- 15 of 

thi, 	Eri tten statement the applicants beg to state that 	in 

ab_!'f' 2nC2 0' official record, the respondents can not deny the 

beisf it. of the scheme to the present appi I cents The appi I cents 

irl"foregoing paraqraphs made a prayer for production Muster ' Rc1 1 

ReHiister which will qc to show the malaf :1 de :1 n'bent ion of the 

-:eocrdents 

15 	 That with reqard to the statement: made in para-16 of 

the wr :1 then statement the -app Ii cents deny the correctness of the 

;ae and bsq to st-ate that the respondents have admi +ted the 

tajf te that the bee Ic critefia for qrant of temporary status in 

241 days of work in a calendar year. Ta: i nq in to ccnsi derat ion 

th ML-ater Rcl I Req:ister it is crystal clear that the appi I canbe 

hale been cc.nt I nu :1 nq in thsi rr espect i vs services sinc- 1986-87 
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jnc; e • : h year th ey have :: omp 1 t c: :240 days : f '::: :nt i r:u::us service  

rder the •r • :?SpOfldEfltS 

6 	 ]••b.i; 	çj. th  recitrci to the stat;E•?inEn .I; made i n 	pr:v 17 	of 

hew ri tten statement t; 1e app 1 i. cant; d:!fly 1; -Ie ccr yec t. reis a 1 the  

lame and ::'eci to state k; hat as .: :r the circula r of DOT dated 

7 	8•7 the Resp:::ndentr: a re dLtt/ bOund to p r epare $ c:mbi ned 

:1 :r i t.y 	: •1 a I :i t: for casual workers I i .: I ud i nci t he 	ret r er c hed 

:aua1 w orke r=  

••ihat. 	apart the Iluster Fci1 I Re' :  1 st::r is ma i Et3. 1 ned 	by 

;he respcndents but the resp:ndei'it:; knowing iL...]. ly well tI a fact 

:hat :1. f the Muster r::L i F:Ec1i ster is produced same wi 1 1 cjc to ahcw 

; h.t •t;liey have been wcr k i n g c on t I nuc'us I y under t he YESDCfldEEfl ts 

91 n:c:' the appi i canta. have al redy made a prayer fcr 

roduct ion i: f M.ater Roil Recist.er, thareftre they again rei tar-

te the same prayer and beg to re :t. yupcn the dates number o f  

oorking days at the time of hear i ngs Of the case. It is  

ion here that the payment Raq later produced by the  

aapondents are only extra: t.arid i t is therefore the applicants 

ray before this Hon ble Tribunal to produce the pay bill under 

ACS 20 including the cc:G vouchers The respondents have only 

giten 	.3.. i... * 	... .. 9 	.... .3.. 	. 3 ... 	. .... 	-. . 	. 	.3 	 .. 	1A....4...... 	 1 	... * . . 	Bills. [I..y 	ar 	J.Lui:Lr 	L..i-i./ 	HO 	iLt? 	r:.u1.. 	(• 

dowever the p4ivm'. ri ta maria to them urdar of: lET pay bills Ii k a 

n:t been produced in fac F huge amount of cont :1 n:ency bills 

a r- a be i nc drawn by the rasp:: nden ta i n the name o f t he pr esen 

:ippi i cants ever some time it exceeds . The number of employees  

dhic" are bet nc misused on and often 

17 	 That w i t h racier d .L : . he stat ement made i n par a-i Bc:. of 

the wr i t ten statement the appl ice nts beg to state i;!i 1: the  

at t emant made b .... he respondents arc . .: 0 nt .. ad i c tory and :1 n fact 

the ban as stated by the respondents has been lifted by us :1 ng 

var i cue c I ar it i cat ion made by the Ni n 1st ry ccncer ned ment toned 
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cray be made of one!:; of suc: h or der dated I 	flflCXY5 ii ) ch i. i::: h 

the benefit of the said scheme has been etended up 1.o the re-

cru:i tees as on 1.8.98.  

I8. 

 

That wi. th  reqarci to the statement made in pare 19 of 

thewri tten statement; the appi icants 	beq to state that the 

ndent s have a dm :1. t ted the fec t• and taking i. n t ;: cons i de r 

ti. :;ii eLi: h adm I es ± on t he entire a:: I cncn I: he part o f t he respc; 

+nLrs can be termed as ii iscial and eel f contradictory.  

That with reqarct to the statement made In para-20 of 

tle wr :i. ten state men t 	app]. :1 cents reiterate and rea ff1 rm the 

tat ems nt made a i:;c've as well as I n t he Ofi 

That with reqard to the statement made :j. 	para--21 C 

taps L Wi. tt en statement t he applicants of tsr no comment on ± t 

:2i 	That w ± t h regar ci to the statement made :i n para-2:2 of 

0 10 1  wr ± t t: er....i at ement the a pp II can te beg to state the tall 

ti;DqSt her apprc.o I mats 1y 900 posts have been san: ± oned I n the 

(esm CIrcle under the 8roup....D estab]. ishment: and the respondents 

nowi :1 qnc.r i nq the ::aes of the present appl I cents souqht to a; I lot 

ts sai :t posts to their nc•:arer and dearer 

That w I th req ar ci to the statement. made .1 n para-23 of 

the r :1. ten statement the app II cents is n' the lorrectness of ...... 

sem aid hsq to state that a purported screenin committee was 

ccnst :i tuted hurriedly avoid further ]. ± t i get ion and contempt 

p1 oqeed i ncis and the eve I lab :15 records could not be produced 

be I cr e hese j Sc reen I nq comm I ttee I or I 	 t I on Now t: he 

r€sp:nd-snt.s have I s;usci an or der datsd 	 by whl ;:h  the 

c ons t i t u t e a revi ew r n committee  

r e-examine thematter afresh,  

t houh I n. the a to r sea I ci par a 1; he r E:spc  ndsn t; s have 

erc i•:;se ci a let tsr da. ted 28 2; 2f:$- but 	 m:::. f been enclosed 
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n0he :;:cpy 'rViCJ on the applicants.  

. 	
I t is further stated that all the < ppl i :ants 	ful f I I I 

h: 	 and the said fact is EvL:iEc fCtC.Y the 

uster Roll F:e I 1:3t2V , 

J Tha t with r e:c_ja U 1;: t: h: statement ma de I n 	r 	and 

5 	of the wr :1 tt?fl statement the applicantsbeg to state that 

hi 	ta t amc n t s ma c€ by t ha Respondents ar e s 1 '1 ccnt a d i. c: t cry an 

Of base d on records and hence the same are den i e ci 

all 	 That 	w:i th rec.rd to the stettemnt.rnacft: :i ri :ara-2E 	and 

7, 

 

of t he written :. i:3. . 	nt the applic ants 	the app 1 i ::ant:s dany 

he ccrr ect.ness of the same and rei. terat.e and reef lrm the st;ats 

ert made abcve as well as in the O( 

That with reqard to the statement made i ri para-28 of 

h: written statement t. he app I I cents deny the cor re: ness of the  

e an reiterate and reaffirm the statement made above and be 

0 state that to avo:i d contempt proceeding everyt hi nq has been 

oe hurriedly and same has resul ted in issuance of the impugned 

Ner  which are self conflict :inq 

6 	That with reqar d to the statement made in  

h wr i t. te natateinent the applicants beq to state that tak I nq i n 

o cons I derat ion the Muster Roll Req :i ster the case of ft 	app I 

a t.s 

	

	are r ecu I red ti:: be considered for grant of temporary 

and subsequent r equl ar I sat. ion 

7 	That with reqerd to the statement made in pare....-32 of 

he 	I tten statement the appl :1 cents cf far no comment on :i t 

EV 	Thatwi with regard to the statement made in pare-31 	32 

3 	34 	33 36 and 37 of the written statement the app 1 1 cents 

a :i tar ate and rae f f I rrn the statement made above as well as i n the 

That 	wi t h re qa r d to the statement made i n par e-38 and 

ft the 	wr I t te ri ci statement t ha a 	Ii i::e rife pp deny t ha correctness  

IL 



thE same and bea to st.atc 1; ht tak i nq 1. n 1;: consideration the 

Ludyement o f the Apex C:our t as well as the ec. heme of 1 98• and i ts 
u;equent c. Icr i i cat :i on i. t. is crystal c I ear t. "t a. 11 the app li 

ad Its have c cm ole ted the ra qu i red number of cc nt ± nuous serv i cc :i n 

:; cular year and they are entitled to ciet the benef it of the 

In view 01 ...... a fcrcsaj d 	facts and ci r cumstences of the 

ate the ip ii cents pray be fore t h :i s Hon b Ic 	Tribunal 	f 

ppopriate di re:::t ion to the respondents to extend the benefit of 

scheme w e 	1 t: he 	date 	of 	I t s commencement 	wI t h all 

lonoequential benc.fits 

// 
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1, 	Shr i 	Su,j it Des 	son of Ananta Des 	aced about 	33 

ys 	at present 	wcr k :i nc 	as C:asua 1 	Mazdc;.::r, 	under 	Sub Div is :1 one. 1 

Te1ecom 	Ha'i1cnc:t 	do hereby solemnly 	affirm and ver:i fy 

hat 1; he 	at a temen t a 	made 	i n pare- 

rhs are true to 	my 

ncw I 	dcs and t hc.rae made 	in par a gre pbs  

t UC tc.imy 	I eqal 	advice an d the 	rest are my humble submis 

cm be fore .!. Ii - 	Hon b le "1 r ± bu na I 	I 	have 	not 	suppressed any 

aer i a]. facts 	c 	t: ha 	c 

I am the app ii cant No 	I 	in the 	instant application and well 

Muaint2d with the 	 and circumstances of 	the case and 	am 

c!petent to 	SI c1 r this ver if i cat ion on behalf 	of 	other appi i 

And 	I 	siLi on 	this 	the Vsrificat:ionon 	this day 

of 	201 	on author isetic'n 	by 	the 	:::thers 

Sicnati.te 

0 
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IN THE Ci*ITRAL A]4INISTRATIVE TRIBUNAL 

GUWARATI BENCH ::: GUIAHATI. 

O.A. NO. 357 OP 2000 

ijit 1s and Others 

— Va as 

Union of India and others. 

In the matter of : 

written Statement submitted by 

the Respondents. 

The respondents Most Respectilly beg to submit 

the written Statement as f011ows : 

1. 	That with regard to pam 4.1 the respondents 

beg to offer no eoriment. 

2 • 	That with regard to para 4.2 the respondents 

beg to state that the applicants are not in engagement 

in DOT as Casual Labourer. They were engaged occasionally 

for short periods depending on the availability of works. 

They were not In continuous engagement as claimed for. 

3 • 	That with regard to pam 4.3  the respondents 

beg to stzte that the aware of the relevant judgement 

orders and schemes. 

Contd--0*09*000  
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40 	 That with regard to para 4.4 the respondents 

beg to state that the aware of the scheme 1989 of DOT 

and complied with the Spirit of the instmctians con-

tamed therein. 

50 	 That with regard to pam 4.5 the respondents 

beg to state that Annexure3 submitted by the applicant 

is a call, letter from District Employment Exchange, 

Haflong and not an appointment order in any capacity. 

It is an individaal call letter and does not justify to 

have been sponsored all the applicants through Employment. 

Exchange. 

6 • 	That with regard to pam 4.6 the respondents 

beg to state that it is not a fact that the applicants 

were selected for any regular appointment and have been 

continuing in their posts and have completed 24 0  days 

In every calender year without any break. 

Their engagement records have been verified 

and their claims are not based on the facts and 

doazments. 

They are not eligible to be regularised under 

1989 under scheme of DOT as referred above In Pam 44 

as per their engagement record In DOT. 

An interview call letter dated 30904.87 does • 	 ____ 

not establish the claim of all the applicants to have 

been selected/appointed in the Department In any capacity 

and does not confer any right for regularisation as T4 

In the1OP scheme 1989 circulated vide dated 07.110890 

Ocntd...... 
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The claim so made by the applicants are not justified 

and could not be acceded to. 

	

7. 	That with regard to para 4.7 the respondents 

beg to state that this office is aware of the fnatrtic" 

tions and guidelines contained In different circalars 

referred by the applicants in this pam. 

	

8, 	That with regard to pam 4.8 the respondents 

beg to state that the benefits extended by the scheme 

of 1989 and subsequent modifications, clarifications 

referred by the applicants are well admitted and all 

eliible applicants/candidates have been extended the 

benefit and brought under the said scheme and already 

regularised. 

The benefits are never denied to the elijUble 

candidates and they have been conferred T1 status 

after thorough eciutiny and examination of records. 

9 • 	That with regard to pam 499 the respondents 

beg to offer no comment. 

10. 	That with regard to pam 4 • 10 the wtt',i'iiiin 

respondents beg to state that the admissible benefits 

to eligible candidates under the Instructions and orders 

of ])OP/Triburial have never been denied. 

11 • 	That with regard to para 4.11 the respondents 

beg to state that the instructions of the order has 

been complied with. 

Contd...... 
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That with regard to pam 4.12 the respondents 

beg to state that as per direction of the lHon'ble C.A.T. 

Guwahati in )udgement order dated 31905.99 the app].ica - 

tions of the applicants -in 0 .A. No • 167/99 have been 

disposed off vide this office letter No. E-'20/SKD/13 

dated 13.06- 99 by passing reasoned orders. 

A copy of letter dated 13.06.99 is annexed 

herewith and marked as Annexure - 1. 

That with regard to pars 4.13 the respondents 

beg to state that already disposed of vide no. E"20/SKD/13 

dated 13.06.99. No further comment. 

That with regard to pars 4914 (a) the res-

pondents k beg to state that the application did not 

contain father's name, postal address etc* to communicate. 

That with regard to pars 4.14 (b) the 

respondents beg to state that this office is aware of 

the contents of the scheme of LOT 1989. ipporting 

documents meant authentic document In respect of engage-

ment, if any, produced for examination with official 

records. 

That with regard to pars 4.14 (c) the 

respondents beg to state that it is not a fact that the 

date of engagement is the only basic criteria for regu - 

latisation. MinImum 240  days work in a calendar year 

is the basic criteria for regularisation aibject to 

other relevant instructions issued by LOT from time to time. 

0 



That with regard to pam 4.14 (d) the respondents 

beg to state it is a fact that no register is maintained for 

casual labourers for internittent and occasional, nature of jobs 

since they are not In regular employment. Only payment voucher 

is the authentic document for ascertaining the no of days 

worked by the Casual Labourer. 

The no of days worked have been ascertained through 

detail scmtlny and examination of all payment vouchers in the 

Divisional Office. 

That with regard to pam 4.14 (e) the respoidents 
beg to state that the regarding ban on reciuitment of Casual 

Labourers DOT1TD order No • 269 '1 O/89/SN dated 07  -'11 '69 and 

even No. dated 17.12.93 are self explanatory. It is admitted 

that inepite of ban and strict inst!uctions from DOP there were 

some violations. But the applicants even though stated to have' 

been engaged during the period -30.03.85 to 22906.88 on purely 

casual basis from time to time and did not complete 240 days 

work in any calendar year cannot claim for regularisation 

under 1989 scheme. 

That with regard to pam 4.15 (i) the respondents 

beg to offer no couunárt. 

That with regard to pam 405 (ii) the respondents 

beg to state that this was issued based on some certificates 

given by the line staffs but was found false and not based on 

authentic documents. 

That with regard to pam 4.15 (iii) the respondents 

11 beg to offer no comment. 
Contd... 
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That with regard to para 4.16 the respondents 

beg to state that the question of ignoring the eligible 

Landidates does not arise. 

That with regard to para 4.17 the respondents 

beg to state that it is not a fact that the records were not 

eouøiltöd. A aciutinising committee was formed in the 88k 

for detailed scrntiny and verification of reoords vide this 

office Memo No. E"20/Scrutiny/CN/02 dated 12-04-2000 under t e 

instruction of xg CGMT Guwahati No. E8TT-9/12/ART-1/23 dated 

28.03.2000. 

Copy of the letter dated 28.03.2000  is annexed 

herewith and marked as Annexure - 2. 

As per the report of the committee only one appli-

cant in this case, &ri 8i)it Das, was found to have worked 

for 240  days in one calendar year but was not in engagement on 

01.08,98 and afterwards in 1OT.ix*ixxfñ±x,ax±ixej 

His case is being examined at appropraite level. Remaining 

15 applicants were not found eligible for regularisation as 

T4 and were not recommended by the committee • Their repre-

sentations have been finally disposed off vide this office 

letter No. Eh20/T24 Begularisation/SC/05 dated 26.09.2000 as 

per the order of the Hon'b].e CAT Guwahati dated 31 .C.99. 
ZO_2cnrt 

Copy of the letter dated -31 	is annexed 

herewith and marked as Innexure - 3. 

240 	That with regard to para 4.18 the respondents 

beg to state that the representations of 15 applicants finally 

disposed off on 26909.2000 . Final disposal of one 

IAI~ 

Contd..** 009  
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representation in respect of Shri Sujit Das is pending subject 

to decision taken by 0 CGMT Gw.ahati. 

250 	That with regard to pam 4.19 the respondents 

beg to state that there is no scope for discrimination amongst 

the old applicants and new applicants. All applicants those 

found eligible on verification committee report have been 

regulariaed. It is not a fact that there has been any attempt 

to nullify the claims of the applicants and the allegation 

against the respondent is baseles8 and false. 

26 • 	That with regard to pam 4.20 the respondents 

beg to state that the applicants in O.A. No. 5/2000 were 

asked to appear before the sciutinising committee vide GNT 

Silehar Office letter No. E2 0/Sciutlny/CM/2000-2001 /0 

dated 26.04.2000 and their engagement particulars were iborou 

ghly sonitinised. Based on the committee report 15 cases were 

finally disposed off vide letter No • E.20/T4 llegularisation/ 

SC/05 dated 26.09.2000. This process was done under the 

direction of Hon 'b I.e OAT Guwahati order dated 11. 01.2000 in 

O.k. No, 5/2000. 

That with regard to pam 4.21 the respondents 

beg to offer no comment. 

That with regard to pam 4.22 the respondents 

beg to state that it is not a fact that the documents were 

not verified. The verification was done on the basis of 

authentic payment vouchers. Specimen aignattres of the 

labourers were recorded in the verification sheet page 1. 

Contd..... 



•6-' 

In ,Mtsoever from the payment was made to the applicant 

casual labourers either in MR or ACG17 or in A/Boll mast be 

included in, the accounts of the paying authorities, preserved 

in the Divisional Office in the custody ,  of Accounts Officer. 

The certificates given by LI/SI/JTO etc • cannot 

be treated as an authentic docum€nt for the purpose of deter-  

mining the engagement. 

The relevant documents like Educational qualific ationi  

Age proof certificate etc* have already been examined. 

290 	That with regard to pam 4023 the respondents beg 

to state that the applicants were not in engagement as Casual 

Labourer on 1)DT as on 01.0 .95 and afterwards. It is not a 

fact that they are still working in MT and as such their 

claim as Stil]. working In DOTS is not justified. 

Their cases would have been considered if they would 

have qualified the minimum eligibility criteria • The applicants 

have been stressing upon the point 'date of engagement' which 

is not the prime eligibility criteria. As such their claim 

showingihe date of engagement in DOT In 867 is not justified 

and rejection of their claim for grant of temporary status 

is justified. 

309 	That with regard to pam 4 .24 the respondents beg 

to offer no comment. 

.31 • 	That with regard to pam 4.25 the respondents beg 

to state that it is not a fact that the applicants are In 

employment in present Offigam* i.e. BL. As such their firtber 

( A 

Contd...... 
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termination or disengagemj does not arise. 

32. 	That with  regard to para 5.1 the respondetit beg 

to state that the benefit under any scheme of DOT has never 

been denied to the eli ible candidateQ. The action of the 

respondent is justified and there is no violation of the 

COnstittijiona]. prOjsjon. 

• 33. 	That with regard to para 5. 2 the respondents beg 

to state that the applicants are conxsing ats with analy. 

Since they do not iülfil the minimum eligibility criteria their 

representation for regularisation cannot be exceeded to 

349 	That with  regard to para 5.3 the respondents beg 
to state that there has been no discrimination as will be evident 

from the fact that all eligibie candidates recommended by the 

committee have already been regularised in the SSa. The action 

of the respondent is not viOlative of the constitutional provi-

sions. Committee report in respect of 16 applicants in this 

case is annexed herewith as Annexure - 

35 • 	That with regard to para 54 the respondents beg 

to state that the benefit to eligible candidates have never 

been denied. 

36 • 	That with regard to para 5.6 the respondents beg 

to state that the order dated 26.09.2000 is legal and justified. 

The allegations made against the respondents are not justified 

and not based on facts. 

370 	That with regard to para 5.7 the respondents beg 

to state that the minimum 240 days work any calender year and 

engagement on 1.8.96 are the basic conditions to claim grant of 

TSM and subsequent regu1ariaajo, 



38. 	That with regard to pam 5.8 the 

respondents beg to state that there is no post o Cawal 

Mazdoor. Bequisitions made from time to time for construction 

works. By showing a call Letter the applicant camot establish 

his claim for regularisation under ])OT scheme 1989. 

390 	That with regard to pam 5.9 the respondents beg 

to offer no comment. 

VEI. P IC A  TIO N 

1, Shri 	 k° 

being aiithorised do hereby solemnly declare that the 

statement made in this written atatemt are irne to 	I 
my knowledge, believe and Info rmat ion and I have not 

iressed any material facts. 

• 	And I ain this verification on this V) h day 

o f 	 2000 

0, 	~ ~ 
Deolarant. 

.aau. 1dtP,crur AWi.n. 

010 the C. G. M. TeJecoi 
cam ctrclo. Guiahati-.78U1B' 
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t To 

H 	L4C Ex.e4y 

Ref Your representation dated 1699 / 

• 	Sub Grant of Temporary sats 

With reference to above, you are Jereby intimated that your representation has been 
examined thoroughlY in view of th judgemeflt and obsetatiOfl of Honourable C.A.T.Guwahati 
dated 31-05-99 in O.A. No. 167 of 1999 and obseed that :- 

Your representatiOn dated .............
.. is vague and without requisite 

and vital information and particulars 	 .T. Guwahati in . 
1 is not supported with copies of doumefltS filed before the C.A  

confleCtiOl withcited case, miflimlm criteria for granting you as 
Available records at this end do not fulfIl.the,  
tenporary status. No register or reàrd in regular basis is maintained for casual labourers. Hence, in 
absence of concrete documefltrY evidelice, it can not be checked arid cros - 

checked at our end. . witmeflt of casual labourer after 30.3.5 still in force. 
Ban on rec  

Under the circumstanPes, stated above your request for grant of temporary status can not 

be entertained and as such your representation stands rejected. 

General Manager, Telecom' 

C 	Silchar SSA, Silchar488 001  

Ire w 1: 

No. E20ISKD/1 3 

- 

-T 

GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS  

OFFICE OF THE GENERAL MANAGER TELECOM. 
SILCHAR SSA: SILCHAR —1 

Dated at Silchar, the 13 '  August'99 
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GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

OFFiCE OF THE GENERAL MANAGER TELECOM..
IL SILC}RSSA:SCHJR l  

Dated at Silchar, the 13 August'99 

I 
I 

I 
No. E20ISKD'1 3  

To 
	

/ 

Ref: Your represCfltat10i1 dated 
3499/S' 

Sub Grant of TemPOraiY status• ,  

With reference to above, you are hrebY intimated that your repre$efltatbon has been 
examined thoroughly in view of the judgement and obseati0fl of Honourable C.A.T. Guwahati 

dated 31-05-99 in O.A. No. 167 of 1999 and obseed that :- 

Your representation dated ......... 

	

	
is vague and without requisite 

...................
. 

and vital information and iarticulat5. it is not suppoed with copies of documents filed before the C.A.T. Guwahati in 

connection with cited case. 
Available records at this end do not fulfil the minimum criteria for 

granting you as 

temporalY status. No register or record in relar basis is maintained for casual labourers. Hence, in 
idence, it can not be checked and cross - 

absence of concrete documentatY ev  
checked at our end. Ban on recruitment of casual labourer after 30.3.85 still in force. 

nt of emporatY status can not 
Under the circumStafls, state above your request for gra  

be entertained and as such your representation stands rejected. 

General Manager, Telecom 

U) 1. 	
Silchar SSAI Silchar78S°°l 
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GOVERNMENT OF INDLA 
DEPARTMENT OF TELECOMM11N1CAT1QNS 

OFFICE OF THE GENERAL MANAGER TELr,cOM. 
SILCHAR SSA: SILCHkR -1 

jr 

I 	Io. E-20/SKD/13 

/ 	To 
-.f- 

a-Ltv~- I Ref: Your representation dated 16-6-99. 

Sub : Grant of Temporary status 

Dated at Sjlchar, the 13' August'99 

2,  , f 'Cor 

With reference to above, you are hereby intimated that your representation has been 
examined thoroughly in view of the judgement and observation of Hoilourable C.A.T. Guwahati 

dated 31-05-99 in O.A. No. 17 of 1999 ,and observed that :- 	 / 

Your representation dated ....... t.j. 	. 	•.. 
is aie and without requisite• 

and vital information and particular 
it is not supported with copies of documents filed befor the CAT Guwahati in 
connection with cited case. 

d do not ftilfil the minimutT criteria for granting you as 
Available records at this en 

 

temporary itatus. 
No register or record in regular basis is maintained for pasual labourers. Hence, in 

ence, it can not bç checked and cross - absence of concrete documentary evid 
 

checked at our end. 
5, 	

an on recruitment of casual labourer after 30.3.85 still in force. 

Under the 
circumstances, stated above your request for grant of temporarY status can not 

be entertained and as such your representation stands rejected. 

General manager, Telecom 
Silchar SSA-, Silchar-78800 



GOVEINMENT OF INDIA 
ENT OF TELECOMMUNICATIPNS 
EHE GENERAL MANAGER TELECOM. 

SILCHAR SSA.: SILCFIAR -1 
- ------------- ------------ 1' ............................  

Dated at jlchar, the 13 0' August'99 

p. 

Ref: Your representation dated 16-6-99. 

Sub : Grant of Temporary status 

With reference to above, you are hereby intimated that your representation has been 
examined thoroughly in view of the judgement and obseration of Hot ourable C.A.T. Guwahati 
dated 31-05-99 in O.A. No, 167 of 1999 and bbserved tht :- 

Your representation dated 	 .......... is vagIe and without requisite 

and vital information and particulars.
.the C.A.T. Guwahati in It is not supported with copies of documents filed beforç  

connection with cited case. 
Available records at this end do not fulfil the minimum priteria for granting you as 

temporary status, 	/ . 	 .. 
No register or recorfi i n regular basis is maintained for asual labourers. Hence, in 
absence of concrete documentary evidence, it can not b: checked and cross - 
checked at our end. 
Ban on recruitment of casual labourer after 303.85 still in force.. 

Under the circumstances, stated above your request for grant 01! temporary status can .not 

be entertained and as such your representation stands rejected. 

General Manager, Telecom 
Silchar SSA, Silchar-788001 
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GOVERNMENT OF INDIA 
DEPARTMENT OF.TELEC0MMT1 

OFFiCE OF THE GENERAL MANAGER TELECOM. 
SILCHAR SSA: S1LCHAR 

411i.L No E-2OISKDfl 3 
	 Dated at Silhar, the I3 1  A 	t'99 

To 

Ref: Your representation dated 
 

	

- 	 CTAnflT 	status Sub : uranui 

With reference to above, you are hereby itmaed that your reprefltatb0fl has b 
exaine4 hOroughlY in vIew of thejdgemeflt and observation 

of Honorable C.A.T. Guwaha 

dated 31-05-99 in O.A. No. 167 of 1999 and observed that 

Your rpresefltati0n dated.............................is vague and witho 
	equiSitC 

and vital information and paiUlrS 	. 	 • 
It is not supoed with opi of docum6flt filed before the C.A.T. Guwahati in 

connection with cited case. . Available records at this end do not lfil the minimum criteria for granting you as 

tePlpora status. No register or record in feIát ásis is maintained for casual läboUe.rs Hence, in 
absence of concrete documentarY evidence, it can not be ehecice4 and crosS - 

checked at our end. 	 . 	. 	. 
Ban on recruitment of 	 labourer  after.30.3.85 still in force. 

- 	_. 	can not 

	

thider the circumstances, stated aboVe.YOur reqeSt for grant of temporal y 
	- 

be enteained and as such your representation stands rejected. 	- 

c A  
General Manager, Telecom 
Slichar SSA. Si1chat7880 

cl- 
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GOVERNMENT OF INDIA 
DEPARTMEN1 OF TEIECOMMUNICATIONS. 

OFFICE OF THE GENERAL MANAGER TELEOM. 
SILCt-IAR SSA: SJLCHAR -1 

4 

No. E-20/SKD/ 13 

To 	A 
5 

7 1 i L7io 2 kO7 

Ref : Your representation dated 64-9. "9 

Sub : Grant of Temporary status 

Dated at S(char, the 13 0 '.
August99 

With reference to above, you are hereb,' intimated that your representation has been 
examined thoroughly in view of the judgement and observation of Hoiurab1.e C.A.T. Guwahati 
dated 31-05-99 in O.A. No. 167 of 1999 and observed.that :- 

1.. 	Your representation dated ...... 	....... .7. .....is vague and withoutrequisie 
and vital information and particulars. 
It is not supported with copies of documents filed before the C.A.T. Guwahati in 
coniiection with cited case. 
Available records at this end do not fulfil the minimum )riteria for granting you as 
temporary status. 
No register or record in regular basis is maintained forisual labourers. Hence, in 
absence of concrete documentary evidence, it can not bcchecked and cross - 
checked at our end. 
Ban on recruitment of casual labourer after 30.3.85 still in force. 

Under the circumstances, stated ab 5ove your request for grant oe. temporary status can not 
be entertained and as such your representation stands rejected. 

• 	 • .• • 

• 	 General 1\:anager, Telecom 
Silchar SA, Silchar-788001 
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lop  
lix 	 GOVERNMENT OF INDIA 

DEPARTMENT OFTELECOMMUNICATIQ.NS 

f 'OFFICE OF THE GENERAL MANAGER TELECOM. 
nit 	

SILCUARSSA S1LCHAR-1 ---- - - 	- 	- - 
-- - --

--  

• ' No. E-20/SKD/13 

• 	 x 	. . 

To __
s  

Rèf: Your representation dated 16-6-99. 

Sub :Grant of Temporary status 

- 	Dated at SihThar, the 13 0'  August'99 	•0• 

0, 

11 
With reference to above, you are,hereby intimated that your representation has been 

examined thoroughly in view of the judgement and observation of Honmirable C AT Guwahati 
dated 31-05-99 in O.A. No. 167 of 1999 and observed that :- •x 

1. 	Your representatibn dated ......... 	.. is vague and without requisite 
and vital information and particular .  

• 	2. 	It is not supported with copies of documents filed before he C.A.T. Guwahati in 
connection with cited case. 	 0 	 . 

• 	3. 	Available recotds at this end do not ftilfil the minimum ciJteria for granting you as 
temporary status.  

4 	No register or record in regular basis is maintained for cual labourers. Hence, in 
absence of concrete documentary evidence, it can not be'heckcd and cross - 
checked at our end. 

5. 	Ban on recruitment of casual labourer after 30.3.85 'still i force. 

Under the circumstances, stated above your request for grant of wthPorary status can not 
be entertained and as such youriepres'entation stands reje'ted. 

General Maiager, Telecom 
• 	-. 	• 	 Silchar SS4 Silchar-788001 

c_  
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H 
GOVERNMEN I. OF INDJA 

D,EPPRTMENT OF TELECOMMUN1CAT1PNS 

/ 	
OFFICE OF THE GENERAL MANAGER TELICOM 

SILCHARSSA:SILCHAR 1  

---- 
 .............................. 

-- 

	

Dated at d 	th char, e 13' August'99 

No E20/SI(D1l 3  

To 
AID .. 

Ref. Your represefltat10I dated 

Sub Giant of Temporary status• . 

With reference to above, yo are hereby intithated that your 	
ree fltatiOn has been 

examinel thoroughlY in view of the j udgemeilt and observation fHooUrable C.A.T. Guwahati 

dated 3 105-99 in O.A. No. 167 of 1999 and observed that 	 . 

i. 

	

	Your represntati01 dated ..; .....................
is va1e nd without requisite 

and vital information and particulars. 
It is not supported with copiesof documents filed befo the C.A.T. Guwahati in 

connection with cited case, 
Available records at this end do not fulfil the minimum criteria for granting you as 

temporary sttus. 	 . No register or record in regular basis is maintained for asual labourers: I-1nce, in 
absence of concrete documentarY evidence, it cn not l checked and crbss - 

chckd at our end. . 
ual labourer after 30.3.85 still in force. 

Ban on recruitment of cas  

Under the circumstances, stated above your request for grant oteporarY status can not 
• be entertained and as such your reprsentation stands rcjected. 

General 	nager, Telecom 
Silchat SSA., Silchar-788001 

• 	 ,.. 	 • 	.. 	 . 	. 
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GOVERNMENT OF INDIA 

(

DEPARTMENT OF TELECOMMUN1CATONS 
OFFICE OF TI-lB GENERAL MANAGER TELCOM. 

CT ('LTAP SSA SILCHAR-1 
- 

---------------- ---' 	 - 

To. E-20/SKD/13 
	 Dated at $1lclar, the 

13th August'99 

o 

</7 4ec 

Ref: Your representation dated 16-6-99. 

Sub : Grant of Temporary status 

With reference to above, you are hereby intinated that your rpresefltat10fl has been 

examined thoroughly in view of the j udgement and observation of Hnourable C.A.T. Guwâhati 

dated 31-05-99 in O,A. No. 167 of 1999 nd observed that :- 

Your representation dated ........ 	
.... is vague and without requisite 

and vital information and particular. 
It i not supported with copies of documents filed befre the C.A.T. Guwahati in 

connection with cited case. 
Available records at this end do not fulfil the minimuill criteria for granting you as 

temporary status. 
Noregister or record in regular basis is maintaincd fo casual labourers. Hence, 

in 

absence of concrete documentarY evidence, it can not I?e checked and cross - 

checked at our end. 
Ban on recruitment of casual labourer after 303.85 stiU in force. 

Under the circumstances, stated above your request for grant yf temporary status can not 

be entertained and as such your representation stands rejected. 

General Manage 
SilcharA, Silchar-788001 
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• 	 GOVERNMENT OF INDiA 
DEPARTMENT OF.TELECOMMUNICA'ION 

OFFICE OF THE GENERAL MANAGER TECOM. 
SILCHARSSA:SILCHAR-1 

4 

No, E-20/SKD/13 	. 

To3 	
QA 2b' 

A/A1o) y 7 L )1e 
•'eiJ 

Dated at Silchar, the 13 th  August 99 

Ref: Your repres'ntation dated  

Sub : Grant of Temporary status 

With reference to äbdve, you are hereby intimated that your ippresentation has been 
examined thoroughly in view ofthejudgement and observation of 146. nourable C.A.T. Gu'wahati 
dated 31-05-99 in O.A. No. 167 of 1999 and observed that 	: 

Your representation dated,  .................... ...... is v4gue and without requisite 

and vital information and particulars. 
It is not supported with copies of documents filed bé1lre the C.A.T. Guwahati in 
connection with cited case. 
Available records at this end do not fulfil the minimujn criteria for gràntihg you as 
temporary status. ., . 

No register or record in regular basis is maintained oF casual labourers. Hence, in 
absence of concrete documentary evidence, it can notbe checked and cross - 
checked at our end. 	. 	 , 	.. . 
Ban on recruitment of casual labourer after 30.3.85 stl1 in force. 

Under the circumstances, stated above your request for grant pf temporary status can not 
be entertained and as such your representation stands rejected. 

General Manager, Telecom 
Silchar SA, Silchar-788001 
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GOVERNMENT IND.. 

O 

/ 	 GE 	MAN 
DEPARTMENT TELECOMMUN1CA1.ONS 

f / 	
OFFICE. OF.T} 	

AGER TEUCOM 

f 	
SCHAR SSA: S1LCHAR 	. 

- ----------- --- --- - 

No E-20/SlU/l3 	
Dated at tilchar ?  the 13th August'99 

To 	 - 

Ref: Your reprfltati0n dated 	
Ni 

Sub Giant of Temporary status 
rese täti0fl has been 

With referefle to above, you are hereby intimated that your rp  

examined thoroughly lfl 
view of the judgement and obseatiOfl of Hvnourab C A T Guwahati 

dated 31-05-99 in O.A. No. 167 of 1999 an obseed that 
	 S  

Your 
representation aated ......./ .......... ..... ..is vaue and without requisite 

and vital inforrnatio and particulars. 
It is not supporte4 with copies of doe ments fild befqe the C.A.T. GuWahatim 

conneCtifl with dited case 
Available records at this end 

do not fulfil the rnni1flU1l criteria for granting you' 
as 

teMPOTary.status. 	 . .. No register or record in regular basis is maintained fó casual labourers. Hence, in 
absence of concrete documentarY evidence, it can ndte checked and cross - 

checked at our end. .. 

	

5, . Ban on recruitment of casual labourer after 30.3.85 stU in force. 
	 0 

Under the circumstances, stated above your request for grant f tempOrarY status can not 

be entertained and as such your representati 	
d on stands rejecte. 	. 

General anager, TelecOm. 	0 

Silchar 	AI Silchar-788001  
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GOVERNMENT OF INDIA 
DEPARTMENT OF TELECQMMUNICAT1PNS 

OFFICE OF TF. GENERAL MANAGER TELCOM. 
SILCHARSSA: SfLC}IAR -i 

-------------------------- 
if 

Dated at Silchar, the 130,AugUSt99 
No. E20/SKD/13 

To' 9 'I 	4: A4 ,1<& 

Ref: your represefltatiot'i dated 4-669'. 
NIL 

Sub Grant of Temporary status  

With reference to above, you are hereby intinated that your rreSefltati0n has beñ' 

examined thoroughlY in view of the j udgement and ob°seatiOfl 0fHoourab1e C.A.T. Guwahati 

dated 31-05-99 in O.A. No.. 167 of 1999 and observd that :- 

i. 	Your representation dated ........ "Y !. 	is va '...° .. ue  and without requisite 

and vital information and particulars 

2.' 	
It Is not supported with copies 6fdocumeflt filed befo the C.A.T. Guwahati in 

connection with cited case. 	,.• 

AvailabIC records at this end do not fulfil'.the minimufli criteria for granting you as 

• 	
° 

 

temporary status.' 	. . 	 . No register or recod in regular basis is maintained for ç.asual labourers. Hence, in 
absence of concrete documentarY evidence, it can not h checked and cross - 

checked at our end. 	 . 	. 
Ban on recruitment of casual labourer after 30.3,85 still in force. 

• ' 	Under the circumstances, stated abve your request for grant 
of temporatY status can not 

be entertained and as such your representation stands rejected. 

9c-. 

General 1anager, Telecom 
SilcharS' Silchar-788001 



/ 	.1. 	.. 	 .. 	.. GOVERNMENT OF INDIA 

. 	 DEPARTMENT OF TELECOMMUNICA'1ONS 	. 

I 	 OFFICE OP THE GENERAL MANAGER TELLCOM. 
SJLCHARSSA: SILCHAR -I 

No. E-20/SKD/13 	. 	. 	 Dated at ilchar,the .13th August39 

/ 	 To 	5 
AL1 	 .. 	. 	.. 

Ref: Your reprentation dated 14-6-99. / ' 

Sub : Grant of Temporary status 

With reference to above, you are hereby intimated that your rpresentation has.been 
examined thoroughly in view of the judgement and observation of Hcourable C.A.T. Guwahati 
dated 31-05-99 in O.A. No. 167 of 1999 and observed that :- 

Your representation dated ...... 'T..€. .?.? ........is vaue and without requisiteS 
and vital information and particulars. 	.. 
It is not supported with copies of documents filed bèfqe the C.AT. Guwahati in 
connection with cited case 
Available records at this end do not,fulfil the minimurI criteria for granting you a 
temporary status 
No register or record inregular basis i maintained fo casual labourers. Hence, in 
absence of concrete' documentary evidence, it can not Ue checked and cross - 
checked at our end. 	. 
Ban on recruitment of casual labourer after 30.3.85 stiU in force. 

Under the circumstances, statd above your request for grant çf temporary status can not 
be entertained and as such your representation stands rejected 

General Manager, Telom 
Silchar S$AI  Slchar-788001 

/ 
- 	 -' 
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	GOVERNMENT OF 1NDIA 
.DEPARTMT OF TELECOMMUNICArIOS 

ILL 	OFFICE OF T GE 	
MANAGER TEC0M. 

r: 	

sflCHA SSA: SILCUAR - 

------------- ---- 	----------------------------------- 

... 
NO. E20/S/13 	

0 	

Dated Slchat, the 13th August'99 

To L' 

9 .  
Ref Your representation dated 

Sub Grant of TemP0t status 

With reference to above, you are hereby intimated that your 1epreSentatbon rable C.A.T.Guwahati 
has been 

examined oroughlY in vIew 
0fe jUdge nt and observation 0fj.Onou  

dated 31-0599. O.A. No. 167 of 1999 and observed that 

	

i. 	

is gue and without requisite 

Your representation dated  
and vital information a 

	

• 2. 	
It is not suppoed wIth copies of documents filed be re the C.A 

T. GuWahati m nd particulars
o 

connection with cited base. 
Available records at this end do not lfil the minim 

	criteria for granting you as 

tempora status. 	 ..,. 	- No register or record in regular basis is maintained fr casual labOUte Hence, in 
absence of concrete documenta evidence, it can nb be checked and cross - 

• 0 	
checked at our end. 	

0 

5. 	Ban on re
citment of casual labourt after 30.3.85 ill in force. 

Under the circumStans statçd above 
yourreqst for grafl of temPora status can not 

be cnteain and as such your representation stands rejected. • 	 0 	

0 

• 	 00 • 0  

Generat Manage,, Telecom 
SilcharSS'i sitchar-798001  

- 	

0 	

0 
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, 
GOVERNMT OF IND1A 

DEPARTMENT OF TELECOMM1C IONS 

/ 	- 	

OFFiCE OF THE GENERAL MANAGER TELEc0M 

SLCFLAR SSA: SILCHAR —I 

W~i~' 

No..E20/S1<l 3  

- 

- 	

Dated at$.ilchar, the 1 3 AugUst'99 

To 	I_L?R-;-- 

	

Ref: Your r'eprSentatb0n dated 	
1 

Sub : Grant of Temporaq sttus 

With reference to above,,Y0U are hereby intimate.d that yout epreseñtati0n as been 

examined thoroughly in view of the judgement and observatiOn 
0f 	ourable C.A.T, GuWáhati 

dated 31-05-99 in O.A. No4 167 of 1999 and obseed that 

Your rëp?esentatbofl dated 	
. ....... 

is vigue an withOut requisite 

and vital informatio n'arid paicUlarS 	. 

ed be It is not suppoed with copies of documents fil%;re the C.A.T. Guwahati in 

connection with cited case. 
Available records atthis end do 0t fu WI the minifl1u criteria for 

granting you 

tenpOra status. 
No register or record in relat basis is iiaintained 

foi: casual labpUrers. Hence, 

absence of con&ete docume1ltaty evidence, it can not be checked and croS 
- 

checked at our end. 

5, 	
Ban on recruitment of casual labourer- after 30.3,85 sill in force 

nder the cireumStCes, stated above your reuest for grant 
p 

U 	

ftemp0tY status can r 

be entertained and as 
such your representation stand rejected. 

__ / 



/
E 

/ 	

l).O.t1o.Estt_9h12'T23 	
() 

	

Goetflme11t of Inlla, 	 S  
Deptt.0f TeleCOmflh1catb0ns 
0/0 the Chief, General Manager, 
Assam IrelPCOlII  

Guwahat 	781007 

Dated the 28thMaj.,2000 

VY dear. 

If, I 	A list of casUa MaZdOOtS worklfl<J as on 1 8 98 was 

,orwarded by your off ice for 
granting temporarY status as per 

sahPe pronounC 	
b TeleCOm.D1 ctorate,. jn its ' letter no.269 

9-STy dated i.i1.89 (copy encloSed). 
Th 	names of casual 

'mazdoors 

reco ended by your SSA are given in 'AnfleXUre NA". 
it is observed that apart from these names, additi0fl 

numbers of Casual Mazdoors have approach iion'ble CAT from your 

SSA 0.
grantifl of Temporary Status to them.(As enclosed AnneX 

	

11 	ure B) 

	

The Hon'ble CAT has directed that the matter be sorted. 
	'. 

out by aing detailed scruitiflY and examination in consultation 
with the records an a' speakn ordi b passed in every case 
individuay. For this purpose, it is requit that a coThittee 

o
priSiflg 3 -memberS be,COnS1tutb ou out of WhiCh one member 

	

'ft 	
shall be a 'nom nee o 	

c e 0 	
ce. while 2nd ember. would be 

DE(P&A)Of your SSA 
and .3rd membe shOUl • 	

Officer
ACC 

from Finance side 
0f your SSA Mr. 	

. 

of circle Off ice i 'hereby nominated as membt' for th 
	aforeside 

committee for your SSA. The abOve.The.ntboned committee 
5hOUld' be 

conSt1tUt 	
lmediatelY so that ' it comp),'te5 its task by 

0sitiVe1Y' 	 as 30.4.2000 

3' 	
Broad Terms of reference of the 

coTftttItt 'should be  

under.  
The coThThltt 	

, shall Interview all. casual' labourers 
	S  

a
ppearing in AhneXUre A and B above and obt;'. thei . h

Ot0graP 

	

(duly atteSt b the committee) as well as 
	gnatUres' 

• 	ii) 	The 	

record of cch labputer shall 

	

beVeri led Ofl 
the basis of payment partiCula 	

and signatures of 

laboU' 

iii) 	

A list of MazdOOrs eligible for grant ôf TemPOr 
Status should be prepared the basis of guidelines for graflt 

 sUbSeq ing temporary statUS to Casual HazdOOrs isUel.l by oeptt.of Tele 
com vide letter ho 269 O/89-STN dtd.7.1.'.9 and

uent 

letter o.2694/93S' II dtd.1i.12.9) and 
u.SO 

269_4/93TH II 

dt.12.02.99 and 269_4/93-ST iI(Pt) dt.13.2.°° (copy enclosed). 
contd ... '/2' 



:2:-  

Directorate vide iette3. flo.271-85/97-STN--II 
.4J7.2.1998 (copy attached) observed that ie casual labourers 

being engaged on the bale of, fale certificates for attend- .'. 

,jce. fleedless to mention the verification  of  records by the 
1committee should be done strictly on the basis of authentic 

The committee should verify thez iber o4 casual 1a 
bourerS without temporary status who have 

'. pleted 240 days in 
any preceding year and were in service as C'I, 01 08 1998 as per 
following details. 

Period of Recruitment 	 .Auinbrs 

• 	A.upto 30.3.1985 

B.i3etween 31.3.1985 to 22.06.88 

C.From 23.06.1988 to 01.08.1998. 

The details of each'casual labourer should be recorded 
seperatelyin the format attached herewith as AnnexureC (Page-i 
and Page-2). More sheets can be attached if ;iceded but recording 
of details has to be individually for each ca;ual labourer. 

vi) 	The committee shall submit the repurtto the SSA Head 
for further necessary action who will complet.' the formalities of 
declaring TSM to eligible Mazdoor subject to .tumber authorised by 
Directorate.In respect of non-eligible !nazdo..!s and the one's who 
have gone court, the speaking orders n their disengage-
ment/non-confirinent of TSM status should be ;.assed by each SSA 
head and delivered to him through RegisterI letter/under re-
ceipt. 

In this connection please note thaL any delay in decid-
ing the epresenations of each individual t.bourer may attract 
'CoPtempt' of the'Court' proceedings. 

vii): 	The above instructions and term of ;eferencéare being, 
issued with the specific approval of CGMT Asm Teiecom.Circle. 

It is requested' that the necessary ction may kIndly be 
initiated, so as to complete the task pb'sitiv.y before 30.4.2000. 

In case ofany querries please wrii.e to and call: the 
under-signed on 540167(0)/ 524524(R). 

With.  .4. 4 	 • 

(MI
'

;, _~frShukla) 
Dy.Gen',al Manager(Adrnn) 

c;:,. 6.4GU1_ To, 	Shri ............. 
General Manager, 	

. ........... 

	 ' 

ontd. . .P/3. 



GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIQNS 

)) OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR 
SILCHAR SSA:: SILCHAa 

No. E-20/TSM RegularisátionlSC/ 05 
	 Dated at Silchar, the26 -° -2000 

To 

Sri 
	DJ 1A4j 

2.717 
	 e_,\ %I\I': 

vI/-O. ( 

Sub: - 	Grant of Temporary Status Mazdoor. 

Ref: - 	Your casein CAT/Guwahati in OANo. ___________________ 

With reference to the above, you are hereby intimated that as per the instructions of 

the Hon'ble CAT/Guwahati in the case in OA No. referred above, your engagement particulars 

were thoroughly scrutinized and examined by a c.mmite in consultation with the records. The 

committee was formed in this SSA as per the instructions of CGMT, Assam circle, Guwahati vide 

Memo No:Estt-9/I2IPART-1/23 dtd. the 28-03-2000. 	. 
The committee after through scrutiny and examination of records submitted its report 

to the undersigned. 	 .. 
As per the said committee report, yot were not found eligible for conferment of 

Temporary Status Mazdoor under any scheme or order of DOT, including one time relaxation given 

by Telecom Commission vidd order dt. 12-02-1999, on the basis of your engagement records, as 

you did not fulfil the minimum eligibility criteria i.e. 
You did not complete 240 days. work in Department of Telecom. in any calendar year  

precceding 01-08-1998. 	. 
You were not in egagemcnt as on 01-08-1998. 

The committee did not recommend your name for conferment of Temporary .  Status 

Mazdoor. 

Under the circumstances stated above, your request for granting Temporary Status 

Mazdoor cannot be acceded to and as such your representation stands, disposed of. 

General Manager Telecom 
Silehar SSA:: Silchar, 

Genera' N@nager TeeCOItI 



GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

((ED) OFFICE OF THE dENERALMANAGER. TELECOM SILCHAR 
SILCHAR SSA:: SILCHAR 

No. E-20/TSM tgularisationJSC/O57 	 Dated at Silchar, the6 -O -2000 

To 	 p.,.  

S11- 

	

S 	 '• 	 S  

Sub: - 	Grant of TempoEary Statis Mazdoor. 

Ref: - 	Your case in CAT/Guwahati in OANo.  

With refrence to the above, you are hereby intimated that 'as. per the irstructiOnS of 

the i-lon'We CAT/Guwahati in' the case in OA No, referred above, your engagement particulars 

were thoroughly scrutinized and examined by a gjjnmitt in consultation with the records The 

committee was formed in this SSA as per the instructions of. CGMT, Assam Cifcle, Guwahati vide 

Memo No, Ett-9/12f?ART-1/23 dtd. the 28-03-2000. 	• 	 . 

The committee aftek through scrutiny and examination of records subrnitted.its rCport 

to the' undersigned.  
As pü the said committee report, you were not found eligible for conferment of 

Temporary Status Mazdoor under any scheme, or order of tOT, including one time relaxation given 

by Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement records, as 

	

you did not fulfil the minimum'eligibility criteria i.e. 	. 	. 	. 	. 
You did not complete 240 da's work in Department of Telecom. in 'any calendar year 

preceeding 0I-08-1998  
You were not in engagement ason 0 1-08-1998.  

The committee did not recommend your name for conferment Of Temporary Status.. 

,Mazdoor, 	. 

Uder the circumstances stated above,, your request for granting Temporary Stats 

Mazdoor cannot be acceded to and as such your representation stands, disposed of. 

General Manager Telecom 
Sitchar SSA:: Silchar. 

Genaral 4auacJe1 Te1eC0fl 

S 	
SUCHA 

'1 



GOVERNMENT ,OF INDIA
N 

 

DEPARTMENT OF TELECOMMUNICATION T) OFFICE OF THE GENERAL MANAGER TELEcOM SILCHAR 
SILCHAR SSA:: SILCHAR 

: E-20/TSM RegularisationlSC/03T' 
	 Dated at Silch'ar, the2 -o. -2000 

o 	 . 

Sri 

If * 
LI 

Sub: - 	Grant of Temporary Status Mazdoor. 

0-6 
Ref: - 	Your case in CAT/Guwahati in OANO. 

With reference to the above, you are hereby intimated that as .per the. instructions of 

the Hon'ble CAT/Guwahati in the case in OA No, referred above, your engagement particulars 

were thoroughly scrutinized and examined by mmlit& in consultation with the records. The 

committee was formed in thIs SSA as per the instructions of CGMT, Assam Circle, Guwahati vide 

Memo No. Estt9/12AT1/23 dtd. the 28-03-2000. . 
The committee after through scrutiny and examination of records submitted its report 

to the undersigned. 	 . 	
. 

As per the said committee report, you were not found eligible for conferment of 

Temporary Status Mazdoor under any schem or order of DOT, including one time relaxation given 

by Telecoñ Commission vide order dt. 12-02-1999, on the basis of your engagement records, as 

you did not fulfil the minimum eligibility criteria i.e. 
You did not complete 240 days work in Department of Telecom, in any calendar year 

preceeding 01-08-1998, 
You were not in engagement as on 01-08-1998. 

name for conferment of Temporary Status 
The committee did not recommend your  

Ma.zdoor. 

Under the circumstances stated above, your request for granting Temporary Status 

Mazdoor cannot be acceded to and as such your representation stands, disposed0f. 

General Manager Telecom 
Silchar SSA:: Silchar. 

GeneTal 4a29eT 
&llC1{P.R 



GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUN1U11UIN 

/ 	
OFFICE OF THE ENERAL MANAGER TELECOM SIIJCHAR 

/ 	

SILCHAR SSA : SILCHAR 

No. E-2OITSM 'RegularisatiOSC/ b 	
Dated at Sitchar,the2,6 .09 -2000 

To  Z 
Vt 

i'A  

Sub: - 	Grant of Temporary Status Mzdoor. 

Ref: - 	Your case in CAT/quwahati in OA No. 

With reference to the above, you are hereby intimated that as per the instructions of 

the Hon'ble CAT/Guwahati in the case in OA No. referred above, your engagement particulars 

were thoroughly scrutinized and examined, by a commiit in consultation with the records. The 

committee was formed in this SSA as per the instructions of CGMT, Assam Circle, Guwahati vide 

Memo No. Estt.9/I2IPART-1/23 dtd. the 28-03-2000, .'. 
The committee after through scrutiny and examination of records submitted its report 

to the undersigned. ' 
As per the said committee report, you were not found eligible for conferment of .  

Temporaty Status Mazdoor under any scheme or order of DOT, including one time relaxation given 

by Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement records, as 

you did not Ml the minimum eligibility criteria i.e. 
1)' You did not complete 240 days work in Department of Tckcom. in any calendar year 

preceeding 01-08-1998., 
2) You were not in engagmeflt as on 01-08-1998. 

The committee did not recommend your name for conferment of Temporary Status 

Mazdoor. 	 F 

Under the circumstances stated above, your request for granting Temporary Status 

Ma.zdoor cannot be acceded to and as such your representation stands, disposed of: 

, 0 ' •  

General Manager Telecom 
SilcharSSA Slichar. 

Genera) l'afl8Q er 

S1LCAR 



OOVERNMENTOF iNDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

OFFICE OF THE GENERAL MANAGER TE'LECOM SILCI4AR. 
SILCHAR SSA:: SIL'CHAR 

'b. E-20/TSM Regu1arisation/SC/OcT 
	 Dated at Silchar, the26 07 -2000 

10 	

Sri _fr/ 

Sub: - 	Giant of Temporary Status Mazdoor. 

Ref: - 	Your case in CAT/Guwhati in OANo. 	. 
—4 

With ref&ence to the above,, you are hereby .  intimated that as per, the instructions of 

the Hon'ble CAT/Guwahati in the'case in CA No. referred above, your engagement particulars' 

were thoroughly scrutinized and examined by a commj!te in consultation with the records The-

committee was formed in this SSA as per the instructions of CGMT, Assam Circle, Guwahati vide 

Menio No, Estt-9/I2IPART-1/23 dtd, the 28-03-2000.  
The committee after through crutin'y and examination of records submitted its repOrt 

to the undersigned. 	. 	. . 	 . 	.' 
As per the said committee report,' you were not found eligible for conferment of 

Temporary Status Mazdoor wider any scheme or order of DOT, inciuding one time relaxation given 

by Telecom Commission 'vide 'order dt. 12-02-1999, on the basis of'your engagement records, as 

you dd not fulfil the minimum eligibility criteria i.e. ' 
You did not complete' 240 days work in Department of Telecom, in , any calendar year 

preceeding 01-08-1998  
You were not in engagement as'on01-08499 8 . 

The committee' did no recommend your name for conferment of Temporary Status 

Mazdoor.' 

Under. the circumstances stated abOve, your request for granting Temporary Status 

Mazdoor cannot be acceded to and as'such your representation stands, disposed of: 

General'Manager Telecom. 
,Silchar SSA:: Silchar. 

GeneT 	12flager eieCO1L 



GOVERNMENT\ OF. INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

2 

	

	OFFICE OF THE GENERAL MANAGER TELECOM SIIJCHAR 
SILCHAR SSA :: SILCHAR 

No. E-20/TSM RegularisationlSC/ °$T' 
	

Dated at Silchar, the26 - O -2000 

jW 	i 
21 

v,7LO. 

Sub: - 	Grant of Temporary Status Mazdoor. 

Ref: - 	Your case in CAT/Guwahati in OA No.  

With reference to the above, you are hereby intimated that as per the instructionS of 

the Hon'ble CAT/Guwahati in the case in OA No, referred above, your engagement 'particulars 

were thoroughly scrutinized and examined by a çmitt in consultation with the records. The 

committee was formed in this SSA as per the instructions of CGMT, Assam Circle, Guwahati vide 

Memo No.Estt-9I12fPART-1/23 dtd,'the 28-03-2000. 
The committee 'after through scrutiny and examination of records submitted its report 

to the undersigned. 	 , 
As per the said committee report, you were not found eligible for confer .merit of 

Temporary Status °Mazdoorunde1anY scheme or order of DOT, including one time relaxation given 

by Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement records, as 

you did not fulfil the minimum eligibility criteria i.e. 
You did not complete 240 days work 'in Department of Telecom. in any calendar year 

preceeding 0 1-08-1998. 

You were not in engagement as on 01-08-1998. 
The committee did not recommend your. name for conferment of Temporary' Status 

Mazdoor.° 	
, 	 • 0 

Under the circumstances stated above, your request for granting Temporary Status 

Mazdoor cannot be acceded to and as such your representation stands, disposed of 

General Manager Telecom 
Silchar SSA:: Silchar. 

Gener1 Naneger 1'e1eCo. 
S1LC1AR 

0 



10 

GOVERNMENT OF IND1A 
DEPARTMENT OF. 'TELECOMMiNICATIONS 

)) OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR 
SILCHAR SSA :: SILCHAR 

Io:E-2oITsM RegularisationJSC/S 	 :' Dated at Silchar, the26 - 	-2000 

,,ZriSri  
,., 	

aaA  P1 r 

/ fo 
i t s,t' A 

 

C. 

Sub: - 	Grant of Temporary Status Màzdoor. 

Ref: - 	yurcaseinCAT/Guwahati in OANo. , 

With reference .to'the 'abo\'e, you are hereby intimated that as per the instWctioflS of 

the Hon'bfe CAT/Guwahati' in the case in OA No. referred above, your engagement particulars 

were thoroughly scrutinized and examined by a g2MMitt&e in consultation with the records. The 

committee was formed in this SSA as per the instructions of .CGMT, Assam Circle, Guwhati vide 

Memo No, Estt-9/12/PART-1/23 dtd. the 28-03-2000.. 
The 'committee after through scrutiny and examintion of records submitted its report 

to the undersigned. 
As per the 'said. committee report, you were not found eligible for conferment of 

Te?nporary Status Mazdoor under any scheme or order of DOT, including one time relaxation given 

by .  Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement records, as 

you did not fulfil the minimum eligibility criteria i.e. 

You did ,  not complete 240 days work in Department of Telecom. in any calendar year 

preceeding 01-08-1998.  

You were not in engagement as on 01-08-1998. 
The committee did not recommend your name for cpnferment of Temporary Status 

Mazdoor. 
r 

Under the circumstances stated above, your request for granting Temporary Status 

Mazdoor cannot be acceded to and as such your representation stands, disposed of. 

General Manager Telecom 
Silchar SSA:: Silchar. 

General U anager'Teeco.. 

S1LCHAR 

.1 



, 

GOVERNMENT OF INDIA. 
E?ARTMENT OF TELECOMMUNICATIONS 

2)) 
OFFICE OF THEGENERAL MANAGER TELECOM SILCHAR 

SILCHARSSA:: SILCHAR 

- 	 •,%#SIStS 

No. E-20/TSM Regulari5atiOflSC 
	 Dated at Silchar, the 26 - 7 

4.- 

To 

Sri 

ri  

* 

V 

Sub: - 	Grant of TempOrary' Status MazdoOr. 

Ref: - 	Your case in CAT/GJWahati in OA No. 	.L_—_----------- -- 
U 

With reference to the above, you are hereby ,  intimated that as per the ihtrUtiOflS of 

the i-ión'ble CAT/Guwhati in the case in OA No, referred, above, your engagement particulars 

were thorouhIy' scrutinized and examined by a nipi.t1& in consultation with the records. The 
committee was formed in this SSA as per the instru'ctiofl of. CGMT, Assam Circle,GUWahati vide. 

Memo No. Es9/12ART 1/23 dtd. the 28-03-2000 ' 
The committee after through scrutiny and 'examination of records submitted its report 

to the undersigned 
As per the said committee.rCPOrt, you were not found eligible for conferment of 

DOT, including one time relaxation g 
Temporary Status Mazdoor under any scheme or order o

iven 

by Telecom Commission vide Order'dt. 12-02-1999, on the basis of your engagement records, as 

'you did not lfil the minimum eligibilitY criteria i.e. 	 ... 	. 	. 
in any calendar year 

You did not complete 240 days work in Department of Telecom.  

p reCeeding 01-08-1998. 	 ' 

You were not in engagement as oil 0108-1998.. 

The committee did not recommend your name for conferment of T
emporary Status 

Mazdoor. 

Under the circumstances stated abo'e, your request for granting Temporary Status 

Mazdoor cannot be acceded to and as such your representation stand, disposed of 

General Manager Telecom 
Sitchar SSA:: Slchar. 

central 4a*ger Te1eeO.. 
$111C1IA.R 



GOVENMEN70F 1  
DEPARTMENT OF TELECOMMUNICATIONS 

OFFICE OF THE QENER.L MANAGER TELECOM SILCHAR 
SILCHAROSSA:: SILCHAR 

No. E-20/TSM Reularisatiofl1SC' 
	 Dátèd at Sitchar, the26 -17 -20UU 

To 

\/ Sn 

- 

NjI 

Sub: - 	Grant of Temporary Status Mázdoor, 

Ref: 	Your case in CAT/Guwahatt in OAN0.  

With reference to the above, you are hreby intimated that as per the instructiOfl5 of 

the Hon'bl CAT/Guwahati in the case in OA No. refeed. above, your engagement particulars 

were thoroughly srutinized and examined by a 1ile. in consultatiOfl with th recrds. The 

committee was formed in this SSA as per the instructiOnS of CGMT, Assam Circle, Guwahati vide 

Memo No. Estt.9/12 RT-1/23 dtd. the 28.03-2000. 
The committe after through scrutiny and examination of records submitted its report 

to the undersigned. 	
0 

As per the said committee report, you were not found eligible for conferment of 

Temporary Status Mazdoor under any scheme or orler oDOT, including one time, relaxation given 

by Telecom CommissiO vide order dt. 12-02-1999, on the basis. of your engagement recrS as 

you did notlftl the minimutfl eligibility criteria i.e. 
ork in Departneflt of Telecom. 

You did not complete 240 days w 	
in any calendar year 

preceeding 0108-1998. 
You were not in engagement as on 01.08-1998. 	 : 

The committee did not recommend your name for conferment of Temporary Status 

Mazdoor. 

tated above, your request for granting 'TenipOraty Status 

	

Under the circumstances 	
entati Mazdoor cannot be acceded to and a suh ycur represon stands, disposed of, 

General Manager Telecom 
Silchar SSA:: Silchar. 

Genelal 1anager T1ecO 

SUOftM. 

r 



I .  r / 	GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

ø((2)) OFFICE OF THE GENRAL MANAGER TELECOM SILCHAR 
SILCHAR SSA : SILCHAR. 

--- - - -. 	 - - - /( 	
No E 20/TSM RegularisatiofllSC/ 	 Dated at Silchar, the ~ - 1 -2000 

To -

ri. 	 : 

• 	k' 

l%&r. 	
0 

Sub: - 	 Grant of Temporary Status Mazdoor, 

Ref: - 	 Your case in CAt/Guwahati in OANo. 

• With reference to the above, you are hereby ,  intimated that as pei the instrUctionS of 

the Hon'ble CAT/Guwahati in the case in OA No referred above, your engagement particulars 

werethoroughly scrutinized and examined by a ççmmittceifl consultation with the records. The 

committee was formed in this SSA as per the instructions of CGMT, Assafl Cirle, Guwahati 'ide 

Meo No, Estt9/12ART-1/23 dtd. the 28-03-2000, 
and examination of records submitted its repàrt 

The committee after through scrutiny  

to the undersigned. 

As per the said committee report, you"were not fou nd eligible for conferment of 

Temporary Status Mazdoor undr any scheme or order of DOT, including one time relaxation given 

ide order dt. 12-02-1999, on the bais of your engagement records, as 
by Telecom Commission v  

you did not fulfil the minimum eligibility criteria i.e. 
 

You did not complete 240 days, work in Department of Telecom. in any calendar year 

preceeding 01-08-1998: 	 , 	 •• 

0 

You were not in engagement as on 01-08-1998, 	. 	 . 

The committee did not recommend your name for conferment of Temporary Status. 

Mazdoor. 	 0 	

0 	 0 

Under the circumstances stated above, your requçst for granting Temporary Status 

• ,. 	

Mazdoor cannot be acceded to and as such your representation stands, disposed of 

• 	 Geherl Manager Telecom 
0 	 Silchar SSA:: Silchar. 

rplecu 
• 	 oenet 



/ 	GOVERNMENT OF INDIA 
DEPA1TMENT OF TELECOMMUNICATS 

t(r) OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR 

SILCHAR SSA:: SILCHAR 

' ! 	No. 2O/TSMRegh1lar1Sat10t1JSC' ~ 	
0 	

Dated at Silchar, the26 :°Y -2000 

To 	 . 

' 

Sub:- 	Grant of Temporary Status Mdoor. 	. 

ef: - 	
Your case in CAT/Guwahati in OA No. 

	

• 	 With reference to the above, you are hereby
.  iimated th at as per the instructions of 

the Hon'ble CAT/Guwa1ati iii the case in OA No, referred above, your engagement particulars 

were thoroughly scrutihized and examined by a ñmtt in consultation with the records. The 
committee was formed in thi SSA as per the instruction of CGMT, Assam Circle, Guwahati vide 

Memo No. Es'.9/12ART1/23 dtd. the 2803-2000. 
• 

	

• 	
, 	

The committee after through scrutiny and examination of records submitted its iéport 

to the undersigned. 

	

• 	
As' per the said comittee report, you wire not found eligible for conferment of 

	

• 	
tatus Mazdoor under any scheme or order of DOT, including one time rela 

Temp 	
*atiofl given 

orary S , 
by Telecom Commission vide order dt. 12-02-1999, Ofl 

the basis of your etgagemeflt rec&ds, as 

you did nOt ftilfil the nlinirnum eligibility criteria i.e. 
1) You id riot coñp1ete 240 days' work in Departmept of Telecom. in any calendar year 

preceedin 01-08-1998. 	, 	 . 	 .. 

	

• 	 2) You were not in engagement as on 01-08-1998. 

The om 	d 	
ot'd your name for confermflt of TempOrarY. Status 

Mdoor. 	 0 	

00 	 0 	 0 

0# 

Under the circumstances stated above, your request for granting TethporarY Status 

Mazdoor cannot be acceded to and as such your representation stands, disposed of., 

0 	

• 	 General Manager Telecom 
Silchar SSA:: Silehar. 

0 	

0 	 • 	 Gen.i1'4auagerTe1eco 
SILCMA.R 



	

/ 	
GOVERNMENT.OF INDIA 

DEPARTMENT OF TELECOMMUNICATIONS 

	

/ 2 	
OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR 

SILCHAR SSA:: SILCHAR 

- 

No. E-20ITSM RegularisatiotllSC/ 0,5 
	 Dated at Sitchar, theZ(' -01 -VVU 

To 	

. Sri 

; /1 c 	•• 

j 7L • . ,vc,4'/-(/ 1' 

Sub: - 	Grant of Temporary Status Mazdoor. 

Ref: - 	Your case in CAT/GuWahati in OA No. 

WIth reference to the above, you te hereby intimated that a pr the instuCtiOfl of 

the Hon'b1eCAT/GUWat 1 
 in the case in OA No. referred above, your engagement particulars 

were thoroughly scrutinized iid examined by a jnmitt in consultation with the records. The 
SSA a per th instruCtjoS, of CGMT, Assam Circle, 

committee was formed in this 	
Guwahati vide 

Memo No. Es9/12ART1/23 dtd. 
the128.032000. ... 

The committee after through scrutiny and examination of records submitted its report 

to the undersigned. 
A. said comittee repot, you ver not fqund eligible for conferment of 

s per th 	rn  
Temporary Status Madpor under any scheme or order 6f DOT, including one time relaxation given 

order dt. 12-02-1999, Ofl the basis of your engagement records, as 
by Telecom COmmissiOn vide  
you did not fluil the minimum eligibility criteria i.e. 

You did not complete 240 days work in Department of Telecm: in any calendar year 

preceeding 01-08-1998, 
You were not in engagement as on 01-08-1998. 

The committee did not recommend your name for conferment of TemporarY Status 
I' 

Mazdoor. 

Under the circumstances stated above, your request for granting Temporal)' Status 

Mazdoof cannot be acceded to and as such your representation stands, disposed of 

General Manager Telecom 
Sllchar SSA:: Silchar, 

Onernl 4;nner To1et: 
S1LGHAR 



	

GOVERNMENT OF.INDIA 	. 
DEPARTMENT OF 'ELECOMMUNICATIONS 0 

2: OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR 
SILCHAR SSA :: SILCHAR 

No, E-20/TSM RegularisationISC/ .0 	. 	Dated at Sllchar, the2 - 7 -2000 

To 	

. 	
. 

Sri 

s/a _ 	Ic 	7k A 
• 	. 	. 	 7/, s 	 .. 

• 	Sub: - 	Grait of Temporary. Status Màzdoor,. 

Ref: - 	Your case in CAT/Guwhati in OA No. 	. 	 . 

With reference to the above, you are hereby intiiatd that as per the ins&uctioflS of 

the Hon'ble CAT/Guwahati in.the case in OANo. referred abbve, your engagement particulars 

were thoroughly scrutinized and examined by a c2mmittee in consultation with the recbrds. The 

committee was formd in this SSA as per the instructions,of CGMT, Assam Circle; Guwahati vide 

Memo No. Estt-9/ 1 2/PART- 1/23 dtd the 28-03-2000, 	.. . 
The committee after through scrutiny and examination of records submitted its report 

to the undersigned. 	. 
As per the said.committee report, you were not found eligible for conferment of 

Temporary Status Mazdoor under any scheme or order of DOT, including one time relaxation given 

by Telecom Commission vide order dt, 12-02-1999, on the basis f your engagetent records, ag 

you did not flulfil the minimum eligibility criteria i.e. 
You did not complete 240 days work in Department of Telecom. in any calendar year 

precCeding 01-08-1998.. 	
0 	 • 	 • 

You were not in engagement as on 01-08-1998. 	. • 	• . 	 • 
The committee did not recommend your name for conferment of Temporary Status 

Mazdoor. 	
0 	 • 	

0 	 • 	 0 	 • 	 • 

Under the circumstances stated above, your request for granting. Temporary Status 

Mazdoor cannot be acceded to and as such your representation stands, disposed of. 

General Manager Telecom 

	

• 	Silchar SSA:: Silchar, 

General Manager Tel 
• 	. . 	SU.CHAR 



• 	/'. 	 '-H 
D 

GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

OFFiCE OF THE GENERAL MANAGER TELECOM SILCHAR 

	

SILCHAR SSA:: SILCHAR 	 0 

No E 20/TSM RegularisatiOn/SC/° S 	
Dated at Stichar, the2 -09 -2000 

To 

Sri 

4//& 

	

t''. 	 •, 

• 	 : Sub: - 	Grant of Temporary Stat s Mazdoor; 

	

'.Ref: - 	Your case in CAT/Guwah'ati in OA No. 	
i9pp 

With reference to the above, you are hereby ,  intimated that as per the instructionS of 

the Hon'ble CAT/Guwahati iii the case in OA No. referred, bove, your engagement particulars 
reCords. The 

were thorouhiy scrutinized and examined by a corn rnitt in cQnsultation with the  

committee was formed in this SSA as pe,the'hstruCtiOflS:9f CGMT, Assatn Circle, Guwahati vide 

Memo No. Estt9I12fPAPT-1/23 dtd. the 28-03-2000. 
The committee after through scrutiny and examination of records submitted its report 

to the undersigned.  
As per the said committee report, you were not found eligible for conferment of 

Temporary Status Mazdpor under any scheme or order oDOT, inclüdiig onC time relaxation given'. 

by Telecom Commission vide. order dt: 12-02-1999, on the basis of your engagement records, as 

you did not ftIIfiI the minimum eligibility criteria i.e. . 
You did not complete 240 days work in Department of Telecom. in any calendar year 

preceeding 0 1-08-1998. 
 

You Cre not in engagement as on 01-08-1998. 
The Comthitteéd id'nOt.recothrnend yOUr name for conferment 'of Temporary Status 

Mazdoor, 	 0 • 	 • 	 •. 	 , 	 . 0 

Under the circumstances stated 'above, your request for granting Temporary Status 

Mazdoor cannot be acceded to and as such your reprcsentatiOfl stands,' disposed of 

• 	

' : 	

, 	 , 0, 	

0 ,, 

• 	
0 	 • 	• 	General Manager Telecom 

0 	 • 	 ' 	

0 	
0 	 Slichar SSA:: 

	

• 	 . 	

0 	

• 	 øa1.Haa9et l'elecOri 



0 	 GOVERNME1T OF INDIA' 	. 	. 	
. 

/ 	
. DEPARTMENT OF TELECOMMUN1CAT1ON 

FICE OF THE GENE RAL MANAGER TELE 
COM SILCHAR 

/ 	

SILCHAR SSA:: SILCHR 
- 	 - ------ 

No 	

Dated at Schar, the 	-O -2000 

To/ 

no 

. 	 ' . 	

0• 

CII 

•. 	 °' 	

0 

yo 

Sub: - 	
Grant of TempOra Status Mazdoor. 

120,010 

Ref: -. 	your,caseiCAT/WtI inOANo. 

With reference to the above ou are hereby iiitiñated that as per the InSt 
	0 

the Hon'ble CA /Guwahatl tn the case in OA No referred above, your engagement particular 

were throughly scrutinized an examined by a 	
in conultati9fl ith the record. Tb 

Circle, Guwahati vid 

committee as formed in this SSA.as 
 per the ,instiCtIOflS of CGMT, Assarn  

Memo No. Ett9I12fPAIT/23 dtd. the 2803 -2000. 	 - 
The committee after through scrutiny and examination of records submitted its repo' 

• 	 . to the undersigned 	. 	 .. 	. 
As per the said comirdttee report, you were not found eligibl fpr conferment c 

Temporary Status Mazdoor under any scheme or order c'DOT, including one time relaxation give 

by Telecom CommiSSiOfl vide order dt. 12-02-1999, on the bais of your engagement reoords, 

you did not flftl the minimum eligibility criterka 1e. 
I) You did not omplet6 240 days work in Department of Telecom. in any calendar ye 

preceeding 0108-1998. 

 

2) You were not in.,èngagemnt as on 0108-1998. 
The committee did nt recommeid your name for conf .ermeflt of Temporary Statt 

Ma.zdoor. 

uest for granting Temporary Stat 
Under the circumstances stated abqve, your req  

Mazdoor cannot be acceded to nd as such your representation stands, disposed of: 

Gcieral Manager Telecom 
Sikhar SSA:: Silchar. 

• 	' 	&leC°fl 
GeneTl 	er T  

,0• SILCOR  



I 
2 
	

\\ 

ppjl(ANT 

I 10I)I OF PAYMIN' 	I.e. •. BILLtN(i/ 

. 	... NO OF 
TtAs'1• E14 ROLLJAC(;-17 

.PA1tTJCIU,AflS I.iVfl.NO ENGAGEI) PASSING U 
. 

M ONTH • IAYS BY WHOM AUTUORITY PARTICULARS Yr. No. AMOUNT 

r 	October 26 ACG-17 Nil '142.00 COT/SC DE/TDM-SC Ao(c)JC 

1987 	I' 28 ACG-17 9 476.00 COT/SC DE/TDM-SC AO(c) IC 

December j MR 6 527.00 COT/SC DE/TDM-SC AO(c)i:C 

- 05 

1980 31 
_ 

ACG-17 3 527,00 COT/SC DErrDM-SC AOtc/f3C 

1988 Febwary, 29 ACG-17 4 493.00 Dy. TDE/SC DEfl'DM-SC AO(c)JC 

TgW e 30 ACG 17 4 M/50 JTO(J DErrDMSc - PO(c 

1988 November 30 ACG-17 17 885.00 AEKw/HFL DErIDM-SC AO 	/;C 

120 _______ _______ 

'9 January 31 ACG 17 6 Q14b0 w)/HFL DL/TDMS( AO± 

1989 February , 28 ACG-17 6 861.00 AEw)/HFL DE/TDM-SC AO(iC 

1969 _prll 25 ACG-17 - 15 768,75 AE(wfHFL DEn 	1SC ' AO(c)_j ...... 

1989 28 MR 7 86100 HFL DE/WMSC _Oç,(-) / 	r 

112 
DEflDM-S  

1991 October 15 
____  

ACG-17 97 570.00 AO(c)/SC - 
1991 December 15 dir/yr . 600.00 AO(c) /SC 

________ 30 _________ 

19 Jan,y 15 - dir/Vr 600.00 9Sc)/SC AO(2 /SC 	. AO(c .• 

1992 January 15 thu/Vt - ThOOOO AO(c) 9,(c),( 	P()( 

1992 Februaiv 15 dir/yr  6Q(0O AO(c) /SC_ , c)/SC  

1992 February 14 dir/Vr  56(100 AO(c)ISC  

1992 March 30 dir/Vr 1200.00 -- ISO AO(c)jSç_  

1992 April _1 — dirNr 59 	645.00 AO(c) /SC AO(c) /SC 	_LLLQ_ 

1992 April 15_ dirfVr 58 	64t00 AO(c) 'SC jC 	L°1!L.. 

1992 

- 

May lo dir/Vr 6400 -- AO(c) ISC AOc_ 	AOcJ:c:. 

1992 May 15 dirlVr  64f00 A9)/SC 

1992 June 30 dir/Vr ' 	1290.00 c/SC AOC 

1992 All 	-- 26 thrlVr  1118.00 AO) /SC AO()/9  

1992 August 19 dir/Vt 817.00 /SC AO)JSC 	AO  

1992 September 19 • dir/Vr  874.00 AO(c)j 9.LSS 
1992 October 19 dirNr  874.00 AO(c) /SC AOJC 	AO(c/j, 

1992 November 19 dirNr 135 	8740 AO(iSC 	AO.... 

1992 December 15 dir/Vr  690.00 

296  

1993 January 26 ACO 17 23 104000 SDOT/SC DL /1 ()M 	1 	- P'C'I 

I 913 Februafy 19 dirlVr_  074 00 

993 Mcirch 24 dir/Vr  1104 00 _jC )/(  

1993 August - 31 ACG I? 12 1395.00 Soo-F/SC  (t 	/ 

AQ DEfl'DM-SC ........ u1 :  
100 I 

1998 March 1 ACG-17 f 40.00 AO(c) /SC 

'I 

sIGNAruRri OF 'l'l-lI: COMMITTEE MEM]3ERS 

Sankar Das 
SDE (RRC)/GFI 

(Circle 0111cc Member) 

I...  

(Ivl.R. ClittJltury),/ 
1r. AU (Ctlt)t 	) J( 

0/0 lltc (,'C I'. f;ilchar 



zt 

r 

ANN 

ND M Mi N U L \-\A cU 
thALMAZDO0R 

• YEffTMOfl1 
IfooT\rriiLAMouT'E 
MASTER ROLL/AC0171 

= oAGE o 	- 
BY WHOM 

BI WNG/ 	EY 
PASSING 	AJ).WHO 

days PARTICULARS I.e.. . 	. 	. AUTH RIIY 	H,AR). 
VOUCHER NOS..  

198 ;1 	- C4iLV 1  4i ±-i ___ 	 0-Q-)  
• __ _____ ___ ... 

I v 	• ,.1%.. 
 

c-V . 1 
C4I \ 	O° •. 

__ --•.--,.-- 
- 
- 

U 

- 
VD 

5  3c 

kc LA 
- \ 

• -. 

- 	- 

   

 

(Sankar Das) . 	 (M,RChoudhI* 

SDE(RC/GH) . 	 .Sr. 

(Citelo Otlioc Member) 	 0/0 the • 	0/0 the Gr4TIS 

11  



• 	' 

/ 	.. 	•. -. 

r QLJU'IJ2~T(AG 1 Ml 

	

.m.OF T APPLICKN'r 	tt P3 L1) R L 	Nt I K 
&JAL MAZDOOR 	 . 

\\ 

/ 

A. 

YEAR RYIR Month No of 
days 

MODE OF PAYMENTLo 
MASTER RLLI1f 

. P R .0 

VOUCHER NOS 

MOUNT ENGAGEOTTLUNG/ 
BYWHOM PASSING 

AUTHORITY 
 ___. .. ... 

NAME O'
A.O,WH.) 
HA 	P1) 
.... 

. 7 _ 

THE coMMLTflM.!I: cT(ThJAt JTF. OF 

(Sank'ar Das) 
SDE( ftRC/GH) 

(Cuc1c Oflice Mcnibcr) 

(M.R.ChoudhU 1 /Q,)2i L 
Sr. A.(.).['ash 

0/0 the.GM$&. 

D.E. (P&.A) 
0/0  



#1 
FROM ThLJEIiQEiJ 

...OTHEAppUCANT: 	POY DA 
IUAL MAZDOOR 

____  

- _______ 

Cb I 	sn '1  

i 

OJLCL 5; /\CT 	'1c-2J1 ça 

• ••• •• 

TIM 

4 . 
- 

33 MccL j. I),- kcAl- 

U All 

Ok /CPi V-q 2S U 

T J-S U • 	• _______ 

V-O 
V 

- 

- 
U 

o NCl 
tA 

\ R C 	I •c•o • 

\ !\ 

DIM -I- 	'- 

LUt&ILkL: U] J111 UUMMII I tJ 1V1rAVWJJ. 

(Sankar 1)as) (M.R.Choudhut, 
• SDE(RRCIGF1) • Sr.A.O.Ca/f0) 

(Circle Office Member) 0/0 thc GM14 
D.E. (P&A) 

0/0 the MT/Sc 



ANNEXURE "C"(Pa) 

A. 
OFI'flEAPPLICANT:  

IrT"VIAZDOOR 
L .  

fl4onth 
I 	 I  

I No of 
days 

MODE OF PAYNTiM. 
MASTER ROLL! ACG17. 

PARTICULARSLo,. 
VOUCHER NOS. 	. 

AMOUNT ENGAGED 
BY WHOM 

BILLINGI 
PASSING 

(1  U 	UNU ! 

NAME OF 
A.O. W 10 
r ttu  

3O PrCCH7 	.  I)lO&.:)/).( 

I •. - V 	.—  

. . 

___ 1• 21, 
- 

Oci L- 

t 

CXA, i ccc 

A 

7777 

SIGNAUTE OF THE COMMITTEE MEMBERS: 

(Sankar Das) 
SDE(RRC/GH) 

(Circle Offi(:e Mcnibei) 

/ 
(M.R.ChoudI/)' 

• 	St. A,O,Cnth 
0/0 the GM 

uil 
D.E..(Pt.'A) 

0/0 tlit' GMT/Sc 



A-NNE,  
TICtARS±ROM U 	QIIILQEMThL 

A OF TfiE APPLICANT 
/ \ 

ASU\L MAZDOOR 

YEAR 

4 
nth No of 

days 

MODE OF PAYMENTLO. 
MASTER ROLLACG17. 

PARTICULARS I.e. 
VOUCHER NOS, 

7QUNT ENGAGED 
BY WHOM 

BILLING! 
PASSING 

AUTHuRITY 

NAME OF 
FA.O. WH() 

HAS PAID. 

/9? A-' 
Vr 2OOOE 

__________ 
5,b 0/ilF4. 7t/ 

-: 

-,- 	•/(; o /f//- 7/ 

t 
TL 'I 

-c4/- 	Y 	/' 

1 . 	S  

7i •0 

's1 ,JT4CL _____ ____ 

• -7° 
Y'± " 

S  

Its 
W. L 73*OD 

/ 4C 	v 	33.  

mov ,  30 y. '7 /COD  

• 
/ y)- 016 137.3:-Ofl 

If 

19 /t -c• 	v 	7- /'O 
• 1( //. 

/9 4/•Pie., 35 85S 

• V,-. if 

•-9-[Y3/' 

0 S 

• • V. 32— 
 

MEMBERS:. COMMITTEE 1(ThJA1 TTP (W THE 

(Sankar 1)as) 
SDE(RTCIG}3) 

(Circle Oflice Member) 

(M.R.ChoudhUr/C/)L 
ST. A,O,CaI1 

0/0 the GM 0/0 the Gr4'1'/Se 



1, 	 ANNEX ORE "C"(Page-2 
TI RTcULAJ$FR.QMTJiI DAT13)F rNJj.JQA.o1 ENT 

IAMB or THE APPLICANT 	P/ r A-,° i 	 ii 

1r CASUAL MAZDOOR' 
4 

YEAR Noof 
dais 

MODE OFPAYMENTLO. 

MAL  A  

AMII ENGAGED 
BY WHOM 

BiLLING 

AUTHbflY, HAS PAIa 

fl9 4-/ 	V 	3 O' 

v-v/ /Og'o 

-- 
'? 	Vr 77 'I . 	- If 

Tt,, /0 .A4_/7.. .V,:12 

OOOO : If 

M /9 V 	3', 	7- O' 00 S  

'I 

A/icc' •: 
67, 

236'00' 
II. 

SIUNAE OF THE COMMITtEE 

v 

(Sankar Das) 	 (M.R.Choudr fl 

SDE(RRC/GH)• 	 Sr. A.O.i/fl--- 
(Circle Omce Member) 	 0/0 the GM1'4 

D.E. (P&A) t 
0/0 the (Th4'i/Sc 



A /. 	 -9-- 

.. (Dn•." - 

THE DATFOF INITIAL ENGAGM.liI 

J.'N4fE0F7111 ,IPP1.IcAA'7' PARIMAL MALAKAR. 
• CASUAL MAZI)OOR 

I .  • 	 _____________________________________________ 

1 MODE OF PAYMENT i.e. 
NO. MASTER ROLLIACG-17 BILLING! 

OF PARTICULARS j.e. ENGAGED PASSING NAME OF A.O. 

YEAR MONTH DAYS 
25 
31 
30 

PARTICULARS 
ACG-17 

MR 
ACG-17 

W. No. 
15 
7 
4 

AMOUNT 
768.75 
95325 
922.5 

BY WHOM 
jfL 

AE(W)/HFL 
AE(W)/HFL 

AUTHORITY 
DE/TDM ..  
DE/TDM-SC 
DE/TDM-SC. 

WHO HAS PAID 
AO(CaSh)/SC 
AO(Cash)/SC 

Cash)/SC 

1989 April 
1989 May 

June 1989 
1989 31 ACG-17 1 953.25 AE(W)/HFL DEITDM-SC AO(C2Sh)/SC 

VA r~ 

 

111 
 2 ACG-17 25&26 

_______ 
69 AE(W/Hf DE/TD-S 

1991 
1991 9 ACG-17 	' 4,10 &19 321,75 AE(W/HFL DE/TDM-SC O(Cash)IS9 

1992 March 	1 1 
II  

ACG-17 6 	. 37.75 AE(W/HFL DE,'TDM-SC AO(Cash)/SC 

1992 April 3 ACG-17_ 55 & 56 120 AE('A/HFL DEITDM-SC AO(Cash)/S 

1992 Juy_ 1 CG-17 4 40 AE(W)/HFL DEITDM-SC AO(Cash)/SC 

1992 December 15 ACG-17 - 11,15&31 620 AE(W/HFL DEITDM-SC /SC  

1993 Febwa±L 
20  
12 ACG-17 

 _________  
• 9&27 520 . DEITDM-SC_  AO Cash  LSC 

1994 Februa_ 5 ACG-17 64 & 67 225 SDOT/HFL DEITDM-SC qCash)ic 

1994 April 30 ACG-17 37 1350 SDOTIHFL DE/TDM-SC AO(Cash)ISC 

August 31 ACG-17 34 195 SDOT/HFL DEJTDM-SC AO(Cash)/SQ 

L1994 
(1994 September - 30 ACG-17 42 1350 SDOTIHLK DE/TDM-SC AO(Cash)fSc 

AO(Cash)/SC 
[994 October 31 ACG-17 57 1395. SDOTIHFL 

SDOTIHFL 
DEITDM-SC 
DE/TDM-SC /SC  

1994 D ecember 31 ACG-17 34 1395 

ACG-17 19 &59 
158  

1395 SDOT/HFL EITDM-SC 
DEITOM-SC 

AO(Cash)/SC 
Cash)/SC 

1995 28 ACG-17 33 1260 
1350 

SDOT/HFL 
SDOTIHFL OE/TDM-SP Sc  AO(Cash)/. 

1995 • AJL_ 30 ACG-17 
CG-17 

39 
32&2 1890 SDOTII± DEITDM-SQ Aö(cash)ISC 

1995 June 	23 
ACG-17 35 855 SDOT/HFL DEITDM-SC Cash)/SC 

1995 §ember 19 

5 
131  

ACG-17 16 225 SDOT/HFL DEITDM-SC AO(Cash)/SC 
1996 November 

24 ACG-17 5& 40 1215 • SDOT/HFL DE/TDM-SC 
1997 June 

ACG-17 77 360 SDOT/HFL DE!TDM-SC AO 	 /SC  
1997 pember B 

ACG-17 10 270 SDOT/HFL DE!TDM-SC 9h/SC 
1997 ,Ocober 	6 

ACG- 17 54 360 SDOT/HFL DE/TDM-SC LSC 
1997 November 8 

• 46 
1 

• 	 • 

ACG-17 11 • 	 80 • 	 SDOT/HFL DEITDM-S - Cash)i 
1998 	J ul  

ACG-17 19 80 SDOT/HFL DEITD-S Cash)ISC 
i1998j L 1 

(Sankar ,Das) 
SDE (RRC)IGH 

(MR. ChoudhuP//'-
Sr. A.O. (Cash) 	' 

0/0 the GMT, Silchar 

iLRFj9K 

0/0 the GMT, Silchar 

• 	
- 	 I 



ANNEXURE "C"(Pag 
•UAIIc1JLJ\RS FMJ Iffi DATI' 	JLJQAT MT N F 

OFTBE 

J LMAZDOOR' 

YEAR 	Month Noof 
days 

MODE OF PAYMN41Lo. 
MASTEOUJAC(1/. 

AMOUNT ENGAGED 
BY WHOM 

BWNG/ 

AUTHOTY 

NAMi.i 

HAS PAft), 

SICINAUTE OF TI-IF. COMMITTEE MEMBERS:  

(San ar Das) 
SDE(RRC/GH) 

(Circle Oflice Member) 

(M.R.Choudhur/G)L. 
Si. A,O.Cash 

0Th thc CIM •O/O the CxMTISc 

0 



J..' .•ANNEXURE "C"(Ppge-2) 
i , JfrLT PARTICULARS FROM 

,T4OFTHEAppLICANT;t 'AIW\i AS 
94tJAL MA2DOOR 

YEAR 
1 

Month Noof 
days 

MODEOFPAYMENfl.o. 
MSTER ROLL lACG17. 

PARTICULARS I.e,.. 
VOUCHEN_S 

AMOUNT ENGAGED 
BY WHOM 

BILLING! 
PASSING 

NAME OF 
A.O. WHO 

ACIV-4 1 30. 'E./HFL T/C 

13 SY ACA. 	J.-4u 3O.00 hO/c. 

• 

f:a s)r/IR 

M(Pi 3S•o 

• c-' ___ ______ ______ 
I:___ 

Jumi \7 

14 

• k9 (\\(r3 

\ o' s: AC-1 I 67 6  

•___ ____ 
•:'• ____ ______ ______ ______ 

/7. 

7L.. 

71 
QNA1J1E OF THE COMMITTEE MMj: 

(SarDas) 
SDE(IRC/GH) 	 St. A,O.Cash 

(Circle Office Member) 	 010 the GM1'4 

ID 

P&A 6V 
0/0 the OMT/Sc 

\• 

• 	
• 

• 	I 

- 



I ioni or PA VMINT 

I OF 
MASTItRRO1JJAC7 IIILLING/ 

f4R 
1i 

MONTh DAYS 
PART1CIRI, 

AMOUNT 
ENGAGED 
flY WHOM 

PASSING 
AUTHORITY 

NAME OY/t.O. 
WHO HAS I'AID 

PARTICULARS Vr. No. 

1988 
February 

June 
27 
30 

MR if 459 DE/TDM-SC 

1988 Jul 31 
MR 
MR 

1 847.5 AE/HFL OE/TDM-SC ashfSC 
1988 ' August 28 - 	 MR 

12 87& AE7[ DE/TDM-SC Casj/SC 

1988 September 30 MR 	- 
2 
4 

826 SDOT/HFL DEJTDM.SC AOch 

1988 October 21 MR 
885 AE(Vv)/HFL DE/TDM-SC AO(Cash)/ 

1988 November 30 MR 
1 619.5 AE(V\/HFL DETrDM-SC AO(Caslj(; 

197.. 
. 15 885 AE(VV)HFL DEITDM-$C AO(Casl't)IS5 

August 18 MR 1i 553,5 AE(W)/HFL DEITDM-SC O(5ThC 18 
EACG-17 Tö Au  17 30 AEcW/HFt. DE/TDM-Sc AO(Cash)/Sc 

1991  
1991 

January 
January 

T 
1 

ACGI7 18 AE(lA/HFL DEITDM.Sc AO(Ca 
ACG-17 95 34.5 AEW)/HFL DEITDM-Sc AO(Cash/SC 2 

1092 
1992 

January 
June 16 

ACG.17 5.19,24 415.25 SDO'r/HFL DEITDM-SC AO(Cashç_ 

1992 November 8 
ACG-17 
ACG-17 - 

30 & 32 640 AEW)/HFL DEITOM-SC AO(Cash)/SC 
. 8 320 AEIHFL DEITDM-SC 

35 
Th3 
1993 

May 
September 

T 
2 

ACG-17 
ACG.17 

9 40 SOOT/HFL DEITDM-SC AOCCash 

1993 September 6 ACG-17 
24 

57,41,33 
'90 
270 

SDOT/HFL 
SDOT/HFL 

OEITDM-SC 
DEITDM-SC 

AOCashC 

1993 September 2 ACG-17 90 SDOT/HFL DE/TDM-SC  
AO(CosliC 

1994- 
1994 

Janua ry  5 ACG.17 
E~67  
 5 AE(A/HFL DE/TOM-SC AO(Ca/SC 

1994 
February 

June 
2 
30 

ACG-17 90 SDOT/HFL DEITDM-SC 9CasySC 

1994 August 31 
ACG-17 .1395 SOOT/NFL DE/TDM-$C A0 ças19/5C 

1994 September 30 
-ACG - 17 

ACG-17 
4 1395 SDOT/HFL DEfl'DMSC çchTc 

1994, October 31 ACG.17 
35 
56 

1350 SDOT/HFL DEITDM-SC AO(ashSC 

1994 November 30 ACG-17 
1395 SOOT/NFL DE/TDM-sc 

1994 December 31 ACG-17 
5 

51 
1350 SDOT/HFL OEITOM.SC AO(CashISC 
1395 SOOT/NFL DEITDM-Sc AO(CashSC 

190  
1995 
1995 

January 31 ACG-17 41 1395 SOOT/NFL DE/TDM-SC nj)/SC 

1995 
February 

April 
28 
30 

ACG-17 34 1280 SDOT/HFL DEFTDM-SC 

1995 
ACG-17 69 1350 SOOT/NFL DE/TDM.SC _AO/SC 

1995 
July 19 

19 
ACG-1 7 25 855 SDOT/HFL OEITOM-SC AO(CehSC AuL ACG.17 31 855 SDOTIHFL DE/TDM-SC 

127 ___ 
1996 
1996 

Januay 
February 

16 
24 

__ 

ACG-17 11 720 SOOT/HFL DE/TDM-Sc AOCath)/C 

1996 March 
- 

—r 
ACG-17 10 	- 1080 SOOT/NFL DE/TDM-SC 'AOChJ/;C 

1996 June 16 
ACG-17 	- 10 SDOT/HFL DE/TDM-S ACh)f::c 

i' ,pçmber T 
ACG-17 
ACG-.17 

- 	5 	- 855 SDOT/HFL DErrDM.Sc AQa;i,J/sC 
- 8 13 SDOT/NFL DE/TOM-SC CasflC 60 

ThT 
1997 

Marci 
September 20 

ACG-17 58 380 SDOTIHFL DEITDM-SC AQCa';h)!SC 

1997 November 10 
_ACG-17 

ACG-17 
900 SOOT/NFL I DE/TDM-SC AO(C:r.shJc 

Aft 
28 450 SDOT/HFL I DETTDM-SC j AO(Ctsh)!SC 

ii 144  l 

fEOFTHEAPPLICANT..~ :  
VOAI AWDOOR  

SIGNATURE OF THE COMMITTEE MEMBERS 

Sat rIas 
SDE (RRC)/GH 	- 

(Circle Oi'fl ?'ççr) 
Sr. AJi?ash) ri 

0/0 the GMT, Silchjr 
l)E(['&Af 	1, 

O/)fl o.ii 



(rEAR. Month 
• 	- 

17 
days 

MODE OFPAYMENTI.e. 
MASTER ROLL! AC017. 

PARTICULARS I.e.. 
VOUCHER_NOS 

AMOUNT ENGAGED 
BY WHOM 

BILLING! 
PASSING 

NAME OF 
A.O. WHO 

ig? JE i Aq-V.i 9146 AE(L..J)(I!P. Er/sc. çcc 

-.. 4 

S1GNAUTEQF THE COMMITTEE MEMBERS: 

• 	 I 

- 	I. 

--Il ANNEXIJRE "C"(Pae-2) 
PARTICULARS FROM TUE DATE OF INITIAL ENGAGEMENT 

	

1I 	- 
OF THE APPLICANT: 	rcp $H>'4 M /\L Bisw c 

	

- 	CtSUAL MAZDOOR 

SDE(RRC/GH) 
(Circle Office Member) 

7houdhu) 
Sr. A.0.Cash 

aid the GM 

UI1 2L 
D.E' (P&A) 

0/0 the GMT/Sc 



YEART' Month No of 
•days 

E0FPA''MIWTI.e. 
MASTER ROLLIACG;17. 

AtVOUNT ENGAGED 
BY WHOM 

•. BILUNG! 
PASSING 

AUTHb° 1TY 

NAMI: U 

A.O.WHO 
HAS PiJD, 

L £.. -i)/-io I 	Po o17'/I zr/ 
 CCt J  V- wJFFL cto .-  

Nov , ' ..Q 

tLQ •" ç&,.-i,v---is •o d.- - 	-. 

• O V-4 

r± ta j2 3'ao -d-o-- —c--- 

1990 OT  AC6  I if ISO' T/FL 

AC! O(AC .. 

c1 2  

- --•. . . 

_ _ .• - 7,  __ 

• ./ _____ _ _ 

• ___ 

_ Lz- 
SIGN.AUTE OF THE COMMITTEE MEMBERS: 

TNEXURE"C"(Page2) 	 • 	
• 

yRrLcUL$iIQMJEPATE OF INITIAL J3NGAGEML1 	•• 

OF TE APPLICAIT: GRI- Ri FESH 'H/NDRA 
LMAZDOOR 	 . • 	 • 	 •.. 

( 	aras) 
SDE(RRC/GH) 

(Circle Oflice Member) 

/ C-
(M.R,ChoudIij 

Sr. A.0.Cash 
0/0 the Gm 

• 	 • 

D.E. (P&A) I 
0/0 the (3MT/Sc 



MODE OF PAYMENT i.e. 
NO. 	MASTJCRROLL/ACG.17 	- 	 - 	1ULLINC/ 
OF 	PARTJCULAISIC.VR. Nos. 	 ENGAGED 	PASSING 	NAME OI/t.O. YEAR 	MONTE 	DAYS PARTICULARS 	W. No. AMOUNT BY WHOM AUThORITY NVI-fO JIAS WdI) 1989 	January 	i 	ACG-17 	1 	914.50 	AE(W)IHFL 	DEITDM.SC 11989 	April 	18 	ACG-17 	14 	553.50 	AE(Vv)/HFL 	DE/TDM-S 	AO(cth)/d 1989 	May 	18 	MR-5 	.7 	. 	55 	AE(W)/HFL 	DE/TDM-SC 	A09!91SC 1989 	June 	19 	-ACG-17 	.. 4 	584,25 	AE\AO/HFL 	DEItOM-SC 	AO(Cth,'SC 

• 	 86. 	 . 

20,32,37  
1990 	June 	8 	ACG-17 	39, 43,50 	207.00 KE 	DE/TDM-Sc 	AO(Cash)!SC 

1991 	JanuaL 	4 	ACG-17 	43,52,58 	138.00 	DE/TDM.SC
4  

1992 	April 	30 	ACG-17 	9 	465.00 	A/HFL 	DE/TDM-SC 	AO(Ca;l9/SC 1992 	June 	4 	ACG 17 	6 	i620 	JTO/HFL 	DEDM3 	Acthci 
199• 	June 	4 	ACG-17 	16 	160.00 	JTO/HFL 	DEITDM-SC 	AO(Oa&h;/SC 1992 	August 	31 	ACG-17 	11&20 	675.00 	AE/HFL 	DEITDM-SG 	AO(Cash)/SC 1992 	September 	- 11 	ACG-17. 	15 	486.00 	SDOT/HFL 	DEITDM-SC 	AO(2ath)ISC 1992 	December 	ii 	ACG-17 	13 	530.00 	AE(W)/HFL 	DEITDM-SC 	AOcLsh)fsc 91  
1993 	March 	 ACG-17 	15 	162,00 	JTO/HFL 	DEITDM-SC 	Aash/SC 1993 	May 	15 	ACG-17 ' 	8,27,51 	600.00 	JTO/HFL 	DE/TDM-SC 	AO(Cash)/3C 

19  
1994 	April 	30 	ACG-17 	39 	0.00 	.SDOT/HFL 	DE/IDM-SC 	AO(Cash)/SC 1994 	June 	30 	ACG-17 	41 	1350.00 	SDOT/HFL 	DEITDM-Sc 	AO 1994 	 ISC 

August 	"T 	ACG-17 	36 	13900 	SDOT/HFL 	DE/TDM-SC 	AOJjj)ISC - 1994 	October 	 ACGT 	'27 	1395.00 	SDOT/HFL 	DE/TDM-SC 	AO/SC 
1994 	December 	31 	ACG-17 	23 	1395.00 	SDOT/HFL 	DEITDM-SC 	AO(çash)!SC 

163  
T 	January 	31 	. 	ACG-17 	86 	1395.00 	SDOT/HFL 	DEITDM-SC 	AO(Cash)/GC  

31  
iT 	March 	. 1 	ACG-17 	22 	40.00 	SDOT/HFL 	DErrDM-SC 	AOCti/SC 
1997 	June 	10 	ACG-17 	33 	450.00 	SDQT/HFL 	DEITDM-SC 	AOCnsh't/SC 
197 	September 	20 	ACG-17 	41,64 	900.00 	SDOT/HFL 	DE/TDM-Sc 	AO(Ca;hJ/SC 
1997 	October 	5 	ACG-17 	110 	250,00 	SDOTIHFL 	DE/TDM-SC 	AO(Cach)/SC' 

: 1 	November 	18 	ACG-17 	46,75 	900.00 	SDOT/HFL 	DE/TDM-SC 	A9ar1h)/SC 

• 	 WNT PARTICULARS FROM TIlE DATE OF INITIAL ENGAGET 
4k' 	' 
oFTJIEAPPIJCANT SANKAR IOy. 

144L M.4Z1)OOR 

TV 

SiGNATURE OF THE COMMITfl2I3 MEMBERS 

Sanlcar DaS: 
SDE (RRC)/GH 

(Circle Office Mcmbcr) 0/0 the GMT, Site ar 	 ' 	0/0tficOMI', Si1th,r 

•1 

I. 



,1xuIu "C"(pagc-2. 
FROM2JJPLPThQtJflL Ac3JMI,1 L 

~ 6e, 
THE APPLICANT S fti K 10A L 20 

,SQAt1MAZPOOR 

.•.YEAR 	Month 
• 

0 

No of 
•Jays - 

MODE OF PAYMENT I. 
MASTER ROLL I AC017. 

PARTICULARS I.e., 
VOUCHER NOS, 

 

AMOUNT 

. 

ENGAGED 
BY WHOM 

BILLING! 
PASSING 

A 	T 	fljTV . 	'.' 

NAMEOF 
.A.O. WHO 
LJA 	PAID 

•j . • 

VAO - 

(ç/ 

-5 T-c--J7 4 JT/H1  

1 

1/ 

SIGNkUTE OF THE COMMITTEE MEMBERS: 	• 

0, 

SDE(RRCIGFI) 
(Circle Office Mcnibei) 

eM.R.(dhu . 	0 

Srt A.O.Cash  
• 010 the GM;4 	 O/O.tlie GMT/S'c 

0 



•1 

'St 	 . 
ANNE 

OF THE APPLICANT 
 

ASUAL MALDOOR 
- 	- 	 ni,iii - 	NAME OF 

- 

- 

Month 	- 

. 	- 

No of MODE OF PAYMENI .o 
MASTR ROLL I ACGIZ. 

PARTICULARS 
- 	VOUCHER NOS. 

AMUW 

--- 

- 

_ - 

cTnNAIITR OF THE COMMITTEE  

• 0 

(San 	Das) 
SDE(RRC/GH) - 

(Circle Office Member) 

—'crcL1 
(M.R.ChoUdhU1  

.A.O.CasJ 
0/0 the GM 

0/0 the GMT/Sc 


